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LOK SABHA DEBATES

LOK SABHA

Saturday, April 29, 1978/Vaisakha 9, 1900
o S sy » 1

The" Lok Sabha mat at five minutes past
Elewn of the clock

MR, Seraxer ifl the Chair]

& gex fow (ETET)
weer o, wifee § fagmr QW F 8
T NI FFATH FT B § AR

MR. SPEAKER : As I have already
mentioned, there is no zero hour as such.
_Yeu must take my permission before
you say anything. Unless you give
mein writing, Iwill notallow. Papers
to be laid.

gt fewm: ;& w9 w1
Atfen ¥ faan, forw st 24

12,06 hrs.'])
PAPERS LAID ON THE TABLE

NAvAL CEREMONIAL, ConbiTioNs oF
SERVICE AND MISCELLANEOUS
(AmeNpuENT) Rasouration, 1978
THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF,
SHER SINGH): On behalf of Shri
Jagjivan Ram, I beg to lay on the Table
a copy of the Naval Ceremonial, Condi-
tioss of Service and MisceHaneous
{Amendment) Regulations, 1978
(Hindi and English versions)
published in Notification No. S.R.0. 106
in Gaazette of India dated the 15th April,
1996, under section 185 of the Navy Act,
1992 [Pleced in Library, See No. LT-
aagig/78].

847 L.8.—

T2
MESSAGE FROM RAJYA m
' SEORETARY : Sir, T have to report

the following message received from ghe
Secreu.ry-Gencrll of Rajya Sabhe :—

“In  accordance with the provaom
of rule 111 of the Rules of Precc-
dure and Conduct of Business:in
the Rajya Sabha, I am directed to
enclose a copy of the Insolvency
Laws (Amendment) Bill 1978,
which has been passed bythe
Rajya Sabha at its sitting held
on the 26th April 1978.”

INSOLVENCY LAWS (AMEND ¥
iy ( MEBNT)

As PABED BY Ragva-Sapua

SECRETARY : Sir, I fay on he Tgdle-
of the House the Insolvency Laws (Amend-

ment) Bill, 1978, as pasmsed by Rajya
Sabha.

tr.07 hrs,

CALLING ATTENTION TO MATTER
OF URGENTAI%'GUEBLIC IMPORT-

RECOVERY OF BOMBS NEAR GULBARGA
RAILWAY STATION AND ALSO UNDBR
A RaiLway Brinor

SHRI RAJSHEKHAR KOLUR -
(Raichur) : Sir, T call the attention of the
Minister of Home Affairs to the followkng
matter of urgent public importance and
I request that he may make a statement
thereon :—

“The reporaed tecovery of four
oyl !lxe Gul allwa;
nesr
station snd mﬂ p y

bridge on Gcntnl Railway,
lutwec »



Recovery of bombs

THE MINISTER OF STATE IN THR
MINISTRY OF BOME AFFAIRS (SHRI
DHANIK LAL MANDAL) : Sir, the

of four in the vicinit
r?auulry grenades in y .

o MTI Railway Station on 18th and
19¢th April, 1978 has come to Government's
natice. A ing to a report received
from the Government, on the
moraing of 18th April & watchman of a
private textile mill noticed two hand
grenades of towards
the east of the Gulbarga Railway Station.
The Railway Police scised the grenades
aasd @ case was regi d under Secti
gS;) B of the Indian Explosives Act 1884,
milarly on the morning of 1g9th April
a coolie noticed two near a rail-
way bridge close to the castern end of the
3 ese es were also
seized by the Railway Police and an-
other casec was registered under the Indian
Explosives Act,

While further investigations are in pro-
gress in respect of both these cases, the
Mipistry of Defence have confirmed that
the recovered are of military
origin intended for simulation purpases
during Irlininf are  harmless.
However’, patrolling in the area has been
intensified by the local police.

it TR WY Feae wEE,
i g% Wi gl AT § Wy 41 H
IATAT §, T qK TS NG { wWrar §
F1€ 7L 1T qJqT ¥ FU TG T §,Y
iﬂﬁw:{éwmgﬂaﬂ(nﬁwrﬁ‘n
ag I woit qifer ¥ 37 ¥, 7 At
e & w0 $Y Arg i gt
G aet i @ o st & forg
R AT A 1 @ S aw 2 F
aq fay 1 oF 18 AT B S ww
TgR 19 A 1 ) A 5T @i
%ag'rwwﬁﬂaagwr%,%amg
Y, €8 F qiX H g GATG Zemne
FE T H HART TET R ) 9g A4
wy R & fe an frey § o 3 e

fev mr el ag g M s § e
A &Y wa At g T oW ) ¥

zat € «Wi ¥ JWwT ) wE & owAr
egaTem ¥ QAT T g W A
SR @Y F1 JT G ¥ A4797 WX AT
R & wha a1, wg g fm}ﬁml

APRIL 29, 1678

near Gulbargg Riy. 4
Station (CA)
ATt Wk welt agmy & aaar ar s
EATR qTE 14 WU dawa § W) 11
gare Sherm B¢ § W qF "y T
¥ ¥a o gf for wt @ § ) et
fedfraa=r % % oyl 9T ww
B oY gt & o grer Y & o g
@& q¢ weas gé Wy, of v & fag
wHr @ S e fear mar § 1 ar
# ag arT wTg g fn Sa|e ge
Hosferwmianm ? godud g Wy
star § fe gfaw aral 1 srarar @
3 ¥ ¥ weT & o T i N
A & Wy ¥ qoAT wgar fg o ww
ot F firtert rwaeTtae T doew
X T TR g, A e o e
TR $TF § AT 37T e WY wret
F o we § Wit 98 0@ rEnE W
At § & BT qw @y S a0
it wedt § afer g9 ww aw aF 3w
EORT TCET T ¥ ary o F fag ar
TN $T §B A% §WA ¥ fao, @ K
areqz W ¥ ww @ frv o f & wg
Wt AT W f R T oaw vl @
fedt o &, #0i foir 7% & & wai
7 qg I @ ¥ oY wal fag ge, o
% o1 qAW 7 fedem i o fear &
w7 dr gad an ¥ ng s o
F1E wE IEETd QY § | 7 wrweAr
H QYT wew W ¥ & 5 A F forar
war feard 37 § 1 W @g, % fem
war fe i Al & 1 wwil ¥
for QR | ¥ WY §6 WY @ qarn
Ty g daw g fewr Y fe
foee g T & | T BRT &)
AT HE T /TR AAIS G H AT
m&ﬁnwh«ﬁﬂmﬁ%ﬁrmﬁ
NTF © AT T @%AT § | 59 o
T ATG FT TIAT FY AN FT A0
1 oW owEl ¥ Wi Wy ¥ fre g
T % T F g fedy oAt @
mtnmimﬁuvﬁizﬁvﬂ
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Recovery 01' bomba VAISAKHA 9, 1900 (SAKA) near Gulbarga Riy. 6

'ﬁﬁmﬂ%iwgl'miwt

i oy 3 ferg vt v gy &1
wx gyt fvw axg & gwar AT ¥
Tg Wt IR e Ferar mr gw
fede wifag w1 v oY ATaw wre
T AT & AR ET AT § & T HOIT
w1 &F F7W IS 7 WG A g
AT 3 Wﬁvmﬁﬁﬁ'm‘m
v{r/n\ § qwen o T A
g awar @ 1 o9 % S qard e
qar qg fE & $% wgt qe A &
fawr ¥ wgt 9 0¥ R, T W fdww
SR qry Ty g a0 et T g
EEiikdeLif GRRGIER CfGic
fr ¥ agi o ga & 1 saey amoreed
& @A aifgy ) Ew F 3y g
dar Y ) § e wirear 9w wrorer
M o I qw oY | Awne
1977 ® 7 ¥ w8 % e
OT AT ) 3 AT 9@ W $T T
¥ ) FEHuTH AW AT W IAT
HusET MR Fgr f& gaer A
framr\aar fear smom s age
famag ysreTIac I far &)
WY ag aq7¢ fof SY w237 |79 |y JaT
Q%mmﬂmm‘rth%%
fae ) wrwmwr“m‘nﬁm;mnam
w4t ¥ w&r w9r &7 ? aw T ¥ wQ
wiT Fgt I ®@ ¥ g WY W9 F97¢ ?
gt & ¥ fawge ok fre oarde
§ & ¢ gg WY /T F4TC

st ufrw s wew . AT fndy
warﬁﬁwmwmaﬁmﬁh
uy & wrowy fewarg feamar g 1 Fuw
TR fel) aer A g A Al A
gt ¢ formr faeft weaT v v @
IaT # wge gewy faar wrn wfigy,
7 T WY T v\ KX waar & B
¥ Wy 3 qore ¥ e ¥ T
aw fad wy w7 gar &

Station (CA)
o ¥ o gaw W gy 1 o ag

2 iy st Y & Y :
mg’h’rtn% :W%m

foeft w1 TUEr ar a‘tm’tm'ﬁm
i T w1 fE W o @
w8, gfere v & & & o fedw
favmr 3 s F7 qg IO &
m'raw”rgw ﬁmaratmr'
£ '»

T g% X 47T § % @we
FAT W FgFgEIE G W & 1 T
fem = et oY § wmre TEwy A
fear a1 1 & W favare feemar § fx
¥ & g FA|F 1 @aq W@
Y gaee g€ & us Wy F1 9 A%
foq & wwier § e GEEaew & o
falt & Tt srviswr g § 1 feafy o
qut frefew oy foar mm &4

MR. SPEAKER : You have not ans-
wered his -question, how did it come
about, how was it found out ?

oft afre W sew : @ aw QL
i 7Y g wry § gfow faswrw qur
fedw fawrr  oix ¥ a9 o 3©
ST g vy Y g AT & 1 T
asg ¥ FRE o 3w & oF faew ¥ gul
# 7 wrg wig § Sriwwer &
PUEEIE T FOT ] Y W g
@ Ay A & vk g g ¥
g™ ¥ T@ ag ¥ dve fow oy §
fafaedda %1 F wmwrwa §arow

e AAMI AR T qw awed

# 97 TN EA & 1 qE & W
W v wofmai v wo o &
I AT § oREr o7 gt § o2
Sff wTROT & TwaT & 1 gE WY @Y g
8 s puchein ® oo ¥ fret &
Iy TR T E



7 Recovery of bambs

oft crer Firorver e (o) ¢
o o, Jd wHw ¥ vy e o
e ¥ & i S anfgy, o & o
aren g fr fiefr e Mg dw &
T wan Jarfgn ) dfew & wEw
wfiargds & wr § AR w@ier
A wgEa & wwg v fe ag o
Faw! T | 1 gafed fr ag
T faewre 1 ag wid wnfeady aw
g & foera [ At @ Ao
T0F ¥ 9q &, forad g o wiafrfy
£ 9ad & 7o oW e € ) §r A

a AE) a1 wfew ag fed wraw e,
s fafoedt & o & weww ¥ ogijE ‘

R Wy § AT [ TF A Wy
o g E qr H @Y 1975 § wdwe
e guT, I T IG W i gaT )
we e qoar §Y ¥ fn gy Wy
A AT ¥R 9T | AT Ay ol
wive arcawr fesr Y Ay o T
a1 1 ¥few S ot g Wd
Faw § ewd 9 aw frede g
a7 W< ag fafaedy s o a1 | A
W T e | 22 %Y W wew
" 23 ardw wt afew any Y qop
# 7f | vafed o aw 1% TeaT v
T & a9 TF IEEY FEOT WTAT ot
afew oiq wAFT §T ¥ & oy
# oY 72 3w ¥ fadr wharw are & sev
g\ o 5w gz &1 fiw fawmt &

g §, o T oanE & aril # oAy o

Harery & g w8, fedalm g
a9 o1 gofad g Wemww ¥ guwr
g § AR {fe W@ amw o ax
ag wer & yafay W favm s off
ag e §

oo gt fn dwelidle @, vl
TH ¥9 7 79 wooTdy a7 vk
wife wrw ag o Y wg Ty fe
®T STAT EHIT 9T W T Iwe fx

APRIL 29, 1978

e T

iy Wy ot w
wredt St e wwror § oY Frfew
& & gawr farderdy & 1 wTok W
fn gw ol ot ol & ol §
A o § A o O P gw TER
# wqate @ & et { ) g W@
ot aard fE wr wodt vy ¥ fay
Ty fiwfy # w1 & oy o ey 2@
7 v Y qETeT & gwET S
grarANge N uzAd T @ E
iﬁ'?«&wwaﬂwwm,

8

#7 9a fam oy sy o1 f o feafar Y

Tedfrcar 1 ey, ) WF a1
IN WA &, FE U w@Em F W
weft &, 4 Y@d (ST far §, wY
fadefy yararw & ooy o & 1 =R
¥ & oY fawr Wl ag A wmearaw
fear, g o wrerr €, WRO#X W
far g walY oft ofr 7Y § O gw Aer
weaem € 1 iR fedt wear 8 A
A AT Y| I F gad fm
¥ 5 wreeft 7T 0y W Qwde 5
o wffa e wErge et X9 wer
¥ @ Ivg Foavga fear a1 1 @ Wy
Mmfrde N arsR o fy
g whaTE gEAr 92 aY s agwe
F1 A9 WY Jaar ey I
afgd 1 el s fasgw el
¥ w19 sy § = ghomt s amwer
wrar a7 i oy gk fawr ¥ gfel
wY qur sfafafer off frar o wr §
& ga% fax & e g 1 oy ag
g I welv €, g T &, av v
wefr f, % awrer S0IY @ v § o
wfifat ox aw Y 7 Sifedr wiif
o TR &1 fweer rer fea st
. a¢ W w1 A € v § f wwedt
A FNE g wff § ) gefay
o g W AT ¥ S wrandy Y
w6 oW o TN Afl v o wafer
frar g § fop wifrd #r sy Sy
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o Rly..
e
wfel | W o o gw AR wA ¥
AN o ¢ e
s T a3 oy ¥ ord e A @,
wifer =rwear 57 qaew 3w ¥ o F &,
feda &% fawrr & W fishr a@ N
Y whrr w2 W@ 929 | & gRea
g f% grow @ o waEw § o g,
Fw o T e oY 1 e
o1g 79T Fg F e Wi g @y B
Za twfide & w, &1 g WY &
AHWAT I § wan, Fadeht garerw ¥
griE g 1 A Fg AR AHY §
& g fem A7 wg7 91, ¥ A TR
arst & fF za 8w & N wofse firdy
R faadt mrowy g ardy @w g &
21 wrad wrwd et fefrnea €,
[T TATHA F SR WIGY Fed TE §,
qo afeede # s £ fr oo
&aersr w1 aTHAT AE F |

o wer & fF w7 qURIC X gar
st & e o ardy geamt & A9
ffy waifen g =1 g & sk =0
HCFT AT FATHMN, FAF6 T8 F4v7
TGt fear wan, 26 ardw ¥ 29
ardre & & w4 fiv wara {awr wrd,
eafay 3o ag s 5 =
wrly §, & sowr affarmarg ) § ool
ahea & sraqr amgar § fn s
Ty o &, W ud w@m ¢ T
© AweldE g AT 8, OO WHET
Y derde g, o7 g A FH
wErh §, faqer Tefie ¥ aTon
7g "weAT 92y ! F WY A qel &
9T AMET AT FC F 6T Tww 6
AT, IE WO g § 7

=7t afires e dew . ATRAT SR
1 qg vt § fr w8 0E am
firdg & oY dvewre w1 g wT AT,
FlteTar w1 Fw v ¥ | Kar Wy

1 dara wefa g S, e 8%
7% o vy fiv 5w o & A fefre
srfAfs aff ¥m amar g i
gfera fawm o fedeg farvrer Y s
¥ wiw § W Y, Afew day ¥ dwr
T §, WA wEw wAE ga
w1 A TR e ag & 79 Quw
Tt &, g femPw & ™ ¥ wav
%% firer 4 A § i gfir oo
¥ foa &1 Ta¥ s @ ) A 8
ey ®Y qrrr god T §  gwar
wafor ag daw fde 41 el
53 o v 3od O gore 1€ farerwr
N Arga A a1 T & T W
T grar 7 f Sfr amn faad
w1E AT T A & fov oy ¥
AT axer #1520 fin o aw Tae
i 7E e &, T 1w a7 A gtz
AT 78 & o i fI7 Hfad,
wq g & Ay at Fafras &9 & gl
STErd FOAT |

=it T faamm qrAm 0 wene
g, Ty wEw fawaney. ..
(wrwaT)

MR. SPEAKER : You are making it
a2 habit to ask a second question. T am
not allowing it. He has said that the
matter is under investigation, he will
not be able to say anything at present

though prima facie it does not look like
that,

*ft 7w fee W ¢ TEE
Tg7 & e & wrowr srerdy g, &9
g1 f§ mew w1 stamrdy ffed

12°23 hrs.
BUSINESS OF THE HOUSE

‘THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : With
your permimion, Sir, I risc to announce



11 Finance Bill, 1978

{Shri Ravindra Verma]

that Government Business in this House
during the week  commencing the 2nd
May, 1978, will consist of :—

(1) Consideration of any ijtem ' of
Government Business carried over from
today’s Order Paper.

(2) Consideration and passing of :—
(a) ‘The Electricity (Supply) Amend-
ment Bill, 1977.

(b) The Coal Mines Nationalisation
Laws (Amendment) Bill, 1978.

(c) The Reserve Bank of India (Am-
endment) Bill, 1978.

(d) The Khadi and Village industries
Commission (Amendment) Bill,

1978.

(3) Discussion on the Draft Five Year
Plan 1978—83, to be taken up on grd
May, 1978.

1*64 hra.

FINANCE BILL, 1978--ontd.

MR. SPEAKER : Now, we go to the
legislative  business. We take up further
consideration of the following motion mov-
ed by Shri H.M. Patel, namely,

«That the Bill to give effect to the finan-
cial proposals of the Central Govern-
ment for the financial year 1978-79,
be taken into consideration.”

Shri Mritunjay Prasad Verma to con-
tinuc his speech,

off g WA (FiETT) oA
agra, & arm s av & G oW
Tq gu w3 § A%E g ) w1
TYAT ATV E T §C 97 § 78 Frde
frar ur fv oo wrfo o FY TAEAT
39 & gral ¥ gf A, gw fag & uwe
ATEo %ﬂo%ﬁﬁ'ﬂma’lﬁ'w
g WA § | R A A g
A sarr vogE gar | freg & s
Fear g 7 Y 8 § w4, usw H
oY IW FT AW IT AT G I, W
7T v T A Aoy e Al wghw
& 3o § 79 s fr 9ad feeer
ary &G T 3

APRIL 29, 1978

Finance Bill, 1978 13

& qe wTEe WYo unft s W
fom # ™ fag & wr g frag
AT AFIWAITAT AT OE
AT GTHT K 97 N 0F wga &t odew
TUR TTHH FT FAIE, ITHT A,
Hrorde s, foer a7 1 Aferww s
N wr g gy Y & 7 22 T oy
TR Y OF qt dear faet o, foe
¥ 75 wlnar aga w9oT T, FT @Y
oY, I FT W % 47, AAETAT  wT
raie 4T d| wfus 91, Hfes o
a1, $X dAamatay & A, wfag @
arfereft-gieast aga sreet Y | ey Shvew
drar Fafagl & a0 €9 qg §9 AR
AT 7 ¥ foam 1 R 22 9T & 9
W9 99 ¥ 47 gred ¢ ¢ T 9
T &, qrfedY Fes 59 F T aE
g wenfes feww wew @Y v g
AT Jz-my qrfeedy off @) aw & qand
9 aTW ¥ A & g wwT § 1 Ty
= aafer s F@dd sifwam
a1 A1 Ffeaw & arar a1—ye wafwai
H ga § ag) | e mw aw & fag ag
sgaeqr T & af § w0t 19
Al sifge W1 2 3 q@ oY &g
fafeamr 7@ & s F—@ w1 S
3% gFaT e aw s ag 20 Niwaw
TR Y | TFo HTEo HTo HY AL A T
aifey F=Evwee #Y griange 4EY fer
ST § @ 9mF gfaar & R =
Y feagrar mar § w@ife & wwS
ard & 1 HY5 T ATl Ay aarar wl §

AT 1 AT AT A ¥
1956 ¥ gy A A wyfat § fear
qr——3 wWdeq wafmEt 9f—7g
1976-77 ¥ fgar v §; 7@ aY 20
a9t a% FT@ET IOy w9 § o for
e T+ qoeTe X g N g
A fafade <@, go fag fafoda
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o wine vy, fae o v i i1
o ot qoor et feewr ag
woit Tl ot o e oy et e Y
AR i AT e RU G
1975-76 ¥ wivwrceer gwadfesr 20
vz ¥, 1976~-77 ¥ & W WX 26
wuie §Y @ 1 A 22 W agw W
W sredt woelt wet & uz ¥ 23 wEE
R ¢ T ray wdhy o )

. e §m s el § ored
R wgr w1 g ofed | owifew WY
¥ v v ? vy § v arfenst
@ | o g ¥ wifeed & A
I g waly fewr § 1 wifeed
, =TT AeET ar § Sme 47971 e
X yeigfer sradwx ar §afw
TR EYAT § | it ¥ vk 2vy wrfwa
agi ¢ | A O %o T ag & ¥
f@t @ & fF ome AR WY B
faer  ®T 2500 %% fad §—
e mo &1 ww = frer Y
4—, wafe wifee qufcive W, Gﬁ,
#ﬁm@rﬁe%‘rm@m%
400, 500 %97 wfww fred §—za
FY HATET 920 9% Fraar §, A Fro
To quT A7 wife fram #T 55X 2000
Ty & T frad § ) & 5w
®Y =€ T g, o qat w°rm fie fewr
A q 98 WA AT AAT R | AY qA%
w3 9eT & fe sfeat vy srforr
ATF AT 400, 50057 ¥ Py
£ 1 A f5v =\ =ufem wifteg @
s ?

¥ oF wifrac sy AT g 0 17
W GET WY qq g, dAfowr wrET
w397 g1w %y fr fv @ wrr
wifraT & 97 9% o €Y TveT g
wifs T8 7@ @ ¥} @ Wy w5
AR FT 1 7 A wIRea< § wrfeay
& o 9T gHwe oY T gk 1 e

ﬁt;:s
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wr firdy wedt Y afieae Y w0
7 e -~ I A O R —
wiifis I¥ 400, 500 &I ¥ JWTH
3m|qmﬂ_mﬁnﬁa'ﬂﬁﬁ?

tx feafr & gooTT fem a® &
* WY v ] fare orfee ¥ @9
¥ qr iz 'ga‘gd’hﬂ’r%fti’t'
e Y€ erwe @Y &, G ¥ irei
Ehéﬂ!mmvﬁ#miu
AX a1, A wifre W) § o &
fe gt ¥ 20 ¥t -3 gy aowi
% 7 awd, Wify gr T T@
aTga, WY @ATY AR § HT A
T%, wifw ag 3% g1e § A §, 9w
& fog agr WWe & 1 agi sx T AT g
It Foz & WY 7 feew & 1 AY e
s Py W 7 dY wroor & Fa Haerite
Fa AT e v AT @ &1 A
w1eor e gt o gy waAfy @Y @
&1 oW et ¥ W faaet [oefe
femrar €, ¥few arcafaear a5 §
1975~76 & qFAY ¥ wry ¥7 fawde
1976—77 W SH AT & WX 1977-78
Fatzo-s1q@=fremmr g g ¥

SIS qE W ag oY ot f  Rwwe

wfeesd gre o @, S A aw
IT HT gFATT THY |

Ig BINT AT X0 WTEo Hlo #
&7 aff &, I&T *¥ WY G A g 2,
q® 39 ¥ fedew aww w&dF & 1 gAR
T IAAT F oY & qawar g—
o €Y g @, W W F oW wY
s afY & gwrt Wfwiy o g
FTERY ITFAT # oY % &Y w7 &, I
¥ ar # @F ol swy & Fifew
U )

wR ave fear——aga  weer
fear, Afes o & o goere B o
AT AT Y | FOETT § AT waHAw Faw



15 Pinance R, 1078

{ 0 qestor warre ]

Fdam ToRTe At e ww A goE
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1978 T% WHA WMAT 4T | WA FFA
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¥ wr ¥ 37 71 €Y @ w dvew fran
n# forwra ug § fiv 5t e w9 qave
T §——37 T A W w7 3§, IR
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¥ fa¥r vz 23 § fe 72 wRVgmE T
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axg #Y foufa &9 a% 343 TIE 2 7

s & g gEl fqedi A aws
TR § | TEn e W oY g W A
gz & & o A% o W g
Bav 1 APzt wvarg § <) o
AT 3 WIT FT1 AT Hrefgd FT Argar
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X & TgAT AT f—a & Fraw a7
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gy weafa foa Faa A HE a0,
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ag Aw forar g1, fag i AwT F9ta
T AqIAT 23 %9 24 FTREY A
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fox sufim g 1 &0 & T FOE™™
o wY @r QiR ? Wi wga § v
&% ¥ sufer qonr BT & § 1 ag BT
topwfau s A ? @ sw
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SHRI AMRIT NAHATA (Pali) : Mr.
Sp_cakcr,DSir_, 1 want to touch u@n three

tisation and the potential of economy in
defence  expenditure.

Sir, the very de inour 1
tex, Excise and C Admini
is primitive,

The basis of all civilised law is that a per-
son should be assumed to be innocent un-
less otherwiss proved guilty beyond any .
doubt. But here, in the Excise Administ-
ration, the assessee is assumed to be
guilty unless and until he proves himself to
be innocent. Now, this whole basis should
be changed. The whole attitude must go.

Ican d having this
attitude when a mrson is crossing the bord-
er because once he escapes the nct, he may
net be caught. But here the man who
pays excis¢ is a manufacturer., He owns
a factory. He produces something.
He is a producer, He is not going to run
away atall . But the excise people go in
police uniform and treat the manufacturer
and the producer as a criminal. The excise
officials must go there as  civilians, not as
policemen. They are not criminals.
‘They are going to the producer, whether
he be a farmer or the owner of a factory.
He should be treated asa  responeible
citizen of India.

Also T wish to submit that the excise
officials are armed with vast discretionary
powers. The resultis that corruption is
very much rampant. I say it with autho-
rity, with  personal  knowledge. The
amount of corruption thatis prevalent in

i) ion is colossal

Excise Ad

This is because of the wide discretionary
powers enjoyed by even a petty official. I
will give you one example,

Now, some  excise official goes to some
tobacco grower and says, “You cannot
remove your stock, there is some  dispute
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_akout the excise and s0 on” Now, the
: er knows that by a few dmg:.of rain,
mholc tobacco stock will be destroyed,
‘and he will lose the whole tobacco. The
encise official also knows it. ‘Thisis
used as a blackmail. He says : “If you do
net pay money, your whole tobacco stock
will be ruined’” This is .what happens,
Now, this is a very common practice with
the excise  officials.

: They can hold up * any goods for their
¢xp called’ investigation, This ‘so called’ in-
vestigation goes on for months and months
and years and years. His goods are mean-
while locked up. His capital is blocked.
The manufacturer, the producer, has to
appease and grease the palms  of these
excise officials.

The trouble is thet there are a large var-
icty of items which are manufactured in this
country, With the development of modern
science and hnology , abl
jtems are being manufactured. The Ex-
cise Department never specifies such arti-
cles because they don’t have the technical
cxpertise  available to them. There is
always a room for misinterpretation and
different interpretotion in the list of items
subject to excise with the result thatsome
excise official imposes excise duty ona
particular item in one place and another
efficial in another region docs not impose
thijs excise duty on it.

Somewhere set-off is given, Some-
where clse this set-off is not given. The
excise producer is almost foolproof. ‘The
person who pays excise is really a collector
af excise acting on behalf of the Govern-
ment. He has to charge it from his custo-
mer. Haruly anybody pays excise from
hisown pocket. The excise burden is
always shifted by the manulacturer to
the customer, and the man who pays excise
te the Governmentis really acting as
an agent of the Government. He
pays the tax to the Government and
ceollects it from the customer. Now, what
happens after a particular person has paid
the excise is this. After one year or ten
meonths. he is told that he has paid less
excise duty. Now, wherefrom he will pav
that? He cannot pay that from his cwn
pocket and he cannot collect it from his
customer to whom he had sold an item at a
particular price.

Now, tnis practice of charging less ancl
demanding more excise on items already
pald must be stopped. In Income-tax
Dc&:rumnt, for example, thereis some
authority or cell to whom the income-tax
payer can go and seek clarification and the
interpretation given by him is considered
final. But here, there is no such mech-
anism in the Excise Department. The same
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excise official revises his own earlier
opinion, And there is so much of diver-
sity of opinions ; there is no authority whe
interprets the  technical composition of
particular items; there is no authotity who
says with finality that this particular isem
will attract 50 much of excise. As a result
the people who pay excise have to face a
lot of hardships. There is no provision for
punishing the official who abuses his au-
thority. The person who pays the excisc
honestly has to undergo a lot of hardships.
In the Income-tax Department, the
assessce is treated with respect as a citizen
but here, he is treated asa criminal and
the officials are no less corrupt. As.a matter
of fact, I know the excise officials going te
people and saying ‘You are fooly’. Why
are you paying s0 much excise? What
for are we here.’ ey arc  far whow:
corrupt. It is they who actually make the
people corrupt and make them dishonest.
Honest people, large bers of £
turers, want to pay the excise dues. But
these days. things have changed.

Under the British rule, it was different.
They were treating the Indians as  crimi-
nals. The same tendency, the same attitudk,
persiats in the Excise Deg:mncm to-day.
It is very unfortunate. , i the corrup-
tion which is rampantin the adminis-
tration is checked, excise revenue  will go
up by leaps and bounds. It is because of
this corruption that there is a colossal lest
ol revenue in  the Excise Department.
Ifonly these two things are ne—his
attitude must change and excise  officiah
must act as civilians and not as  police
officials; there must be some provision for
punishment for the abuse of power and
there must be some Central authority whose
word will be final—alot of corruption
that is rampant in the Administration
can be checked and excise revenue can
also go up.

Over the years, excise has become not
only the most major source  of revenur
but it has also become a very important
instrument of policy. We hear s0 much
ahout rationalisation or simplification, this,
that and the other but we find  that  in

-every budget, with every advance in  tech-

nology, the whole structure of  excise s
becoming more and more complex.

‘The House has never been taken into
confidence about the recommendations of
the latest Committce. We are told  that
one of the reccommendations is that  sinec,
09, of exocise is collected on 15 to 20 items,
the excise Department in Government must
concentrate only on those 15 to 20 itemos
and exempt all other items from the excise
levy. This would lead to a lot of simpli-
fication; this will also curb the corruption
that is prevalent here: also it will diminjsh
a lot of confusion that is prevailing in this-
sector,
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Now, it is the declared policy of the Gov-
ernment to encourage the smallscale

industries, The Excise Department
in the Finance Ministry does not bother
about this declared policy. Take for
example this 59, flat excise levy on all
articles. Now a new princple has been
introduced, namely, those having Rs. 30
Jakhs turnover as a criterion. We have
made a distinction in the criterion between
small-scale and large-scale industries, Fix
any criterion for them—fix it up as a limit
of investment—Rs, 25 lakhs, 15 lakhs or
10 lakhg ~—but that investment  should be
the criterion for the smalls cale, scale
industries. We have rural and urban
industries. Now, a new concept has been
introduced ly, the of turnover,
This has nothing to do with the scale of an
industry. An electronic industry may be
a Cottage industry whose r may
g0 beyond Rs. 3o lakhs. A small cottage
and rural industry’s turnover may go even
beyond Rs. 50 lakhs which is engaged in
cutting and polishing of jewellery.

So, this concept should be given up and
this flat increase of 59, or 29, of excise levy
should be confined only to the large
scale industries. All small scale and cot-
tage and rural i ies must be pted
from this.

As a matter of fact, I  am firmly of the
opinion that all small-scale industries must
be totally exempted from all kinds of excise
Jevies if Government is really sincere
in encouraging the small-scale and cottage
imdustries.  There should be no excise levy
at all on them,

Sir, I will speak a few words about
o inonetisation, Ido not think the
e isation of high-d ination notes
had a very large impact on the economy vr
en the black- y or parallel y-
Sir, while the budget is inflationary due to
certain  compulsions it is  very essential
certain _de-flationary meausures should be
taken. Demonetisation is the most import-
ant de-flationary measure. It  would
freeze the parallel economy. I am con-
vinced unles shundred rupce notes are

3 ised the black: y in our coun-
try cannot be curbed and controlled. I am
hod

anybody can come to the banks and exchan.
o wi

ge the old hundred rupee notes with the
new hundred rupee notes which may be
ioot .J:rinwd.- Simuleancously some Rural
Gomncmpor:i’dmbeorﬂo:‘;‘l d Ho

] tion co! and’ g
bonds issued and it can  be dechum
those who buy these bonds masaring after
25 years of these Corporations
hem no questions would be asked.  If
di isation is bined with such type
of n, the black-money will be chaa-
nelised for productive pul and part of
the black money will get diverted to pro-
ductive purposes. It would be a great
deflationary measurce and it will definisely
succeed. Tt will not create  any hardship

for the people. Some
thod of d isation should br resort-
ed to.

Lastly, Sir, I would like to say a few werds
about " Defe pendi The Defi
budget is to the tune of Rs. 3,000 crores.
Can a backward developing country afford
expenditure of such a itude? I do
not say our defence capability should be
reduced. I do not say our defence prepar-
cdness should be reduced. But, Sir,
in USA when Mr. Laird was the Defence
Secretary he set-up a committee to recom-
mend economy in Defence ecxpenditure
without affecting defence  capability.
That Committee iccommcndetji' 10 pcrccnlr

in D T
am of the opinion that the amount of use.
less unproductive and wasteful expendi-
ture in our Defence forces is much more
than 10 per cent. Nobady can say there is
no corruption in Defence forces. Nobody
can say there is no wasteful expenditure
in Defence forces. Iknow with what
carel petrol is d orsold in
black-market. A high-powered Committ-
ee may ppointed to
cconomics and savingsin the Defence
expenditure, I am sure we can save upto
20 per cent.  Another 20 per cent can be
saved if the three wings are united. First-
ly, I would like to say that professional
armies have not won any war after the
Second World War, Secondly, there are
countries where the three wings are sep-
arate and yet there 1 have been military
dictatorship, While there arc countrics
where three wings arc_combined and yet
there have been no military dictatorship.
So, it has nothing to do  with military
dictatorship. My suggestion is if they are

bined in our country we will save ano-

allfor a painle:s and i t

of d isation. Vol vy discl

schemes have been tried but they have fail-

ed. D isatian of th d rupee to em;

notes was successful but it had a marginal
efect. Now, let us combine the two that,
is, stick with the carrot. It will not create
any hardship if you give a pretty long time
of one month . Letus say for example
that, the present hundred rupee notes will
mot be the legal tender after one  month
from 1st June. During this one week

ther a0 per cent. Therefore,tSir, I want
phasise the scope for savings to the
tune of hundreds of crores of rupees with-
out affecting our defence capability.

In our Defence expenditure, if w;u save
Rs. 300 crores or -Rs, 400 crores or Rs. 500
Crorga, much of our deficit would be met
and much of our Five Year Plan finance

would be covered.
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. W AT E GAE@ F ¥ F | Ig
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 oft a1 &, AR ag w00 w7
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W 5 70 25 @ ¥l M A
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IDIFTATNEE, 7 I+ 5 AR
T ¥ SUTET 101 R A0 e
T T v ¥ sAuTfal 1 oden
N w9, 10 F FIAT @A § I
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¥ are-are wEgy e formy ¥ arx ot A1
Fo-ogaTT Ad FUE o & B #
frdew T wtgaT § fr a8 oF o
Faegr F6t @ A€ ¥ | Faw a H A,
& Tnfgr sitT gawY g FvAT IRy

St on dww g (T G
aamfa wgeEw, s faw  fadaw gy
farar oy &, & ok araew ¥ wow faary
S FTAT ATEAT § | AITA 7T Ag qAT
Ty & T wa q% ot favwr fadaw sege
fey 918 @ § 9 x@ aa w1 oW
M ifrman gt 7R &
o1 g Far mraeAy & @ & foed
#ra oot ¥ fa= fadas ggae g @
fF 6 I gu Wi AT 3t A7 gu-
Aafqur BT Guit-oTw #7 € [ A
T AT 1 W I AW Y 9 a9
gfeer orq g 2 1 Aiw a6t ¥ ww
AF ST FAG FT ATGT @ L IqH 19
oy Tu™ 3w F "= AT TE F Ey &
AT T F7 977 FW@ § 9% fag Ty
& fam ¥ o ) ar | AfEw g "IF]T
framt & g Aty g ol fe 9 v 1w
o qT 7 40 Wfaww @ T & WY
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T goia § 1 A ) w v
wo W gy Ay st §, e w7 fear
Ay & ui & e ag Fowr g fag
Ta s awdr § ) Afew & aww faw
Hefr & ag wgar wgw 5 gy ¥ f A
g fir 40 srforwrer wng T A § 1 wEw &
¥ awear w1 auTsE A4 AT
et og W @Ay gem e qgr faard
AT wvonard &) W wRTE § ) wa 9w
TH AWEAT FT FATGI WIS A w7 7
wieard g7 7Y it i< ¥w w7 wfan
fagra 7t §wr 1 gafag & wwg sew
fr oo dar 33 & @ ww frdgo ot
g 1 Wy 73 wd W AEY fw awa-
g Sra®w 47 £T Ffaa gaer fawra
frq s A7 7 3@ gawr fear
cicy

o dam 9% § Afew § ag wgw
i fagre & faamr & wmar & e
gy, wag firgmma § wrarsy & wrdre
o fagr< qad sarar daw 3am 1 Fe
i 9T ], wow aff 97 B, JEg W
o wfi & fowar § 1 AfFE fawe
% faF1q ¥ fog 1 AT FE R FET
wrfge we & ST fagre & oAy
AT wifge g A a <Ay w1 Ea-
fag & g wgar wgar fr fagre & fag
FITET G AT F oA A1 fgw o
W fergeam dooe wrd wa@ faeer
g g A ag fage ¥ 1 fage # W
a0 o wrarara ot @Y &, agr Al A
& afwa framg w1 wam 8% @ R IqEy
AF w1 w7 gy faar v & 1 zafag
oY gy F7 fagre & fom afem
ST AT fear foam qwr fatsT o9
o7 Fgr ¥ wfy ad 13 oW sqEr e
TRy o1 &w e & e sw ada #
U Wi WY aFEY qFE Ag a9 | K w
8% ¥ wYf 1At gt & fog Y s
| fww frataa da & 47 v ¥ 7

wTar § ¥g ww & fewer gorer & 1 w@
¥ W aiw e Ay TR @@ )
7 W FT qEET AL FATAT T,
FHET AATH HT qCqeH Y qAT4T A9
w17 fad 2aw AT Wi Wk g o
FATGH ot FT g Sfaw g 2§ e
g fr wo fagre A AR A
fagre & ey faarrar & fivg, agt e
1T grarara & waw ¥ faw w1 &
e 3T ffwg | g, & fe
HTHTT X Wy A A o g o F
FTE &1 fagre avwr & w9d 30
T ) /OT XY 47 | GORT FT FEA
% fv faws da ®1 gw srafawar §i)
w3 § wav fowst dw fagc & @
fagre & wey @@t ¥ 91w & & S9E
AR A wAi w1 P srawy b whn
Y wfgn ot foay s fawE @
A% | qqar gL & faafor ¥ qa@
w31 vy fagre 1 <@7 & | Fagr< &Y w-
Iws T & Afwa fagre w1 wT A0
#T @ § uwr s s @ &0 KX
=igw 5 fagw & famrw & fag ww
T 9 wrfw €

TR Wedl & arg § wreT FWg
f5 aradfg fea "o fagre av faiw
vt &4 ot waF fawrn & fom 99 )

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, rising to speak
on the Finance Bill, covering the grants
in the Budget, I am constrained to say
that the Budget that they presented is not
much different from the budget that we
have been accustomed 1o secing. The
Janata Government very holdly boasted
that there will be no deficit financing.
Strangely, enough, in 1977-78, though de-
ficit financing was shown as Rs. 82 crores,
the actuals came to Rs. 975 crores
*That too, including Rs. 230 crores for allp-
cation to Central plan schemes, pruncd.
If that amount had been added, it would
have come to Rs, 1,205 crores of defioit
financing. s that what you meant to say
at the beginning , or is it again the same
old case of a gap beiween promise and per-
formance? .



{Shri Jyotitmoy ' Bosu] :

The additional  tmxmton s i
for any one single year. 1 addi-

a3l taxation is Ra. 523 crorcs uding
Rs. crores in indirect taxes. Most of it
is Central éxcise, that is what you .ﬂeccc
wut of the common, starving man in the
sountry. The Pinance Minister sought to

Justify it by saylog )

e
“The base for- direct taxes 18 extrcmely
nerrow and the funds required for

. nations] requirements cannot therefore
be raised by a direct taxes.”

ait

He h:’;’alwds‘mtcd—-gxe hes wg'::::il;
o t—that is why we canno y
%‘;nd on direct taxes.  Therefore, Cen-
tral cxcisc is the thing that can be only
d out of the , toiling masses,
the poor people, the weaker sections. That
is the main basc of Mr. Patel's taxation
ause Mr. Patel since the time he was
born has never L what the
wsan’s difficulties are.

_In spite of this massive dose, the deficit
stands at Rs. 1050 crores. Why is it that
ithe tax base is not widened? We know

- the class character of this Government and
-the class character of Mr. Patel. There-
fore, direct taxes will annoy the classes
‘whom they belong to, whom they repre-
sent. That is the main theory.

The Economic Survey, 1977-78, a Gov-
,-crnment publication, says at page 51 :

“The predominance of low incomes and
poverty in the rural areasshould not
make us overlook the fact that income
distribution in rural arcas also is uneven
and that there are well off farmers who
do not pay direct taxes and who receive
a number of agricultural inputs at con-
oemional prices.  Therefore, ways
should be devised to make this section
also to contribute its fair sharc to the
exchequer. Otherwise, the country
wouldnot be able to move forward sufti-
ciently fast.”

Now, Mr Patel says that there is no field

re we can get  taxes from. He is not

to  annoy the wealthy class of the

taral arcas because if  he docs so, he will

Meve toface difficulties, he willnot remain
in power,

How rich is the rural rich? I will give

u a simple example. According to the

t figures that arc available, the total

Msets of the rural rich amounts to Rs.

®7, 131.6 crorea, what is the pattern

Of distributior.. Iquote from the Draft
Sixth Plan, page 3, para 1.22. :

. ““The distribution of assets has recently
been surveyed comprehensively, The
results for urban houscholds have not yet
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holds it dhowsthat 20 pér cent of hews-
holds, each having less: than Ra. -1 Sedo
of assets, account for less than rem-sm,
of all rural assets, while 4 per th
asset-values of Rs, 50,000 or more own
over 30 per cent.”

Is that not revealing?

You have been claiming big things and
boasting about reforms and good
that you want to bring, but the positien
rc?rdlgrég .én m cent of the mr;ll realrich
&3 )0 1g01-b2 1971-72 18 am; ywn-
fied in this brilliantg ziournl!. the ~ Economic
and Political Weeky, "1 congratulate them
cvery time because this is one journal
you can ‘g-ec something to study and
educate yourself,

I am quoting from page 510t

“Decile Group 0-—10: Average vilue
of assets 1961-62—139- 61 and 1971-72—
23752

Let w come to the top figures:

“'go——100: 1961-62-—31524' 92
1971-72—~89868" 51"

That is where you are Mr. Patel. Ther
fore, you cannot touch them. :

Y
‘the composition of the rural ’
houschold is like this. 1 am guoting m-‘
the source “Reserve Bank Staff Occasiona “I‘

Papers

“Number of poor rural househoMs. -
in lakhs: 1961~—206: 6 and 1971-—270-8’

What sort of glorious performance the
Finance Ministers have putting in
the past and present is revealing from
th;s. You cannot possibly take us for a
ride.

Morally, neither the urban poor de-
serve direct taxation or indirect taxation
and I could quote from the same brilliant
journal.

“In fact, if account is taken of the
abolition of the tax on the interest
income of commercia] banks, the benefit
of which the banks have been ordered
to pass on to their borrowers in the
form of & lowrring of interest rates, the
additiong] direct tax proposals in the
Pudget will result in g revenue loss of
m.ﬁ crores. ... Even with regard to
the non-agriculturat sector, while it is
true that tax-payers comstitute a very
small of the population, it is

the potential

for raising sdditional tax revenuc
fg;m this section has been exhausted..
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The urban rich, no lcas than their coun-
try cousins, need to be ‘mude to pay
larger taxes commensurate with the
disproportionate  share of the fruits
of development cred by them. The

iferation lavish spendi and
the multiplication of the production
and consumption of luxury consumption
goods and services of every sort are
proof, if proof were needed, that there
exists very considerable scope for addi-
tional taxation of even nun-agricultural
incomes, both through a rise in the rates
of tax and through the closing of the
i able ptions etc. ctc.”

It is crystal clear that Mr. Patel is not
going where he ought to go. Further
icture of the other side is like this. Side
Ey side you see, this is where the Finance
Miuister comes from. I am quoting from
a reply to a questinn of mine:

“Cadbury India Limited—Shri Prem
Pandhi is the Chairman of the Com-
any.” He is a director cf the Reserve
g&nk alss gulding the Reserve Bank's
policy for whose interest ?

“Year ended: 1-1-1977 —Remuyneration —
Rs.  1,4t.445/-" Forget all the perqui-

sites that comr to 200 per cent.

Or top of this, come to Mr. D. W,
McPhie, Mnuiaging Director of the
company. His remuneration for the year
ended 1-1-77 is R. 2,10,46y/- Forget all
the perquisites —200 per ceat,  Union
Carbide India Limited, Shri P, (. Baner-
jee—almost the same position. What
does he get ? —salary, company’s contri-
bution towards provident fund, company’s
contribution towards pension fund, gra-
tuity, medical benefits for self and family,
leave travel concession, leave, furnished
accommodation with services, free use of
car and frec residential telephone. All
these top men consume not lcss than forty
to fifty thousand a month in this country
whercas a man’s per capita income is above
the lowest in the world afler 30 years of
Independence. ’

Colgate Palmolive (India) Private Limi-
ted. Mr. H. Rai, Managiag Director of
the company got Rs. 2,12,424/- as remu-
neration for the ycar ended 1-12-1976.
As per the information available with the
Registrar of Companies, he is entitled to
a salary of Rs. 10,000/- per month, 2 bonus
of Rs 51,140/~ cvery year besides the
actual travelling and entertainment ex-

cnscs, medical benefits, unfurnished/
urnished residential accommodation, mo-
tor-car, telephone expenses, rovident
fund, gratuity, supcrannuation fund, in-
surance, ctc.

Brooke Bond [ndia Limited the same
position. The Chairman of the India
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Tobacco Limited which is a hard core
criminal offender has been drawing in
c¢ash and kind not less than Rs. 40,000
a month. He went on retirement. Now, he
is drawing a pension plus the full salary.
The second man aiso is now wanting to
have the same concession. I am quite
sure that with the lobby that they maintain
here, they will be able to get it. This is
the type of economy......

SHRI SHYAMNANDAN MISHRA
(Begusarai): The Minister of Company
A;Tain_ had promised to do something
about it.

SHRI JYOTIRMOY BOSU: Nothing
at all can be done. If you touch them,
you will not get returned here again.
This is the type of economy; this is the
type of democracy- Mrs. Indira Gandhi
had allowed it. This is what was in vogue.
What are you doing now ? What is the
mandate that hat brought you here ?
You promised a change. What was your
manifesto ? You have forgotten it. You
will not be there in that cushioned scat,
I warn you, Mr. Patcl, You give lip service
to people.

I would quote some figures from M;/s
Mahindra Mahidra —therec is a whole
list with me; I will not read that; I would
quote just a few —about executive wages,
It is a new privileged class; new makarayas
and rawabs have been created under the

atronage of the people sitting on the
reasury Benches. I quote:

Rs.
“Mr. G. Srinivasan , . 97,322
Mr. P. S. Mahindra . 1,02,254
Mr. B. M. Chopra . . 1,06,138
Mr. 1. Chatterji . 1,81,3509
Mr. P. G. Dastoor . . 1,15, 546
Mr. Harish Mahindra . 2,03,227
Mr. Keshab Mahindra 1,73.558

This is the type of equality that the
Treasury Benches want to have. This was
done during the last 30 years of the
Congress rule. Why is it that you are not
undoing it ? You had one good year in
your hand. Can you show any example
that you have taken some steps o bring
some sort of justice to the people who
arc struggling for their survival ? My
answer to that is, no, not at all.

Mr. Patel’s roads lead to the fleecing
of the commoa man, Central excise, noth-
ing but Central excisc, This is the state



35 Finance Bill, 1078
[Shri Jyotirmoy Bosu]

ment showing amount and percentage of
indirect tax to the Central Government,
tax revenue, indirect tax (Gross). In
1961-62, the total Central Government tax
revenue was Rs. 1053-73 crores and in
1977-78, it has risen to Rs. 90no3-49
crores. As regards the amount and per-
centage of indirect tax to the Central excise
duty to the total Central Government
tax revenue, in 1961-62 out of Rs, 1053° 73
crores, it amounted to Rs. 712°97 crores
and in 1977-78, out of Rs. goo5- 49 crores,
it amounted to Rs. 6473-22 crores, re-
presenting 71- 88 per cent of indirect taxes
most of which is Central excise. That is
the position.

In reply to a Question, it was stated:

“Central Excisc duty for gone on
account of exemptions granted under
rule 8(1) of the Central Excise Rules,
1044,

1971-72 . Ra. 24484 crores

1975-76 . Rs. 446° 70 crores.”

1 can tell you, while I was the Chairman
of the Public Accounts committee and Mr.
Patel was a member of the PAC at that
time, he will remember that in two cascs,
the Customs’ excmption was granted,

one to the Imperial Chemical Industries
and the other to Kilachand. The total
amount was Rs. 234 crores. No explana-
tion has come so far with regard (o this.
1 would like Lhim to enlighten the House
as to who are the persons-—the lisy should
be placed on the Table of the House;

Mr. Chairman Sir, your ohservation will
help —who have been fortunate in getting
the exemption. Sir, on Lok Sabha record,

it is there. Mrs. Gandhi was charged, She
accepted Rs. g crorves for giving this con-
cession. It is on record. 1 am not reitcra-
ting or saying anything about it. The
consumers are being fleeced with Govern-

ments' connivance. For example, take
the case of Cadbury and DPfizer What

are thc propositions ? Their profit on

4-4-75 wai 113 per cent  on the capital,
On 1-1-19%77. the profit had come up to
320 per cent on the capital. Plizer with a

paid-up capital of Rs. 2 lakhs only in one
year 1976 made a profit of Rs. 2 65 crores.
That kind of socialism and justice you are
showing in this country. As far as Hindus-
tan Lever are concerned, they are handling
a lot of essential commoditics which we
require to survive. Their remittances are
Rs. 40,09,4885. As far as Glaxo is con-
cerned, their remittances are Rs. 86,44,134
etc. There is absolutely a loot by these
multinationals and the private forcign
companies,
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Mr. Patel, would you kindly hear us?
Do not make this country a victim of
neo-colonialists; do not make India a
Latin America for the Americans and a
happy huminilground for those merchant
adventurists. Hindustan Levers remittance
has been the maximum. I had quoted the
figure just now. They are letting loosc a
reign of terror of its victimization. When
we are most troubled with the problem of

loy , their p work
force has been reduced from 9300 to 7610.
'I"hclr_proﬁt has been incrcueg. The other
day, in their Ghaziabad factory’s com-
pound, a tanker load of adulterated til
oil was found for manufacturing of dalda.
In this country, if we have money, nobody
can touch us. In the soap that they are
making, they have reduced the total fat
content by 25 per cent by the standard laid °
down by the Indian Standered Institute’s
Panel Committee which was headed by the
then officer of the Hindustan Levers itscif,
They are cheating the customers and that
is how they are scnding so much profit
aborad. This company needs to be brou-
ght to book. They arc mounting lobby in
Delhi; they are bringing so much pressure
on people like us; they arc approching our
friends ang relations. This company is a
noterious gangster, They should be Tooked
into carefully.

MR. CHAIRMAN : Only three minu-
tes imore.

SHRI JYOTIRMOY BOSU : 1 will
take little more time. I have got time
for the third reading.

MR. CHAIRMAN : Three minutes,

SHRI JYOTIRMOY BOSU : 10 min-
utcs.

MR. CHAIRMAN : Five minules.
more and the Minister will reply at 1 P-M,
S0, I request you to finish quickly.

SHRI JYOTIRMOQOY BOSU : There
is production beyond the registered  licen-
sed capacity and you are a silent spectator.
You are rcgularising them. As far as
Indian companies are concerned, they
arc having thcir idle capacity and the
forcign companies are producing far in
excess o the licensed capacity. They are
M/s Burroughs Wellcome, M/s. May &
Baker, M/s. Roche Products Ltd., M/s.
Ptizer Lid., M/s. Wyeth Labs. Lid., M/s.
Cyanamid Labs., M/s. Cibageigy Lud.,
M/s. Bayer (I) Ltd., M/s Scarle (I) Ltd.,
M/s. Merok Sharp & Dohme (1) Ltd.,
and M/s. Hcochst Pharam 'le_. 1 have a
complete list of these companies.  As far
as Glaxo is concerned, they arc producing
below their registered licensed capacity
far atcyl, whatsort of Government do you



37
fun ? They are allowed to break the law
with impunity. You pass an p:du- a.nd they
use the toilet . What is the licence ?
What is the licence mcant for. As far as
Britannia Biscuit Company is concerned,
Mr Patel, I am very sorry in 1078 January,
their over production was 2828 (M T per
Annum) and it has been regularised to
‘8600 and in respect of their Calcutta
factory from 3,218 tonnes to 15,000 tonnes
the capacity endorsed on the licence in
January 19;8 Mr Patel, itis this Govern~
ment which has regularised the thieves of
their thieving process. Why then issue
licences and permits at all if they have
behaved so shabbily ?

The Indian big business growth rate is
also something fantastic. The assets in
1972 were Rs 4,223.82 crores, the turn-
over Rs 4 770-40 crores and gross profit

297°91 crores white money; t
about ™ biack mom?; it is three times
the money or even four times the money.
See the difference from 1972 to 1975. The
assets in 1975 were Rs 6,204 53 crores;
the turnover has gone up from Rs. 4,770
crores to Rs 7,900 cores, gross profit from

297 crores to  Rs, 515 crores.
This is the type of socialism we have
been sampling here.

The Janata Party promiscd that the
growth of monopoly would be stopped,
Now, what are the new licences that have
been given ? Birlas are topping the st
Rs 7208 crores, new licences. J.K.s Rs.
20°07 crores. Thapars Rs 1845 ecrores,
Tatas Rs, 9-03 crores, ete., cofc. Big com-
panies, especially forcign monopolies, are
allowed divensifications in 1w priority
profitable area. ‘This has been done conti-
nuously. You have allowed the (adbury
to start an apple juice plant in Himachal
Pradesh What a shame!

The arcas reserved for small scale sector
are intruded upon. Tall promises are
made, but the performance is very little,
next to nothing. There are scrious mal-
practices. May & Haker are controlled by
persons who are related to each other
maritally, through marriages, and they
have got ahout ten bogus firms, dummy
firms, to hoodwink thc MRTP. Mr. Patel,
you were in the Committee. What happ-
ened to the casc of National and Grindlays
Bank ? You can casily earn  Rs. 175 to 20
crores in taxcs. They werc caught cvading
taxes, they were caught evading losses of
remittances. They are hardencd criminals.
‘Why is it that the Reserve Bank yoes he-
fore them with bended knces ? Why is
Government so timid P Why they are so
afraid to the National and Grindlays Bank
I do not understand.

In industrics, the whole planning is
lopsided. I do not wish to read from
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pers because the time is short. The
j:nm Party claims to be the great cham-
pions of agriculturists. But it is nothing
but a paper tiger. What have they done
in one year ? Sugarcane this time has been
sold at Rs. 3 per quintal. They have been
burning all sugar You p ised
that you would do good to the rural eco-
nomy and the agriculturists. and this is
what is going on. Tabaco has been sold at
Rs. 20 per quintal. When you come to the
market, the buyers and speculators had
cornored everything. You waited for one
month. I charge this Government that
the Indian Tabacco Company’s lobby has
got an cffective access inside the Govern-
ment, That is why the tabacco growercs
have been allowed to be minced like this.

The Agricutlure Minister has made tall
claims about food production. Now look
at the production figure of rice, look at the
production figure of coarse cercals which
are taken by poor people. Look at the

roduction figure of pulses and oilsceds.

he whole thing is gleemy. The figures,
in fact arc actually much lower. I
would not quote because that will take
time. .

They talk about Green Revolution.
do not understand this. Perhaps my know-
ledge of English is lcas. Where is the
Green Revolution ? How much arc you
paying for a kilo of pulses ? Is that Green
Revolution ?

About cash crop production, I have
told you. This year the cigarctte makers
will make a windfall profit of Rs. 50 to
60 crores—what the tobacco growers
lost. Here I am making a concrete sug-
gestion, Yere is a source where you can
mop up the additional profit without
allowing them to incrcasc the price of
cigarette because tobacco has been sold
at Rs. 18 per quintal. Therefore, that
moncy should go either to the growers or
to the consumers: we cannot allow others
to get it.

Now, we have been examining jute
prices. In regard to the calculations by the
Economics and Statistics Direclorate and
the Agricultural Prices Committee, we
had no other alternative than to under-
stand it clearly that they were working
in the interests of jute tycoons. Now, the
jute gorwers have showed their cost of
production as Rs. 100 per quintal and after
the renewed excise by another Govern-
mental agency we found that the cost was
Rs. 334/. So, there was a cheating of
Rs. 200/- for cach quinta]. How many
crores of rupecs the jule growers must have
been cheated in these six States. There
should be special istcps for maintaining
regional balance and the most importan
is research in agriculture. I am not casting
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any aspersions but I am only requesting
a review to be done of the ICAR top
scientists tnd thacl_ tht‘:_‘ Gajendragadkar’s

4 Ly
These are the two things I am requesting.

Now, we have been wanting a shipyard
in Haldia and we want a shipyard in
Orissa also. There was a specific recora-
mendation by the Baweja Committee in
February 1973, 'The West Bengal Govern-
ment wanted a copy of this Report but
they were refused. I have got hold of a
copy. I have given notice to the Speaker.
I have given a copy to the Specaker and
I am laying it on the Table of the House.

SHRI P. K. DEO (Kalahandi): Is it
a secret document ?

SHRI JYOTIRMOY BOSU: No, it is
a report of the Government. I am quoting
from it: The recommendation says:

“From the conclusions set forth above,
it will be clear that the Warking Group
has done its best to consider, preciscly
and specifically, the issues arising from
the terms of reference amigned to it.
In the light of these conclusions, the
Group recommends that—

(1) There is a clear case for the estab-
lishment of at least one additional
shipyard and cven two more ship-
yards during the Fifth Plan.”

We want two shipyards, one in Orissa
and one in West Bengal.

*(2) Haldia qualifies itself as a very
suitable location for such a ship-
yard and may be selected for the
purpose.

(3) The proposed shipyard at Haldia
may be designed o cater for the cons-
truction of tankers, bulk carricrs etc.
up to the size of approximately
1,00,000 GRT,

(4) A special project team be set up to
undertake the requisite investigations
and prepare a comprehensive Project
Report along with detailed cost csti-
mation and cconomic evaluation.

(5) The said Project Team he advised
clearly that the Planning of the
shipyard to bc so done as to keep
abreast of modern concepts of ship-
building and shkip repair.”

Witk your permission I am laying it
on the Table of the House and I thank
you.{ Placed in library. See Nv, LT-2231/78)
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MR. CHAIRMAN: The document pla-
ced by you will be examined, and the
Speaker will decide.

SHRI JYOTIRMOY BOSU: No Sir.
I have quoted the Rules. I have given
an advance copy. No Sir, it cannot be
donc. (interruptions), You may kindly make
an announcement. . ..

MR. CHAIRMAN: The Speaker will
examine it.

SHRI JYOTIRMOY BOSU: No. no.
The Speaker was glven a copy long ago.
According to the Rules....

MR. CHAIRMAN: It scems it has
been seen by him this morning and he
told you that he will examine it.

SHRI JYOTIRMOY BOSU: No Sir,
he did not tell me that.

MR. CHAIRMAN: Mr. Bosu, You
need not worry....

SHRI JYOTIRMOY BOSU: No, it is
1aid on the Table of the House. It cannot
be donc like that. Advance notice was
given,

MR. CHAIRMAN: You see, Direction
118....

SHRIJYOTIRMOY BOSU: No, please
read Rule 369.

MR. CHAIRMAN; Direction 118, sub-
clause (1) says that if the Speaker permits
a Member to lay a paper or document on
the Table , the Member may, at the a})pro

riate time, lay it on the Table. If the
gpcakcr permits,

SHRI JYOTIRMOY BOSU: Pleasc
see Rule 369. Nothing can supersede the
Rules of Procedure except to the Consti-
tution. Rule 369 reads:

“A paper or document to be laid
on the Tablc shall be duly authenticated
by the member presenting it.”

I have duly 1 d it. All pap
laid on the Tablc shall be considered
public.

MR. CHAIRMAN: Yes, Rule 369
reads:

“A paper or document to be laid on
the Table shall be duly authenticated
by the member presenting it.”

SHRI JYOTIRMOY BOSU: I have
done it. I can do it in your presence
once again.
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MR. CHAIRMAN: Speaker has alread
informed you that this will be e:umne!

SHRI JYOTIRMOY BOSU: No, Sir.
I regret. I again rise on a point. of order.
I am less proficient in English. Let the
House guide me what it says. Rule 369 is
very clear:

“A paper or document to be laid on
the Table shall be duly authenticated
by the member preseating it.”

If 1 have declined to authenticate it, you
<could have said that it cannot be laid.
But I have duly authenticated it.

MR. CHAIRMAN: Has the Speaker
permitted you ? Speaker’s permission is
required.

SHRI JYOTIRMOY BOSU: Spenker
is a creature of the rules. Speaker's elee-
tion itsclf is as per these rules. He cannot

the rules,

MR. CHAIRMAN: This will be done
according to the rule.

SHRI JYOTIRMOY BOSU: You said
‘accord'ing to the rule’. Which Rule,
Sir ?

MR. CHAIRMAN: 1 have already
explained to you. If the Speaker permits
it—that is the point,

SHRI JYOTIRMOY BOSU: You said
‘according to the rule’. Kindly quote the
rule.

MR. CHAIRMAN: Direction 118(1)
(2).

SHRI JYOTIRMOY BOSU: For all
purposes you are the Speaker.

MR. CHAIRMAN: Would you please
look to Direction 117.

SHRI JYOTIRMOY BOSU: What is
that ?

MR. CHAIRMAN: Direction 119
says:

“A private member may lay a paper

on the Table of the House when he is

authorised to do so by the Speaker.”

‘When you are authorised by the Speaker~—
then only you can lay.

SHRI JYOTIRMOY BOSU: Let me
e m Torrins! A Dirccti

the clear isions of the rule.
It does not have force of the rule.
Rules are supreme in this House next
only. to the Coastitution.

MR. CHAIRMAN: The Directions will
have to be ahided by.

SHRI JYOTIRMOY BOSU: You
certainly abide by it. You take it home
and abide by it as much as you want.
:utl here the House is regulated by the

ules,

MR. CHAIRMAN: Directions have
to be adided by.

SHRI JYOTIRMOY BOSU: I do not
believe in Kaul & Shakdher.

MR. CHAIRMAN: Mr. Bosu, please
take your seat. I have already called the
next speaker, Shri Rajendra Xumar
Sharma.
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MR. CHAIRMAN : Now, Shri Lakka-
ppa. You will pleasc take only two or
three minutes.

steram TyIRT (vammg) ¢
¥ seara var § fv 39 srawy us
=T HiT agr fyar sy

MR. CHAIRMAN : It has already
been decided.

SHRI K. LAKKAPPA (Tumkur) : Mr.
Chairman, Sir, I rise to speak on the
Finance Bill. Sir, as per thc report of the
Reserve Bank of India, the financial posi-
tion of the country is very poor. It says
that the budgctary position of the State
is rapidly deteriorating and the financial
health is r. This is given in your own
report. y I am giving out all this
information is that I want to highlight
all those points. The report has shown

how the deficit between the caggregate
receipt and aggregate disbursement has
been growing at a galloping rate. The
States had an overall surplus of Rs. 75
crores at the end of 1975-76 but the follow-
ing year, that is, 1 z&n, saw them in the
red to the tune o . 41 croresjand the
year 1977-78 found them in a deficit of
Rs. 325 crores. The worst is that the States
are losing the vitality to meet the situation.
That means that the financial set-up is
uneven and it is discriminatory in charac-
ter; it is imbalanced and there is no equit-
able distribution. Your progress and deves
lopmental activitics have come to a stand
still. The report obscrves as follows 1—

“Sucl: unauthorisca wu.er«dratts have
been a matter of serious concern to
the Reserve Bank and the Bank has
rapeatedly urged the States to so plan
their finances as to aviod such re-
course.”

the various sugg: and r

tions to restrain and constrain the distri-
bution of moncy through the financial
institutions including the privaic banks
and the Public ba.n%rs.

Sir, this Ministry has failed to take note of

Regardi the financial institutions
controlled thc big busincss my hon.
friend, Shri Jyotirmoy Bosu, has already
narrated certain points and I will not
repeat those points.

I want to speak only about certain
fraudulent practices indulged in by some
of these banks.

I want to show how the control of the
Reserve Bank of India over these financial
institutions is deteriorating.

13 hrs.

Now 8Sir, since the timc at my disposal
is very short, I will not elaborate these
points. I don’t want to go into the details
of all t.l;:: banks but I will deal with only
certain banks, I want to speak specificall
about the banks of Rajmsll:cauf.ﬂ:l Ta.kz
for example the Bank of Rajasthan. This
may be a trivial matter but still ¥ would
like to bring to your notice, The Reserve
Bank of India has no control over this
financial institution. Look at the way how
these private banks are operating and cat-
cring to the needs of the vested interests,
black marketeers, hoarders etc, Now,
vou are going to appoint Chairman to
various banks. I am told that the same

_people are going to be appointed and they

are now coming through the backdoor

‘entry. You were criticising the previous

Government very much about their pat-

'ronising them, Now what is it that you

are doing P I am told that in various pri-
vate banks you arc going to appoint
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Chairmen. You must look to the anteced-
ents of the le before doing so as to
how they were mctwr‘\:g and how they
were catering to the n of the people.
Look at the way how the finances of the
country are being looted, Take the case
d' than Bank Ltd., Jaipur. On the

the visit of one Mr. Agarwal a
donauon of Rs. 50,000 was given for the
construction of a fountain in the city.
How can this bank provide Rs. 11,000/~
to be spent for the tour of Rajasthan by

the ty Governor of Rescrve Bank of

India towlrds his tour ? How this
is being led by them and

shiclding the shady transaction of this
bank for these bank e ? This is one
of the instances where Rs. 11,000 for the
tour of the Governor of Reserve Bank of
India to Rajasthan is being borne by this
Bank. For opemng a Branch M Cnlcutta,
that had cost the Bank Rs. 2,50,000/-.
can quote many such lhmg (Inump-

MR, CHAIRMAN : Mr. Lakkappa,

will you kindly wind up ? The Mi
will now reply.

SHRI K. LAKKAPPA : I can quote
many such instances to show how the black
money ix being utilised over which my hon.
friend, Mr. Pntel will have no control. 1
would like to ask him whether he will consi-
der and ing the finan-
cial institusions so as to sce as to how
are functioning and how far they have gone
on in catering to the financial needs of the
peaple by depriving the weaker sections. of
the country.

Sir, in the entire Karnataka State, no
banks are financing the needs of the weaker
sections of the society; no loans are being
disbursed. Even if they are disbursed, the
rate of interest ch from them is
exorbitant. Nothing has been done with
regard to the marginal farmers.

Heze I want to ask the Minister whether
lwmuldeomcoutmthnotonl a co-
mmission of inquiry but he wauld also
wextth.tthcmttﬁrusetnghtnndm
that the financial institutions cater to the
needs of the weaker sections of the sqciety,
namely, that the farmers are not ch:
exorbitant rate of interest for the loans
Ewulmtothcm He should see to it that the

th of the country is thereby improved
and the present disparity which is existing
in the matter of distribution of finances
to varigus States is removed and that
equitable distribution is made to them.

Witk these few words, Mr, Chairman,
1 conelude.
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MR. CHAIRMAN : Now, the Minis
ter will reply. (Interruptions)

SHRI C. N. VISWANATHAN (Tiru-
ppattur) : Sir, I was not called.

MR, CHAIRMAN : I had called you
but you were not here.

SHRI PURNANARAYAN SINHA :
Mr. Chairman, Sir, the other day, when
the Finance Bill wu to come up, the hon.
Speaker had permi the names
of the Spenker! as per the list. (Zntsrruptions)

MR. CHAIRMAN : The time has been
allotted by the Speaker himself.

SHRI PURNANARAYAN SINHA :
The other
This js something most extraordinary.

MR. CHAIRMAN : It was expected
that the Minister will reply at 2 O’Clock.
Now he will reply at 1 O’clock.

SHRI C. N. VISWANATHAN : Sir,
I want only four minutes and I will finish
within that time. I am from the Anna
DMK Party isting of 19 be:

MR. CHAIRMAN : Mr Viswapathan,
you were called by me; you were not
preseat,

SHRI C. N. VISWANATHAN : I
had gone out at that time. Please allow
me four minutes only and I will finish
within that time. (Interruptions)

MR. CHAIRMAN : I am calling the
names according to the list. I cannot go
beyond that. The Speaker has not agreed
for extension.

@ wwlz oy ;T8 T 2
F1 R a7 foar e | graw WrEaT @
&Y fex maw Far @IS § | ww oA
¥ fergm &3 F 1 7T 9T wmEY v
IR I TRT T AG I AN

(Interruptions)

uw wey senfw wnd swrew
e At (st e W) o fafre
Ty WA A Foid wer ard o
o IARY EE & wope w3 forar 3
TAX AT WVET ANT P ¥ 1w F
g

weréy wolre g g ¥t e
o § e Sud araow grew Ewn
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g T 1 xE ¥ ¥ o grew w0
T & 1w agd w1 9 fefams 7

MR. CHAIRMAN: Mr. Vishwa-
nathan , you can speak on third reading.
Speaker has not agreed for extension.
That is the whole trouble. When the
Speaker has not agrecd, I cannot allow.

(Interruptions)

~iY TR FRoT TRWM 83T WY A9
§ frog@ e Y o2 W AT g faar
TG | WIT T WEE ET AN | W
FrRrm B i Tagw At
& & v wrafa & + W wtwT e
* gardr Tq A3 W

ey wente Fag - 95 w1 faw @
SR e ¥ o) oY 4t § AT W
FraT wgd & 5 Y 42 w1 [Aw wW@r
frar s & fec smawr QwAr A
wifgh | Aw qw Y o @ fr ot W
waw agr frar omg 1 gaar dfwe oY
fwrar a1 woT & 1 W ErOW wger &
Y 6T wreaT st waws |

MR. CHAIRMAN : Extension of time
has npt.been granted by the Speaker.

(Interryptions)

‘THE MINISTER OF PARLIMEN-
TARY AFFAIRS AND LABOUR
(SHRI. RAVINDRA VERMA) : Mr.
Chairman, it is known to all hon. Mem-
bers of this House that this Bill has to
pass through all stages today itself and
according to that time-table, 5 O’ clock is
the ine—~Taking into consideration
the time to be spent at different stages as
well as the necessity to send it to the other
House in time, all the hon. Members
are aware of all these considerations.
‘The Business Advisory Committee, after
taking ecverything into consideration,
recommended a certain time
schednle. This House in its wisdom
accepted the report of tho Businesa Advi-
sory. Committee. Even yesterday, the
hon. Speaker made it clear that the total
nupsber of hours available for the consi-
deration and passing of this Bill was 15
hours and the recommended to the House
certaip division for the three different
stages. Therefore, I would submit, on
behalf of the Government, that the
totgl schedule cannot be upset because

otherwiso the business would get upset
and this is the kind of business which Gov.
ernment cannot afford to get upset, 5o,
I will make a special appeal to all the
hon. Members of this House of this side
as well as on the other side, to enable the
Government to p the busi
according to the schedul (Inz
Therefore, whatever allotment has to be
made within the time-limit for the
different stages can, of coursc, be made and
if it a question of 30 minutes or %0, it
may be done, but otherwise Government
e r ded to the House
to the hon. Members any utemic::
which would affect the time-schedules.

(Interruptions)

SHRI C.M. STEPHEN (Idukki) : I
want to make one thing very clear. As
far as we are concerned, we are interested
in the clause by clause discussion and we
must have the full time for making our
points during the clausc-by-clause dis-~
cussion. That is where the O ition
is interested. We would press for divi-
sion in certain clauses. We must have
the right to speak. Not ore minute out.
of the time allotted can be cutinto, That
we object to. But if yau have got same
other time, you can give that, My
second point is that many hon. Members
from the ruling party benches are raising
this objection. Well, we are warking
under certain constraint, 1, for exampte,
as the leader of the Opposi , wanted to
speak. But I was told that the time-
limitation is there and I agreed, There-
fore, I have given my right to speak. But
I find that the Janata Party Members
have taken much more time then they
were allotted.  As far as we are concerned,
we have remsained within the time-limit;
not that we are not aware of our rights.
If more time is given, then the time
which we would have lost on account of
this, must be made up and the whole time
should be allotted to us, not to them.

13° 13 hours.

[SuriMATI PARVATHI KRISHAN in
the Chair] .

SHRI HARI VISHNU KAMATH
(Hoshangabad): May 1 submit that
according to the bulletin ........

MR. CHAIRMAN : Mr. Kamath, 1
would request to be very briel,

SHRI HARI VISHNU KAMATH :
I am not speaking on the Bill. I am
only speaking on the points raised by the
Minister of Parliamentary Affairs.

MR, CHAIRMAN : T know that.
But still I would request you to be brief
on that.
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SHRI HARI VISHNU KAMATH : I
would be brief, precise and and concisc. I
refer to Bulletin, Part-II of the gth March,
1978. It says that the Finance Bill 1978,
would be taken up on the 27th, 28th and
agth April. Now, Sir, there is no sacro-
sanctity about the time—I mean hour—
of the day. Apart from that, according to
the Bulletin, three full days are allotted.
But due to a slight bungling of the Gov-
ernment, on Wednesday afternoon....

MR. CHAIRMAN : I think you
have made your point.

SHRI HARI VISHNU KAMATH 1t

. .On Wednesday afiernoon, a part of the
time on Thursday {.e., yesterday was
taken up on the Appropriation Bill, I
do not know how many hours were taken
up in the Appropriation Bill ?  There-
fore, if this House is willing to sit beyond

6 O’ clock. ....
SHRI C. M. STEPHEN : Wr are
not preparcd.

SHRI HARI VISHNU KAMATH :
Alright, upto six. We are sitting upto six.

MR. CHAIRMAN : I have got vour
point. Please do not have another
dialogue.

SHRI HARI VISHNU KAMATH :

The BAC is the creature of the House and

a0 is the Speaker, and the House is
supreme and this House can decide to
extend the time and sit longer if it wants
10.

MR. CHAIRMAN : Now the point is,
you are asking for extension of time and
Mr. Kamath, your argument I am
afraid, does not hold becausce this time
allotted for the Finance Bill was announ-
ced by the Speaker when the Finance
Bill was taken up for consideration,
after the Appropriation  Bill and
had been already passed. So, it does not
arise. At that time the House was
fully awarc of the time allotted for the
Finance Rill including the division,
first reading, clause bv clause and
the third reading. Therefore, there is
no question of extension of time and I
might point out particularly that when
Members are wanting extension of time,
they cam at least sec that other Members
of their party confine themselves

within the - time given. They overstep .

the time and as it stands it now, parti-
cularly the Janata Party and other parties
have finished their time. To only one
party, which was not here, I am allowing
the member_two minutes that his party
has got. But may I warn him
that after two minutes, the bell will be
rung? After that the Minister will reply
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and then we will have clauué by clause

cons ideration. Mr, Viswanathan.

(Interruptions)

MR. CHAIRMAN : This cannot go
on cndlessly. Mr. Vishwanathan,

SHRI C. N. VISHWANATHAN
Madam, on behalf of our party....

(Interruptions)

SHRI RAVINDRA VERMA : Madam,
it appears that somc hon, Members
are perhaps overlooking the Rule 219
(2), which clearly says that on a day
alloticd for this, the Speaker shall at
seventeen hours on the allotted day or the
last of the allotted days as the case may be
forthwith put every question necessary to
disposc of the outstanding matters in
conncction  with the stage or stages for
which the day or the days have becn
allotted. Therefore, Madam, at 5 O’clock
it has to be put.

° MR. CHAIRMAN : Yes , that has
to be put. Mr. Vishwanathan.

(Interruptions).

SHRI C. N. VISHWANATHAN
(Tiruppatiur) : Madam, I would like
to submit only two points on behalf of
our party, AIADMK. The first is
regarding the telegram sent by the Chief
Minister of Tamil Nadu on 2-3-78 on the
imposition of excisc duty at two paisc per
Kwh. on electricity generated as' propo-
sed in the Finance Bill. Ten per cent
I ion has been red by the hon,
Finance Minister, but this would help
the development of industries which would
mainly affect the small scale industries.
The duty of two paise per Kwh. would
therefore mean an average increase of 2-5
gaisc per unit on energy sold. This would

ave to be recovere mainly from the
industrial sector and this would com-
pletely ruin the small scale sector. I
request the Minister to consider this and
immediately  withdraw the excise duty
that is proposed to be levied on the electri-
city gencrated.

The Ganga-Cauvery Canal Scheme
should also be considercd by the Finance
Minister. They are running a  train viz.,
Ganga-Cauvery Express,. We know that
there is lack of national integration at

resent.  If this Government is interested
in nationsl integration and also in the
unityrof : the . nation, they should

t the -
Cauvery annal échcmc, which - may
cost Rs. 1000 or 2000 crores. In the
South, water facility is not available and
the agriculturists  are  suffering from
drought.  Shri K. L. Rao’s Plan, con-
necting Ganga and Cauvery must be taken
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up. Then the lands in South will become
fertile and _agriculture will be  more
fraitful. The cost may be high. But the
Finance Minister must take the initial steps
with foreign counuz's collaboration to
impl the ga-Cauvery Canal
Scheme. Thirdly, the Coromandel coast
line has not still taken any shape.
This line would connect Vizag with
Cape Comorin and it would develop
the industrial highways, increase the
possibility of export and also commer-
cial g transport. This must be con-
sidered by the Finance Minister.

Lastly, I am aware of the fact that
three days before J. P’ close friend,
Mr. Govinda Rao Desh Parek made a
statement that recently smuggling  has
increased throughout India. The hon,
Finance Minister has been saving  that
many steps have been taken 10 reduce
smuggling. 1 request the Finance  Minis-
ter to say what are the steps that have
been taken to eradicate smuggling and
othrr evils which are spoiling nur national
economy,

THE MINISTER OF FINANCE
/SHRI H. M. PATEL): Sir, we have
had three stimulating days of discussion on
the Finance Bill. We have also had well
high eight wecks of discussion on  the
budget. I am indeed glad that the bud-
get which I had presented to Parliament
at the end of Fcbruary has gencrated
keen interest and considerable comment,
I have benefited by a great number of
suggestions, may of which are certainly
constructive. The members of the
House will appreciate that I was fully
responsive to the need to make suitable
amendments and to provide adequate
relief wherever these were found
necessary. May I express my gratitude
to all the members of the House for their
very positive reactions to the budget ?

I must particularly compliment my
distinguished friend, Shri R. Venkata-
raman, for having made a speech on the
Finance Bill in the best traditions of parlia-
mentary democracy. He has  without
doubt carcfully studied all the issue
and  has uoted chapter and verse.
He has been fair enough to reco-gnise
some of the solutary measures which
I have introduced for which I am thank-
ful.However, he has also raised a number
of point. Itis my duty to offer
my observations on them., The hon.
member has taken strong exception to
the fact that last year’s accounts
have not been given at all, with the result
that we do not know whether there has been
any variation between the revised estie
mates and the actuals. I am not clear
about the difficulty that this position has
created in the proper understanding  of

the budge: situation regardiny the
budget Bgurcs. &

Shri Venkataraman seems to be under
the impression that there has been a

departure from previous practice in this
regard. I wou.lf like to igform the hon.
member that there has been no change
whatsoever in this matter as compared to
evious years. If the hon, member
had looked into the budget documents.
with care, he would have noticed that the
1 fi ial sta t laid before
Parliament on 28th February, 1978 gives
the account figures for 1976-77 under the
the various heads of receipts and expendi-
ture. Further, the detailed demands for
grants for the current year, which have
been laid on the Table of the House,
give the details of expenditure figurces for
1976-77. 'The actuals are not given in
the main demands for granis, asit would
be a repctition. The figures are provi-
sional, as the final accounts for thc year
ended March, rg%7 arc not available at
the time the budget is under preparation.
The final figures are given in the final
accounts which usually become available
about 5 to 6 months after presenta-
tion of the budget. This, along with
the report of the Comptroller and Audi-
tor General, are considered by the P.A.C.
whosc report is available to Parliament.
Shri Venkataraman is, therefore, not
correct in assuming that Parliament is
denied information about actuals of a
year and variations from the estimates
for that year.

I am, indeed, very gratefu! to the
hon. Member for his reference to the
need for economy measurcs. I can assure
him and all the Members of the House
that the Janata Government is very carnest
in seeing to it that the economy in ex-
penditure to which it has given the highest
priority is achieved in fact. The cconomy
instructions issued by the Finance Ministry
in respect of creation of new posts, expen-
diture on travl, both domestic and
foreign, and reductions in  overtime
expenses are all being implemented with
sincerity. For the first time the Govern-
ment is also taking a close hard look at
the enormous expenditures which have
arisen over the years of subsidisation and
the small, but significant beginning has
been made in reducing these subsidies to
toler able limits. Added to this, we
have launched a drive for the improvement
in the operations of public sector corpora-
tions with a view to cnsuring better
returns on our investrnents and preventing
a situation which unfortunately existed
in the past when such  undertakings
were a drain on the public excheyuer.

SHRI! L. K. DOLEY (Lakhimpur)
Madam, I am on a point of order.

MR. CHAIRMAN : What is the rule
under which you raise the point of orde?
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SHRI L. K., DOLEY : T have  a
point of order. Has it been the I&ncnce
of the House that the Finance Minister
should have come out with a  written
reply ?

MR. CHAIRMAN : Yes, there is
nothing wrong. There is no point__of
order. Please resume ur seat. You
may continue, Mr. Minister.

SHRI H. M. PATEL : 1 do not
understand why this insistence upon written
-or oral reply. 1 can, and am per-
fectly capable of giving you an oral
reply also. But it is very important that
in the of fi , when fi
matters are concerned, we give fairly ac-
-curate and precise replies.

Shri Venkataraman has come down
very severly on me because I was frank
enough to announce to the House a
deficit of over Rs. 1,000 crores. At
least the hon. Member will admit that I
have practised no “‘subterfuge”, a word
which he has used on more than one
occasion in the course of his speech,
totally unjustifiably, as I propose to show.
I did not hide the deficit by any mani-
pulation of the figures. It is my belief
that the y of the ¢ y requires
a larger investment and if this larger in-
vestment is to take place , I have little
option to raising resources by additional
taxation to the extent possible and to
operatc a reasonable and inabl
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that prices continue to rise and that the
claims of Government are only on paper.
Madam, in a large country like ours
there must be some definitc  and agreed
yardsticks for assessing the level of prices.
‘We have two such yardsticks--the wholesale
Yrice index and the consumer price index.

have not invented these indices, nor has
the present Government worked out the
items which go into the two baskets
or the procedures for calculating the indi-
ces.  'Wo continue to use the very yardstick
which had been introduced to the country
by the previous Government. ‘What do
the indices based on these yardsticks
reveal ? In the case of the wholesale
price index which in all the countries of
the world has been taken as the basis
yardstick of inflation, we can claim
with pride that the wholesale price index
at the time when we presented the budget
representing one year of Janata rule was
exactly the same as when we assumed
office. There was in fact no inflation at
all. This has been recognized all over
the world as a remarkable achievement.
The hon. Members will also _appre-
ciate that after 1 presented the Budget,
there has been no indication that the
wholcsale price index has gone up.
Indeed, it remains _remarkably stable
The cansumer price index remained steady
at 330 poiuts for October, Novemb -
and December, 1977. It fell to 325 po ints
in January, and further fell to 320 points
in Rebruary 3g78. All this would surely

deficit. My budget has been a judicious
mixture of these two strategies. I
presume that the hon. Member would
not haveliked me to increase taxes further
in order to reduce the deficit; nor surely
‘would he have liked me to cut Plan
expenditure and investment in high pri-
ority areas, such as, lgricultul‘e, irriga~
tion, power and rural development, in
order to avoid a deficit, What is most
important and on this I am entirely
in agreement with the hon. Member is
that we must ensure that the investment
made is in  directions which are fruitful
and constructive so that the inevitable
resultant deficit financing dees not result
infour losing control over the economy
and entering into a phase of high infla.
tion. X have given an assurance to the
House that this will not be allowed to
happen and that we have instruments at
our disposal today, such as, the foreign
exchange rescrves and the excellent
‘buffer stocks of foodgrains, which will
enable us to maintain the price line in
spite of the deficit.

There has been some criticism regarding
the future trend of orices and in this con-
nection, not only Shri Venkataraman
but also Shri Mahamava Prasad Sinha and
Shrimati Parvathi Krishnan have stated

di that the alarmist reports of pric¢
increases can only  represent uolucd
instances caused by local maldistributio®
or sudden, unexpected  short-term
d d for some iterns. Theye
do not at all represent the general trend
of price levels in our country.

Shri Venkataraman has referred to
the accumulation of foreign exchange
resorves and he doubts whether T shall
be able to utilize these reserve this year
more than what I wasable to do
last yesr. Let me first of all very frankly
concede that last year although I had anti-
cipated that the foreign exchange reserves
could be drawn down ; this anticipation
did not meterialize. In my budget of
last year , T had taken credit for a loan of
Rs. 800 _crores from the Reserve
Bank of India against the drawing
down of the foreign exchangc reserves.
Since these reservex were not in effect
drawn down, I did not not take advan-
tage of the RBI loan. At lcast Shri
Ventakaraman will recognize one_thil.':g.
I may not have achieved my anticipation
of drawing down the balances last yeaw,
but at least T did not resort to any “‘sub-
te 3 and I frankly admitted to
the House that I would not utilize the
RBI loan and rather than that, I would
take the House into confidence that we
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had a deficit of Rs. Rs, 975 crores. But
what 5 of utmost significance is that we
well able to ge the y despi
this deficit without any disturbances to
the price equilibrium and indeed with a
»ero inflation.

Sir, the utilization of foreig hang
reserves is by no means a simple'matter. It
involves certain basic changes in national
policy so far as import liberalization is
concerned , and it also presupposes the
the stimulation of investment in our
country. Hon. Members are aware that
the Government has taken very far-
reaching teps to liberalize imports. The
recent anne t of the C ce
Minister of on the 1st of April was,
I believe, widely welcomed  in  the

country as a steps in this  direction, In
my Budget proposals, I have also made
substantial ¢ i in the reduction of

customs duty for  this very objective.
However, the foreign exchange reserves
cannot possibly be used unless investment
goes on at an accelerated pace both in the
public scctor and in the private sector.,
It has been my attempt 1o achieve pre-
cisely this through my Budget. I
have sought to finance a Plan which in-
volves major investment and to  create
conditions which would stimulate invest-
ment on the private side. Let me, how-
ever, urge a word of caution to the House.,
There has been a great  deal of talk that

foreign  exchange  balances are
accumulating and that Government is not
utilizing  these  balances. I need

not remind the hon, Members of  the
manner in which the sterling balances were
liquidated in the vears after independence.
For the first time now, we have been able
torc  build our forcign exchange reserve.
These reserves represent to-day about 8
to 9 months’ value of imports. Let
us not, therefore, be under any false
illusion that the size of the  balances s
enormaus. They are reasonable and
represent a good insurance policy against
any untoward development in the future,
Certainly, itis not this Government's
intention to squander this source merely
for the sake of liquidating the balance.
We propose to utilize these reserves fruit-
fully and purposefully and in direct rela-
tionship to the investment needs  of
our country.

On the question of gold  szles, Shri
Venkataraman has describcd  me as the
prodigal son  of India. T have not the
slightest doubt that he  will, the honest
man that he is describe me at the end of
the year as the provident son of India.

SHRI R. VENKATARAMAN
{Madras South) : Prudeni ?

SHRI H. M. PATEL : Provident and
prudent.
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He has accussed me of starting up on &
course of action, which would fritter away
the gold reserves  of the country which,
according to him, are a vital item in war.
Iam not aware of the basis on which
Shri Ventataraman has come to the con-
clusion that gold was ever used by our
country intimes of war. Tothe best
of my knowledge. it was never used in
any of the conflicts we have been enga-
ged in. I must reiterate that the Gov-
ernment’s intention in com~
mencing gold sales is primarily to fight
and to cnd the cvil of gold smuggling.
This evil has had a very perinicious in-
fluence on the ¢conomy and has encoura=
gcd law-breakers, blackmarketeers and
oreign exchange racketters. I am in
confidence that we shall succeed in ending
once and for  all the evils cf gold smug-
gling, and our success in this respect will
convince even Shri Venkataraman that
the Government’s gold sale  policy  is
sound and so should bc pursuedin a
sustained manner.

May Inow turn to the remarks of
the hon. Member, Shri T. Pai ? While
Shri Venkataraman describcd me as  the

rodigal son of India, I find thai Shri

. A. Pai has described me as  the angry
man. I begin to learn more about my.
sclf as I listen to my good friends in the
opposition. Shri Pai has himsclf served
in the Government and has held important
portfolios and by all accounts he was
reputed to be an efficient Minister.  Curi-
ously enough, most of the things which
Shri Pai has accused me of, and the Janata
Government of, are Irccisely the kind
of things which he and his collcagues in
the previous Government onght to have
tackled.

Shri Pai spcaks about the slow pace of
plan implementation  and he wants me to
produce before the House a detailed break
up of why implementation of projects has
been slow, where, why money allocated
has remaincd unspent or has been spent
with little to show for it. 1 hope Shri T.
A. Pai recollects that we have had  for
three decades this situation of slow pace
of project implementation and
it s t of the legacy which we have
inherited, and it is we who are determined
to sec that matters are rectified.

Shri Pai speaks about subsidies and he
has made a remarkable suggestion  that
the Government should sctupa Sub-
sidies Corporation. 1 think I have the
right to ask who brought in this concept
of subsidics in thc national cconomy.
Should the House not know in  how
many diftercnt items there have been
subsidies ? We were subsidising the people
of the country at the expense of the tax-
payer of the country. Whatdid we do
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as a Government ? First of all, we
located, identificd and unearthed all the
the hidden subsidies in the budget, all
artificial props and crutches, which have
been built up over the years. There were
subsidies on food, subsidics on fertilizers,
subsidics on exports. There was an artifi-
cial pricing_ situation, such as the unduly
low price of milk and _transportation in
Delhi, which is lower than in any city of
the country. All these subsidies and arti-
ficial pricing situation had been concealed
in the previous budgets  and, ifImay
quote my f{riend, Shri Venkataraman,
once again, it was this subterfuge—it was
this hidden and concealed subsidy which
was in fact a subterfuge—which had  not

accd correctly before the Members  of
gla.rliamcnt the truc state of national
finances, Having identified these  areas,
this Government has every intention of
examining with great care the nced or
otherwise or the  genuineness of  these
artificial props,and if we do continue them,
to indicate very clearly to the House where
subsidies are being  paid.

Mr. Pai has referred to the inefficiency
-of State Governments and to the inefficiency
of electricity boards with a low capacity
utflisation. Surcly, he should have told
the Housc also what he and his party which
had been in power for so long did to
improve thc situation.

T am, however, gratcful «. Mr. Pai for the
strong support which he has lent to  the
Government’s gold sales policy.  He has
undoubtedly appreciated the objectives
of the Government, and 1 will bear in mind
the constructive suggestions which he has
made in this regard.

T find that Mr. Pai has also referred
to the question of deficits and he has been
fair enough to  concede that deficits are
not something which 1 have invented.
Mr. Pai has spoken about Janata deficits
and Congress deficits and has come to the
conclsuion that, now that he is in the
opposition, delicits are inberently  bad.
I would repeat that deficits are ncither
bad nor good. They are merely an in-
strument for accelerating developmental
investment, and so long as this Government
uses the instrumnent at its disposal for this
purpose wisely and well, it will be possible
for us to operate dedicits with intelligence
for keeping tlie inflationary forces under
control.

Mr. Pai has referred to the Jha Com-
mittce’s Report on indireet taxes and has
alleged that 1 have only accepted portions
of the report.  The recorumendations of
the Jha Committre are very far-reaching,
and a few of these suggestions are indeed
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acceptable in principle, but the change-
over in practice would obviously require
some time. They would involve a very
major overhaul of the systeny of excise
duties.  We are cxamining with grcat
care these detailed recommendations and
their impact on the structure of the excise
law. Itis my hope that we will progress-
ively be able to implement many of the
suggestions of the Committee.

I do not, however, under any cir cum-
stances, accept Mr. Pai’s statement that
we have neglected the small-scale industry
in the matter of excise relief. The main
thrust of my Budget was in support of the
small-scale industry, and the country has
widely welcomed the major concessions
which have been made in the reduction
of the burden of excise duty on smaller
units and, what is more, the simplification
of the procedures that the smaller units
found very difficult to ohscrve.

I listened with very great attention
to Mr. Pai’s views on the operation of
COFEPOSA., He has cautioned me
about the dangers of the misuse of
COFEPOSA for political ends. I
think history will priovide its
own answer. The pfrevious Government
with its infamous cmcrgency has misused
cnactments like MISA and COFEPOSA
for political ends. The kinds of fears
which Mr. Pai is expressing today are by
no means illusory, they have actually
happened in this country. Whatever view
my good friends in the opposition may
have about the Janata Government, they
cannot, with any clear concience, accuse
this Government of stifling pu’slic opinion
or emasculiting the freedom of the Indian
people.  We have, in fact, restored these
freedoms, Lut surely Mr.  Pai will re-
cognise that with the restoration to the
people of this freedom, we cannot allow
offenders against the law to indulge in
their nefarious activitics and 10 get away
unscathed. The COFEPOSA
will be usrd by this Govermuent for the
purposes for which it is intended, namely,
to deal sternly with smuggbrs and anti-
social clements.  In order to ensure that
the COFEPOSA will not be worngfully
used, we have made the following pro-
visions :

(1) Grounds of detention will be
communicated to the detenu within g
days of dctention;

(2) all cases of detention will be
rcferred to the Advisory Board within 5
weeks of detention ;

{3) the advisory Board at the Gentre
has been reconstituted with  sitting
Judges of the High Court at Delhi; and

(4) with the lapsing of the Presidential
Order under article 35¢(1) of the Consti-
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tution, all detentions arc now open to

judicial scrutiny by the High Courts

in writ petition.
Today we have 160 persons under actual
detention under the COFEPOSA Act.
Of these, the Advisory Boards have con-
firmed detention in 10: cases and the other
cases are under their consideration. The
fact that three High Court Judges consti-
tuting the Central Advisory Board have
so far, held every d i order
placed before them is a clear and unmistak-
able indication that the Government’s use
of COFEPOSA has been judicious, pur-
poseful and fair,

Mr. Venkataraman, Mr. Pai and
several other Members of the House have
commented about the duty which I have
imposed on clectricity and on coal.  In the
case of electricity, the burden of the criticism
is firstly that the measure is of doubtful
legal validity and secondly that it would
push up the costs of electricity and is,
therefore, unfair. So far as the legal
position is concerned. I can assure the
House that we have taken the step after
obtaining firm legal opinion on the subject.
Under Entry No. 84 of the List I in the
Seventh Schedule of the Constitution
which defines the powers of the Centre to
impose tax, the Union is competent to
levy duties of excise on all goods manu-
factured or produced in the country except
alcoholic liquors for human consumption,
opium, Indian hemp and other narcotic
drugs and narcotics, The levy of excise
duty on electricity produced in the country
is thus within this constitutional provision.
In so far as the States arcfeoncerned, they
are competent to levy taxes on the con-
sumnption or sale of cleciricity. They can-
not levy a tax om the production
point. Similarly, Centre cannot levy
tax at the  comsumption or  sale
point.  The other question is  whether
1 was justificd in imposing this levy, Mr.

i { has been severely cri

s of the Stare Electric
How do th-se losses arise P They arise
for two reasons fiestly as Mr, Pai himscl(
has pointed out, the efficiency levels are
lot adcquate, capacity utilisation requircs
to he d and the total operation of State
Electricity Boards mustshow <ignificant
improvement. This will bring down costs
and reduce losses. Bt the second  reason
is ecqually viwal, Elcctricity i< being
under-priced considering” its “cost of pro-
duction even at optimum levels,  If we
do not want artificial  subsidics, then a
natural price for celectricity must he
charged. 1 have alrcady pointed out
to the House that we have given topmost
priority 10 the investments in power. Over
Rs, 2000 crores have been provided in the
current year itself. To my mind, it is
perfectly reasonable that the benceficiaries
of these investments must make contribu.
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tions towards the investment and it is in
this spirit that I have imposed the excise
on electricity. I have already made a
direct concession for such electricity as is
consumed in agriculture and extended an
assurance that I would examine the impact
on power intensive industries in order to
ensure that prices do not go out of hand.

The hon. Member Shri G. M. Banat-
wala has laid great stress on the need to
develop labour-intensive industries and he
has drawn my pointed attention to the pro-
miscs made in the Janata Party manifesto,
in this regard. 1 would like to to tell the
hon, Mcmber that the question of en-
couraging labour-intensive mcthods and
discouraging capital-intensive sc} is
not merely a question of tax policy. It is
essentially through the instrument of in-
vestment policy, that this desirable objec-
tive can be reached. In my schject I have
made massive provision for agriculture,
irrigation, rural development, rural water-
supply, rural roads. These investments
will not only bring prosperity to the rural
arcas but finance cssentially employment-
oriented  schemes which will creatc jobs
in the countryside and prevent migrations
to the big cities. When we speak about
discouraging capital-intensive schemes, I
must urge a word of caution that there are
some kinds of projocts--very essential pro-
Jjects—which are of necessity capital-inten-
sive,  Surely, the hon. Member will agree
with me that major power plants, fertiliser
plants. petro-chemical plants which are all
very eseentinl to the countr piierities
can only be done on a capital-intensive
basis. What is, therefore, essential is
that our priorities should be right and this
the MHouse will agree are truly re-
flecied in my budget,

I am grateful to Shri Dhirandranath
Basu for having drawn my attention  to the
heavy prndency of loans applications from
the agriculturists to the hanks, T have taken
note of the detaisl which L+ has furnished
and 1 will certainly look into the matter.
I would like to extend an assurance that
the public sector banks which have a clear
responsibility for providing loan funds o
small-scale industry and to the agricultural
arcas discharge their responsiblity in these
respects efficiently and well,

I was very hapry. to listen to the
sprech of Shri Pabitra Mohan Pradhan,
He has spoken of his muny years of experi-
ence, buth as a parliamentarian and as a
Minister and he has cantioned me about
the pitfalls  of budget  management.
fully agree with him that it is not enough
that we should make financial provision
on a large scalte for various sehemes, Tt iy
our duty also to ensure that these schemcs
arc implementcd ard that public money
is not, to quite his words, **mis-spent, illis-
pent and exiravaguntly spent.”
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catirely aaree with him that what is called
for is better administration, an admini
tration free from delay, lethargy, indis-
cipline and corruption, It will be our
endeavour to provide such an adminisitra-
tion. But it will take time, I would,
therefore, urge patience.

Shrimati Parvathi Krishnan in her
characteristic style has made a  fiery
specch.

AN HON, MEMBER : Sheisin the
Chair.

SHRI H. M. PATEL : Pardon me,
Madam, but 1 have to. She tells me that
my budget is not people-oriented and that
it is creiented towards the privileged sec-
tions and vested interests, I see alto now
that Mr. Jyotirmoy Bosu in his own
characteristic style has also said so.

May I ask Mrs. Parvathi Krishnan
what is her concept of people-oriented’ ?
Is a budget where investments wer: being
diverted towards agriculture, rural deve-
lopment, rural water supply, rural roads,
not ‘‘people orcinted*?  Is a budget
which has protected, encouraged and
fostered small-scale industry not *“people
oriented ?  Are the investmnents which
we arc making in power, irrigation and
other esscntial scchmes not  peaple-oriented
Would she take the view  that
the Government should reduce plan
spending by the process of reducing taxa-
tion and would she consider this to be
“‘people-oricnted” ?

Shrimaii Parvathi Krishnan has laun-
ched a broadside agai lack keters,
hoarders and other anti-wocial elements,
1 am glad she has done 50 because T fully
agree with her views on these law breakers,
But of course, it is very curious to find
myself in the position of being accused
on the one hand of not taking action against
anti-social elements and. on the other
hand, being accused by the other members
of continuing to impose COFEPOSA for
the same purposc.

Mrs. Parvathi Krishnan has made a
specific mention to small-scale industrics
and, in particular, to hosicry i:.dusiry
1 would, certainly, bear in mina the points
which she has raiscd.

1 listened with great delight to the
speech of Shri Sart Kar., most signi-
ficant point, which he has madec and one
which  bears repetition  is that this
Government is not wasting time in laying
foundation stone, It spends, time ~ on
feasibility reports. We do not believe in
shouting from the roofsttop,' <Garibi
Hawo™.,  We would prefer to implement
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practical programmes of constréetion of
wells, construction of rural roads, develop-
ment of minor irrigation, This is, we
believe, what the people want and this is
what my budget secks to achieve.

Many members of the House and in
particular members from my own party
while commenting generously on  the
pragmatism of my Budget have drawn
pointed attention to the nced for effective
implementation  and for improving the
standards of governmental administration
1 am indeed greateful to them for having
drawn pointed attention to this issue.
There is no dobut whatsoever and I accept
without hesitation that wc have to
improve efficiency and we have to ensure
that paper promises are translated into
practical action. If we are try achieve
this there must be collaborative e¢ficrts
between political leaders, M mters of
Parliament, Civil Servants, technocrats
and these who were at the grass-roots.
We have thousands of officers, enginecrs,
doctors, planners who are dedicated to
their tasks. It is upto us to give them
encouragement support and trust. We
cannot create a positive atmopshere in
the country if we distrust them and do not
encourage them in their endeavours. The
development of owr country must be
based on partnership and not on con-
frontation. Of course, we need to improve
systems, we need to cut red-tape.  This
is precisely what the Government is con-
tinuously engaged in. The speed of
decision making has improved beyond
recognition. We appointed a Committee
to go into import licensing procedures
and within a few werks onf the Committee’s
Reports its recommendations have al-
ready been implemented. We apponi-
ted a Co ittee to inc the i ial
licensing  procedure  and  once in
witin a few weeks of the receipt its
report, its recommendations were imple-
mented. The Il'lon'blt: ]M;mbets will
appreciate that I personally have worked
in administmtion and lya.m therefore
aware of its strengths and its weaknesses.
Let me assure the House that it will be
my prime concern to bring about mauch
higher standeards of administrative and
manegerial efliciency in our country.

Mr. Chairman, Sir, I may be forgiven
if 1 do not have time enough to reply to
all the individual points, many of them
extremely valuable, which havebeen made
by Hon‘ble Members of the House, both
from the Government and the opposition
benches. I am indeed most grateful to
them for the pains they have taken in
dissecting the budget and jbe Finance
Billand in comirg forward with valusble
criticism and constructive suggesticns.
1 will certainly bear thesc suggestions
in mindin the managementsofthe national
economy for the coming year.
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fndw , thet. the Fisance Bill, with
amendment s, will be carried

bylhe!!m.e. .

MRQHAIRMAN ",lbe

is:
“That the Bill to ..w;.eﬂ'ect to the

quutiﬁn

financial Central
Government - for. financial
1918-39, be t-ken into  consi
tion.”

The riotion was adopted.

MR. CHAIRMAN: Now we shall
take up el by-clause iderati

Clauwe 23— (Income-tax)

SHRI VINODHBHAI B. SHETH:
(Jamnagar) :  Sir, I beg - to move® :

Page 5,line 41,—
add at the end—

“including ‘Hotel Industry’ approved
by Central Govérnment” (6)

The main purpose of this amendment
is to include the hotel industry al ln
industrial manufacturing concern.
Schedule IX was interpreted. thuindul
was not there. Even under Schedule II,
after the amendment last year, this in<
dustry does not find a place. 1 would
like to have a chrlﬁmnon from the hon.
Finance Minister whether this industry
can avail of the benefit of industrial in-
vestment allowance. If the Finance
Minister agrees that investment allowance
will be given to the industries which are
carning foreign exchange  amounting
to Rs. 250 crores without txporung any
goods, 1 shall be happy.

SHRI H. M. PATEL : I would suggest
that Shri Vinodhbhai Sheth might cone
sider this question that though the hotel
is not treated as an industrial company,
and though the concemsional rate of income
tax applicable in the case of industrial
companies is not applicable to companies

owning  hotels, such companies arc
entitled to a ber of other

which my friend must be aware of. These
are: initial iation allowance allowed
at the rate of 25 per cent of the actual cost
of the building owned by Indian com-
panies and used by the approved hotels;
extra depreciation allowance equivalent
to 50 per cent of the normal depmcutmn
all A &0 approved
hotel is also entitled to the tax holiday
concession where under profits ) to 7/1-2
gcrmton!hempltllml*’wx in  the
otel are exempt from tax for an initial
period of 5 yeats.
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24 hee.

[M». Darurv-Sezaxen in fhe Chair].
Twenty per cent of the u'dz’nved
&omnhonlntupmnbnm
exempt from tax for an initial pa-iod nf
ten ye-n Having  regard to all these
already available to. the
homel industry and thehwh profitability
of this mdmtry, xtdounot appear to be

t
induatry. 'I‘Feae are  the 1 o thie

easons. 1
wm:lf{ request l.helhon. Member * to
is

SHRI VINODBHAI B. SHETH : 1
would like to withdraw my amendment.

Amendment No. 6 was, by leave, withdrawn.\ ;
MR. DEPUTY-SPEAKER: The

juestion is 3
“That Clause 2 stand part of the Bill,”

The motion was
Clause 2 was added tntIuB-ll

Clause 3—(Amendment of
section 6 of Income tax Act)

SHRI R, VENKATARAMAN : Sir, I
beg to move* :

Page 6, line 37,—

omit “*who is r service
India and’” (21)
SHRI H. M. PATEL : Ibeg\‘nmave .
Page 7,—
omit lines 4 to 7:  (98):
DR. V.A. SEYID MUHAMMAD
(Calicut) : I beg to move* :

Page 6, line 87,—
Jor “rendering service’ substituto——
“deriving income” (51)

SHRI R. VENKATARAMAN : There
is one point which I would like the Minister
to consider. e Ministry has overlooked
duswdupcct In the ‘Explanation’ it is
sta H

“In the case of an individual, being
a citizen of India, who is render-
ing service outside India,.."

‘That means, such a person is eligible
for the benefit o! a Iongu peﬁod of say.
I do not know wheth

of the Government thlt the beneﬁt of the
longer period of stay in India should be

*Moved with the dation of the W

Py

847 LS—s
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(8brl Venkaar 1 history of it— rullym g inlywﬁg:
confined only to people who are in service the fact that a large number of people
and not to businesmen or to pensioners who have now begun to out for em-
from the United Nations. I am aware ployment to the Middle E-t and other
hnhetemalmnmbu of pensioners arcas arc certainly mot going to settle
from United Na who are staying down permanently there lﬂ therefore
outside India and who visit this country they have to visit the country off and on.
from time to time. "Y-?““{&d;."%o:::: &igwut{ci:tdai_nuehul;q should
0 ven facility. There is no reason
they will not get this benefit. Thercfore, wh;.thmewhn derive their income from
1 t for the consideration of the hon. many other sources should have the same
that the words ‘who is rendering facilities. Tt is not necessary for them as
service outside India and’ may be omitted. much as it is n for the others.
In the next few yeam, there will be about So, it is really a concession we felt
,000 t0 4,000 Indian nationals who will had to be made for those with small in.

retiring from the service of the United
Nations and b of vari {
tances like children’s education, their em-
ployment, etc., they will be obli to stay
abroad. I am asking the Minister to
consider this aspect.

SHRI H.M. PATEL: T am sorry
that, in r‘l‘pite of the very persuasive way in
which Mr. Venkataraman has put for-
ward his suggestion, I cannot accept the

point that he has made. There are good
reasons for that. Particularly :?u'ding
about

the point that he has mention
Eumonen from the United Nations, there

no reason why they should not come back
and settle down in their own country,

SHRI R. VENKATARAMAN: I
seck leave of the House to withdraw my
amendment.

Amendment No. 21 was, by leave, withdrawn
MR. DEPUTY-SPEAKER : The
question is 2
Page 7,—

emit lines 4 to 7 (98).
The motion was adopted,

MR. DEPUTY-SPEAKER : There is
one more amendment by Dr. Seyid
Muhammad.

DR V. A, SEYID MUHAMMAD : I
have proposed an amendment to the
Explanation and the proviso to it. Instead
of the words ‘rendering service’ I have
suggested ‘in to deriving me’ so that
those who are self-employed or are doing
business may also get the benefit. The
Proviso to the Explanation confines it to

ple who have been sponsored by the
&ovemmcm. If the logic of the ex-

MR. DEPUTY.SPEAKER : So, arc
you pressing your amendment P

DR.irV. A.S EYID MUHAMMAD :
] .

Z

Amendment No %1 was, by leave, withdrawn

MR. DEPUTY-SPEAKER : So now
we take up the Clause because the others
are all identical things which have been
disposed of.

- The question is :

““That clause 3. as amended, stand

of the Bill, part
The motion was adopled.

Clause 3, as amended, was added to the Bill.
Clauses 4 and 3 were added to the Bill.
Clause 6—(Amendment of section 35B)

MR. DEPUTY-SPEAKER : Shri

Saugata Roy is not here Shri Tulsidas
Dasappa is also not here.

Mr. Patel may move his amendment
SHRI H. M. PATEL : I beg to move*
Pages 7 and 8,—
JSor lines 38 to 40 at page 7 and for
lines 1 to 6 at page 8, substitute—

6. In section 35B of the Income-tax
Acty—

A ) B B e
t VSO s
men (i) in thpm clause (a

pression ‘deriving * is accepted,
then necessarily the Proviso will have to be
amended.

SHRI H. M. PATEL : 1 am sorry I
cannot agree to this because the whole idea

after the , i and
35B letters “after the nét.h day of

February, 1973”7, the words,
l'nd Fette,rs “bnt before

the st day of April, 1978"
e g ool T

be ir

¥

*Moved with the R dadi

of the Pr
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@) in elause {b),—
(1) in sub-clause (l),ehewords,
figures and letters’, where

such ture is
bﬁem day of April,
1919' be inserted a

(a) in mb-chule (iii), the words,
figures and letters, where
ture is ‘incurred

o

a st da

:978" !mamt
the end

{b) after sub=section (1), the followi
subsection shall be insert
namely :—

. thstandi .
(1A) Notwit} t-i:dmg lpvthm)g

1)
no deduction under this wcfgoa
shall be allowed in relation
to any e:pend incurred
‘ﬁerthe gist day of March,
19778 unless the fol condi-
tions are fulfilled, nmely S

(8) the assessee referred to in
that sub-section is engaged
in—

{t) the business of export of
goods and is either a
small-scale exporter or

a holder of an Export
House Certificate; or

(ii) the business of provi-
sion of teachnical know-
How, or the render-
ing of servicesin connec-
tion with the provision
of technical know-how, to
persons outside India; and

the expenditure referred to in
that sub-section is incurred by
the assessec wholly and exclu-
sively for the p e of the
business refe to in sub-
clause (i) or, as the case
may be, sub-clause (ii) of
clause (a).

(b,

&=

Explanation.—For the purposes of this

su

ection, —

(a) “‘small-scale exporter’” means a person

who exparts goods manufactured or
produced in any small-scale industrial
undertaking or undertakings owned
by him;

Provided that such person does
not own any industrial undertaking
which is not a small-scale industrial
undertaking;

(b) * t House Certificate *’ means a

valid Export House Certificate issued
by the Chief Controller of Imports
and Exports, ment of India;

() “provision of techni

P

by e PR
to it in sl
section (=) of-ecti.-ognﬂo MM;

(d) “small-scale industrial undertakin

has themuinnc assigned wlt gn

lan ) of Explanation_bel
sobscctia (=) of 2A". (99)

8

MR. DEPUTY-SPEAKER : The

question is :

Page 7, and 8,

lines g8 to 40 at page 7 and for
{':;el:cosnpage 8, substitude~—

6. In section g5B of the Income-tax

Amendment of Section 35B
(a) in sub-section (1),—

(i) in the proviso to clause (a), after the
words, figures and letters “after the
28th day of PFebruary, 1973", the
words, igures and letters “but
before the 1st day of April, 1998"
shall be inserted;

(ii) in clause (b),—

(1) in sub-clause (i), the words, figures

and letters*!, where such  expendi-

turc is incurred before the

st day of Aprll, 1978" shall be
inser! at the end ;

(2) in sub-clause (iii), the words, figures
and letters ¢, where such expendi-

ture is incurred before the 1st day

of April, 1978" shall be inserted

at the end ;
(b) uﬁcnub-lectionwd) the l‘ollomng B
sub-secyion shall be inser namely: —

“(1A) Notwithstandi

anythin
ed in sub-section (1), no dcducuon

under this lecnon shall be allowed
in relati any cxp imure in-
curred after the 1st day of March,
1978 unless the following conditions
are fulfilled, namely:~—

(a) the amessee referred to in that sub-

section is engaged in—

(i) the business of export of goods and
is cither a small-scale exporter or a
holder of an Export House Certi-

ficate; or
(ii) the business of provision of technical
know-how, or the renderin of

services in connection with the pro-
vision of technical know-how, to
persons outside !ndia; and
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[Mr. Deputy-Speaker]

poses of to in
-ub-cl-med"? or, a1 the case may be,
sub-clause (if) of clause (a).

Explanation—~For the purposes of this sub-
section, —

(a) “Small-scale exporter” means a
person who exports goods - manifa-
ctured or produced in any small-scale
industrial undertaking or undertakings
owned by him:

Provided that such person does not own
any industrial undertaking which is
not a small-scale industrial under-
taking;

(b) “Export House Certificate ** means
a valid Export House Certificate
isucd- by the Ghief Controller of
Im and Exports, Government
of India;

(c) “Provision of technical know-how"
has the meaning asigned to it in sub-
section (2) of section 8o MM ;

(d) “small-scale industrial undertaking”
has the meaning asigned to it in
clause (2) of the Explanation below
sub-section (2) of section 32A.”." (99)

The motion was adopled.
MR. DEPUTY.SPEAKER : The
question is :

“That Clause 6, aa ded
of oy Cliuse amen , stand part

The motion was adopted.
Clause 6, as amended , was added to the Bl

Claase 7—(Insertion on  new  Section
355CCA)

SHRI NARENDRA P. NATHWANI:
(Junagadh) : I beg to move®:

Page 8,—
QOmit lines 16 to 26. (82)

SHRI VINODBHAI B. SHETH
I beg to move ®:

Page 8, line 15,—
Add at the end —

“provided twenty-five ut, of the
St T . e

SHRI NARENDRA P. NATHWANI:
Sir, subwection (=) say» :

“(2) This section applies. to any associa-
tion or institutiom—

(s) which has as its object the undertaki
of any programme of rural dcvel::
ment; and

(b) Which is for the time being approved
in this behalf by the prescribed autho-
rity.
So, an association must have as its objective
rural  devel and, dly, that
asociation must, for the timc being, be
approved by a prescribed authority.
I do not sce any necessity of cither of
these two conditions beil made appli-
cable because in order to fall within Sub-
Section (1) it is y that an assessee
incurs any expenditure by way of payment
of payment of any sum to an associa-
tion or institution to be used—mark the
words—association or institution for the
purpose of carrying out any programme
of rural development approved by the
ibed authority. So, before giving
it, certainly it has to be seen whether that
particular iation or institution is in
2 position to carry out any pi amme
of rural development. My objcction
why sub i 2) should be delected is
this, because it requires the association
for the time being to be approved in this
behalf by the prescribed authority. Why
should that condition be there ? When-
ever any association comes forward as a
donee to whom this amount is to be
handed over, it has to satisfy the conditions
prescribed in sub-section (1). That is the
only.purpose. I do not want further
power to be given to any officer or any
authority of the Government that they
give approval to the institutions and that
oval will continue for 3 years. Why
should it be like that ?

SHRI VINODBHAI B. SHETH :
The main purpose of my amendment is
that Section g35CCA was introcuded to
satiefy the needs of the rural develop-
ment and particularly Scheduled Castes
and Scheduled Tribes. Here some of
the industrial houses spend the entire
amount in the citics and in the arcas
where they are located nothing is spent

*Moved with the recommendation of the President.
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B ‘q?:&--qeﬁ:_um- #nd

SHRI H. M. PATEL : I am un-
'8 ts.

-] t of the e The
firstis oit¢’whiete Mr, Nathwini wants the
conditions & . A f was ex-

The other amendment which the hon.
Mesber, Shri Sheth, has moved scems
to mp impracticable and I am sure he
would not press his amendment. In
fact it would make it impossible for
many organjzations to make contribu-
tions to rural development because he sa
9{;/‘, must be spent in the district 1n
which it is located, You may be located
in citiea, Where does the district come?
ore, you cannot make any contri-
bution. It is open to other objections also.
A statutory provision on the lines pr.
the hon. Member will make the pro-

visions unduly rigid and indeed unworkable.

‘Where a programme of rural development
rovides services and facilities to persons
iving in a particular village or a group of

villages, it may not be practicable to segre-

gate the expenditure which would ensure
to the benefit of of the members of the

Scheduled Castes and Scheduled Tribes

from the ate expenditure, And

the objective in view can be achieved
administratively as the government can
lay down guidlines for approving progra-
mmes of rural development by the pres-
cribed authority which would provide that

a substantial portion of the outlay on

such programmes must cnsure benefits

to the members of the Scheduled Castes
and Scheduled Tribes and other economi-
cally backward communities in the area.

Finally, the proposed amendment is also

defective from the drafting point of view as

also in certain other respects.

So far as the wordin; is concerned, it
sccks to provide at 2§5% of the donation
made by a perspn for rural development
must be inc;.m-eci on Fatunmm,for the
benefit of mémbers of  Scheduled’ Castes
and Scheduled “Tribes.  While it may be
pessible " to allocate & specific percen-
tage of the experditure on programmes of

SHRI VINODHBHAI B. SHETH :

my"
SHRI NARENDRA P. NATHWANI:
I also withd my d

MR. DEPUTY.SPEAKER : Is it the
pleasure of the House to permit the hon,
members to withdraw their amendmenta?

SOME HON. MEMBERS : Yes.

Amendments Nos. 7 and Ba were, by lsave
withdraton.

MR. DEPUTY SPEAKER: The ques-
tion is:

E;;’I;hat Clause 7 stand part of the
1.
The motion was adopled.

Claass 7 was added to the Bill.
Claase 8—(Amemdment of section g7).

SHRI G. M. BANATWALLA (Pon-
nani): I beg to move®:

Page 9,—
qfter line 33, insert—
‘(aa) ‘“‘aggregate expenditure” shall
not( include the expell:;itm'c incurred
on adverti and

by the
publicity in any newspaper or periodi-
cal;® (1)

Page 9,—
after line 36, snsert—

‘(c) “publicity” and “sales promo-
tion” shall not include any expendi-
ture on personalised sales promotion
or field publicity by representatives for
bringing the product to the cducated
attention of the related profession or
the knowledge of the general public.’ (2)

. SHRI VINODHBAY B. SETH: The
hon. Finance Minister has given more
than what I watted, I am, therefore,
not moving. '

*Moved with the recommendation rol' .the Prelidum



75 Finonce B, 1078 APRIL 20, 1098 Finanoce BN, 1000

SHRI R. VI‘NKA"I'MANI 1 heg
t0 move®:

Page 9y~
after line 86, inserf

“(gB) The net ds in any finan-
cial year from nd i m(e;x; in news.
1T 8
in so far as those proceeds represemt

oceeds atwlhuublcg Union territories
glll not form part of the Consolidated
Fund of India shall be assigned to
the States and shall be distributed
among the States on the basis of col~
lection from each State.” (ag)

Page g, line 37,—

Jor “*(gB)” substitute “(3C)" (a4)
Page g,—

omit lines 3 to 36 (45)
Page g, line 7,—

gfler “'so much of”* insert—

“the excess expenditure over rupees
forty thousand o?’c' (117)

I will make a speech on these. This is
a matter on which we are going to press
for Division.

MR. DEPUTY-SPEAKER :  Shri
Vayalar Ravi is not here.

SHRI H. M. PATEL : I beg to move®:
Page g, line 7,—

Jor “twenty thousand rupees”,

substitute—"‘forty thousand rupees” (100)

Page 9,—
after line 36, insert—

*(gB) Nothing contained in sub-
section (3A) shall apply in relation to
any expenditure incurred by an assessee
ONw—

(i) advertisement in any small news.

paper;
ii) advertisement in any n aper for
@ recruitment of pmon::lq;, et

1ii) the publication in any newspaper
i) of an noﬁcereq\ﬁredtobepuh?il-
hed by or under any law;

(iv) -the ‘maintensnce of moﬂoa for

ause
oyee
ment, p ity or sales p
(vi) the holding of, or the participation
in, any press conference, sales
conference, trade convention, trade
fair or exhibition;
(vii) publication and distribution of
ﬁvuﬂuh, catalogues or price lista;
(viii) such other items as may be
cribed, y be pre

(¥) thedpmt of salary [as defined
i:;npl Lfr) of cecd«;: u!.-h ;:2

Explanation t.~—For id::‘ purposes of clause

(i), an adver a paper shall
be deemed to be an advertisement in a
small pap the age circula~
tion of such aper in the year in
which such advertisement has been pub-
lished, is certified by the prescribed autho-
rity as not exceedi fifteen thousand
copies,

Explanation 2.—*“Average circulation”,
in relation to any newspaper, shall be
taken to the number arrived at by dividing
the aggregate of the number of copies
of such ncwspaper circulated during a
year by the total number of days on which
such newspaper was published in that
year.

(3C) For the removal of doubts, it
is hereby declared that nothing contai-
ned in sub-section (3A) shall apply in

lation to expendi in the nature
of entertainment expenditure incurred
by an assessee in connection with adver-
tisement, publicity or sales promotion
and such expenditure shall be governed
by provisi of sub. jon (2A).”
(101)

Page o, line 37,
Jor “(3B)", substituts *(3D)”. (102)

SHRI G. M. BANATWALLA: Mr.
Deputy Speaker, this Clause 8 of the
Finance Bill is with respect to the dis.
allowance of a part of expenditure on
advertisement, publicity and sales pro-
moﬁon.mpurpooe?émy:':n-mcndment
is to exempt publicity NEWSpPA)
and journals from disallowance nltogem
The hon. Finance Minister has been  lea-
ndmghtoﬂvecerhinwnceuimm

pti wi P to the small
newspapers. We must thank him for his

®Moved with the recommendation of the President.
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kindus. However, the X
St s darl o Smtl

my

ilinthealeofdmutallpapeu—
gi.:“"‘_‘l“.mmlointhecmof&c
mnllwhchhvebeenexempaed kindly
by the hon, Finance Minister. But this

in case of all newsp is filled up

ments and
papers. Now, if this diuﬁ:wance continues
and if it affects the ublicity budget of
the various concerns, tgen
lm“.t:;:i:wcmldbr lboulll
crisis in newspaper world, It will
:i\:mr the very basis of ;he.economy of
by by Lt y. It is, th >
i view of the peculiar nature of the
ncwspaper industry that I have moved
an amendment whereby advertisement and
publicity in any newspaper—big or small—
in e'xemgmi from the mischief of this
Glausc 8. We are thankful to the hon.
for ing the small news-

papers from the i ief of Clause 8.
F ver, this distinction between small
l'-“? bls Papers,—in the Ly I con-
dition of the economy which I have
placed before the House,—is absolutely
misleading. Where the freedom of the
Press is concerned, no such distinction can

made and everyone in the House will

ree with me that the concept of freedom
ol press is linked with,and is dependent
upon, the independ, and the i
viability of the newsp - Therefore 1
hnvc_ to say that basically from the point
oquwofthefreedom of the press also,
the disallowance of diture on ad-
vertisement and publicity in newspapers
is 5

L4

In this connection, I \:guld like to
point out to an important judgment given
by Justice Bhagwati of the upreme Ggo'urt,
where he lays ¢ is on how the basic
idea of the fr om of the press and
freedom of s, is also related to the
circulation of newspapers, If the advertise-
ments in mrw.pngen all, there is no alter.
native for them but to increase the selling

ice and if selling price of
S: 'h‘nheJ- lati lnﬂ'm‘;‘_va, 3;:,
is what Justice Bhagwati of the Sup-
rﬂn:GourthuohmndinE?ruNm
pers Versus the Union of India case and
quote him from this book Freedom of the
Press in India by Joseph Minattur. is
at page 4. Inter “olia it says:

“Laws which single out the press for
laying upon it excestive and prohibitiv
burdens. ...which would restrict th:
circulation....Would therefore be
struck down as unconstitutional.”

The basic iden is thatifa proposition comes
whereby the circulation of any newspaper
is sought to be restricted or regulated,
that is a measurc which is bad in law,
From the constitutional point of view I
quite understand that here it is the com-
mercial advertisements which: are sought
én be brought within the mischief of Clause

“ vertisement is a part
of business and it is being for the
purpose the business of

of furtheri A
the person concerned and it has no re-
lationship with that may be called the
essential concept of the freedom of

speech.”
However the basic idea both in law

as well as in d acy is that g
should be donc which would affect the
circulation of the newspapers, th
affecting the cconomic viability of the
and thereby also affecting the

n
freedom of the press.

Therefore, on these simple counts, both
from the conceptual point of view, as well
as from the point of view of the peculiar
economic condition of the newspaper
this very concept of

industry, I o

dimlzance of any expenditure on adver-
4 snd,“",ma.ny PEP
industry.

However 1 have thanked the hon.
Minister for his large-heartedness in this
ect shown to smal lncw:gnpm; though

it is a belated large-h

Sir, I have also moved my second
amendment, but I will not speak much
about it. My sccond amendment only says
that publicity and sales promotion shall
not include any expenditure on Pe_rl_alnh-

ion or field publicity by
::l’.nlei i for bringing the produc}
to the ed d attentio of the related

profe or the ge of the g

blic. The purpose of thi uncndm. nt,
lr:uoweva, ng try to understand it, will
be scrved by the amendment which the
Finance Minister has just now moved.
And, therefore, I will not be presing my
amendment,
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ru:'er.'t Y \blndm:ﬂumt and pnbpl:::y
newWIpa; would once &
to the mwmmz to t both

SHRI R. VENKAT. + Mr.
Depu =, Sir, 1 t th;;y A
- -

Teagor, Shet Bendawalin, T shall ey some

To-day, there is a complaint that there
is a ﬂ:’:’ in the market, goods are not
moving and that they are not selling.

for

thirty years, right from the Second World
Wl::,yto a bu;!ei:'l market. It has not yet
become a buyer’s market, Still, we are in
the pracess of the trangition to the buyer's
market. Now, at a time, when you want to
sel} goods, if you cut down the expendi-
ture on marketing and if you cut down
the expenditure on publicity, sales pro-
motion, ctc., the result will be that you
will not be able to expand the market and
scll the goods which are produced here.
I have noticed that therc is a difference
between us and the attitude of the western
countries in this matter. If there are
surplus goods in the western countries,
then, they retort to high pressure sales
in the shape of advertisements in the T.V.,
newspapers, employment of salesmen there-
by pushing the sales all round 3o that they
do not cut-back the production. Larger
production reduces the unit cost of a pro-
duct and, thercby they are able to sell it
,to & large number of peoplc.

On the other hand, in our country,
when there is a recession or there is a fall
in demand, the people here cut-back the
production thereby making the unit cost
of production high. The cycle of recession
goes on and, therefore, this is exactly
the time when we should not cut-back
expenditure on sales promotion, on adver.
tisement and all these things. Therefore,
I have asked the Finance Minister to
consider this aspect.

There is another aspect which I would
like to place before you. If you look at
the developed countries, you will find
that Targe and larger employment is
in the tertiary sectors like banking,
insurance, marketing, transport, com-

snd, therefore, the jon will be atcen~
tuated. It is for _ T think, it
hnotgd.e.frgmthep:}nt of view g
restrict any eckpenditure on sales ,l;ro-

on vhether it be

dvertise in a paper or
through employment of salesmen or th-
ro e advertisement in the Radio,
T.V. and so on. ’

Sir, there is another point which I
would like to fon in_this tion,
Under Art. 269 of our Constitution, the
tax on the n,!etg purchase of hewspapers
d on advertisements is one which is
ectable by the Clentre and divisible to.
States. This really works out to be &
tix on advertisement. If you look at the
Fifth Finance Commission Report, they
have recommended that the tax be levied
gn advertisements and divided among the
tates.

At page 79 of the Fifth Finance Com-
mission’s Report this is what they have
said :

“Nevertheless we consider that this is
prima facie a reasonable source from
which additional revenues assignable to
States could conveniently be raised.”

This is the u‘.c:arc% and they have give:‘;
long, par: ph. am not going to r
the whole t‘:ing. They have said :

“As regards the tax on advertisement
published in newspapers some States are
of the view that such tax would affect
the revenues of small newspapers. A
number of States are however, in favour
of this levy and have pointed out that
the burden of the tax would all on the
advertisers and not on publishers....... »»

Having said this they say that this is a
tax which is divisible among the States?
This is what they have said :

“Nevertheless we consider that this is
prima facie a reasonable source from

ich sdditional revenues assignable to
States could. conveniently be raised.”

Therefore, I say that this is really a source
which belongs to the States.

- I magnow explain that when I used the
word “‘subte it is only in respect of this
that I.used it and I did nbt use the word in
m-d - the deficit or any other thing

the Finanice Minister has done in the
Budget. But I.used the word ‘subterfuge’
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poiat oy
to the States and the Gentre is croding into
the rvesouross of the State. Secondly,
this will affect the community because this
is just the time when we try to push the
and thereby expand the market and see
that further pnducﬁnniLheptupmdhm~
er 1 of trar take place.
For this reason_we are. totally ed to
this levy, No dobut. the Pinance Minister

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore) : I would like to add
only two points to what have already
uit{ In addition to what Mr. Banatwalla
and Mr. Venkataraman have said, I
would like to add that many of the langu-
age newspapers are going to be hit because
they start with very small capital and some
of them ar alw cooperative concerns
many o them do depend on this and this
is one of the sources of their income. They
are low priced serving the lower income
group. crefore they cannot raise their
selling price. With paper price and all
that going up you are going to cut into that
also this is an additional reason why we
support this.

As far as the industry is concerned, with
his concern for small scale industries, I
think the Finance Minister should bear in
mind the consumers and bearing the
consumers in mind, I would request that
he should P d of dropp-

our
ing this charge altogether.

SHRI H. M. PATEL : 1 regret very
much that inspite of their clog p
tion of their points of view, I am not able
to accept the amendments they wish to
make, which in effect would mean that the
tax should be withdrawn.

The hon., Member Shri Bantawalla
made an eloquent plea on the ground that
this was hitting the freedom of press and
freedom of speech. I am afraid, I find it
somewhat far fetched. I do not think that
the of s or fi of speech is
going to be affected in the slightest asa
result of  this particular prevision. I

accept that if the business howses, industrial
houses and others ‘who ad

, find
nevesiary to. ourtail the. _ hecause of

s A man- and of
course he put it on oven & higher plea.

He.says, the industry will suffer;
are unow moving from sellers’ market w
ers’ market which is the time when
advertising should be encouraged rather
than discouraged, etc. I do not think
there is any question of g adver-
tisement I do not think any sensibie
industrialist or busi is going to

of advertisement in the last two year,
but still textile and a number of other in-
dustries have not been able to move their

It is not because of this advertise-
ment or any such provision. I am quite
confident that the industry will not be ad-
versely affected. The press will not be
adversely affected. No one is going to be
adversely affected t those who want
to indulge in wasteful expenditure and

re is no why ful expendi

ture should be indulged in be at the cost
of the public exchequer.

Shri Venkataraman said that under article
259 and so on it becomes a tax.
Article 270 provides for the distribution of
taxes on income other than agricultural
income. Sub-clause (2) provides :

“(2) Such percentage, as may be pres-

bed, of the net proceeds in any ﬁnrncial
year of any such tax, except in so far
as those p d: D d
attributable to Union territories or to
taxes payable in respect of Union emo-
luments, shall not form part of the Con-
solidated Fund of India but shall be
assi to the States within which that
tax Is leviable in that year, and shall be
distributed among: those States in such
manner and from such time as may be
prescribed.”

Since the additional tax attributable to
sub-section (3) (a) referred to above is tax
on income, such additional tax also will
become distributable among the States in
accordance with the pi ons of article
:70(?‘\ and us such no separate provision
for. the purpose is necessary.as proposed b
the hon. member. It m; bep;opmted ou{
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fBhri H. M. Patal ]
that subsection g(s) of section 37 of the
Income-tax- Act proposed to be inserted by
clause 8 does not
tisement. On the
allows a certain

With all reapentto s great schsolarship aad
ith al to is great

20 on. Ido submit that if we argue in
can be stretched to

APRIL 29, 1976
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\ohem

w of clause
lmlll civoula~

MR. DEPUTY-SPEAKER : I shall put
amendments Nos. 100 101 and 102 moved
by the Minister to vote.

The question is :
Page 9, line 7,—

Jor “tweaty thousand rupees”, substitule—
“forty thousand rupees” (100)
Pageg,—

after line 36, insert—

“(3B) Nothing contained in sub-section
i) shall apply in relation to any ex-

pcnd\turc incurred by an assessee on—

(i) advertisement in any small news-

papers ;

}is') advertiscment  in any new'lp-pen

or recr of p

(1if) the publwntmn in an
of any notice
by or under any law ;

iv) the mmtern:;ee of any oﬂicghdfor
e o vertisement publicity
or s.}ﬂ promotion ;

th ent of salary [as defined in
(D) y g.oyi?:ecnm 17] to any employee
vertisement, publicity or

ge pubhshecl

engnged in
sales promotion
(vi) the holdmg of, or the paﬂu:lpntion

in, any press
trade yeonvmdon, tade fair or exhibi-

tion 3
C blication and distribution of
) catalogues or price lisws;

l(:sia’)mehothn iterns as may be pre-

tub-iectinn (gA) llull lppalz in rehtion to

tertainment.

by an as, sesseein

oonnection with advertisement, publicity or

saleg pmmnhon and such expenditure

shall be by the provisions of sub~
section  (2A). (lox)

“(?51‘)8)?‘ 9 (llme) g7 for *(3B)”  substitute
The motion was adopled.

MR. DEPUTY-SPEAKER : Mr.
Bmmv?vl.lh. are you pressing your amend-~
ments

S'SHRI G.M. BANATWALLA : Yes,
ir.

MR. DEPUTY-SPEAKER : I shall
n ut amendments Nos. 1 and 2 moved
by Shri Banatwalla to the vote of the
House.

Amendments Nos. 1 and 2 were put and
negatived.

MR. DEPUTY-SPEAKER : Now, I
shall put Mr. Venkataraman’s amend-
ments.. .

SHRI R. VENKATARAMAN : I only
ask that amendment 45 be put to vote.
As for the others 1 seck leave of the House:
to withdraw them.

MR. DEPUTY-SPEAKER : Is it the
pleasure of the House to grant him leave to
withdraw amendments a3, 24 and 117?

Amendments Nos. 23, 24 ond 117 wers by
leave, MM. 4
MR. DEPUTY-SPEAKER : The que-
stion is :
“Page 9 ~—

omit lines 3 to 36 (45)
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R. DEPUTY-SPEAKER ; Now, I
%:m'mm s mde’d 0 vote,
questign sz

of That clause 8, os amonded stand part
The motion was adopied. '
Clause 8 as amended was added to the Bill.
Clanse 9—(Amandment of Section 52)

SHRI R. VENKATARAMAN: I am
mwi;g my amendment No. a5. I beg to
move®:

Page 10 —
for clause g substitute—

“g. In section 52 of the Income-tax Act,
sub-section (@) shall be omitted and
shall be deemed always to have been
omitted.” (285).

I want to mention this. In respect of
capital gains the law provides thatif' a per-
son cither under states the consideration,
conceals or otherwise avoids a tax, in such
a case the Income-tax Officer is entitled
to regard the real value as the considera-
tion, and then charge capital gains tax
thercon. But section 52 sub-clause (2)
is a very wide statement. It says that
even if there is no under-statement, even
if there is no | if the I
Tax Officer is of the opinion that the con-
sideration is less by 159 of the market value,
he can regard the market value as the
d jon_ani h pital gains
tax thereon. This is contrary to law. In the
first place, you cannot levy capital gains
tax on something which one assessee has
not received. If the capital gain has not
been :;eeived, and the income hasnot been
received, you cannot charge capital ins
tax thereon. Section 45 is thep chll!gll"ng
section, and section 52 is only the comput-
ing section ; and therefore, in the com-
P g jon you say that the tax
will be levied on what the Income-Tax
Officer considers to be the market wvalue,
regardless of the fact whether that  has
received or not. I would, for the
information of the Hi , read that sec-
tion:

“Without prejudice to the provisions of
sub-section (1) if in opinion
of the Income-tax Officer the
fair market value of a capital asset

by an as on the
date of the transfer exceeds the full
value of the consideration declared by
the in resp of the ofe

SHRI R. VENKATARAMAN: Mr.
Nn_thwmihubeenljudsc;nndnhwdl
koown that in interp g all

ginal notes
are not ltaken into consideration.
Interruptions)

headingy, side-not:

MR. DEPUTY SPEAKER: In any
case, it is not a court here.

SHRI R. VENKATARAMAN: I will
give the opinion_ of an eminent jurist in
tax law, Mr. Palkhivala. He says:

YW 3 (2). Irvational I =) ,'f lite-
rally considered.” He also says: 'On a
strictly literal comstruction and divorced
from the other relevant provisions, this
ub-section is a singularly irrational
vision.” He goes on to say that while
sub-section (1) is proper in that it charges
only those who avoid the tax, or cvade
the tax or under-state the tax, in respect
of (2), without any such under-st ent,
the law as it literally stands in this section,
now enables the Income-tax Officer to
charge capital gains_ tax. This matter
went to one of the High Courts and, in
that High Court, seeing that the provision
is so irrational, they had to resort to this
method of what Shri Nathwani said of
citing the marginal notc or what the
Minister said in Parliament. Things which
were never cited in any court have been
cited in the judgement, saying that the
Minister when he spoke in liament
said that the i jon of this ion is
only to tax those who are evading the tax.
On’ that ground the court held that this
will not apply where the consideration
shown is genuine. Why should we have
in the statute book a law which is irrational

and im; and according to me, ille-
? E;:erd'ore. I move that sub-clause

2) may be deleted.

MR. DEPUTY-SPEAKER: I will now
put amendment No. 25 of Shri Venkata-
raman to the vote of the House.

Amendment No. 25 was put and negatived
SHRI R. VENKATARAMAN: Sir,

the Minister should have at least said a
word.

L Mmed; with the recommendation of the President.



SHRI H. M. PATEL: No I am not
llk\n;lﬂmtn reply on my behalfl
I am sorry, I cannot accept it.

SHRI R. VENKATARAMAN :1 want

MR. DEPUTY-SPEAKER : Anywev
it has already been ived

The question is:
“That clause g stand pact of the  Bill”
The motion was adopted.
Clause g was added to the Bill.
Clauses 10 to 12 were added to the Bill.
Oinase 13-—(Amendment of section 54 E).

SHRI VENODBHAI B. SHETH: I
‘beg to move®:

Page 14—

omit lines 96 to 42. (14)

Page 15~
omit lines 1 to 5. (15)

Page 15,

for lines 7 and 8, substitute—
“where such deposits are made within
six months of transfer of assets subject
‘to restriction or withdrawals from such
deposits as may be notified shall be
inserted at the end;” (16)
SHRI NARENDRA P. NATHWANI:

‘I beg to move*:

Pages 14 and 15—

omit lines 39 to 42 and 1 to 5 respec-
tively (83)

‘Page 15,
Jor lines 6 to 8, substitute—

'(4.)l in clause (vi), the words “provided
oan or advance or any other bunking

"wa'm rm- 1, win. 88

P T

be inserted at the end;’
“SHRT MLM. PATPEL: I bey to move® :

Page 15,—
omitlines 6 to 8, (103)

Page 15— ’
for lines a1 and 22, substifthm

'b-ﬂ:nrlub«cﬁan N Wil
() spction t), the kwnnt

“(IA) Where the agemsee depoo‘l

the a7th day of April, 1978 the Ml
value of the consideration or any part
thereof received or accruring as a result
of the transfer of the original aset in
e e (i) of Bapiacasion » betow
to in clause (vi) of ion 1 below
subwsection. (1) the cost of such new
asset shall not be taken into account
for the es of that sub-section
unless the following conditions are ful-
filled namely:—

(a) the assessee furnishes along with
the deposit a declaration in writing,
m t.he bavnk or the co-operative

referred in the said
clmue (vi) with whlch such deposit
is made to the t that the assessee
will not take any loan or advance
on the aecuﬁty of such deposit during
a period of three years from the date
on which the deposit is made ;

(b} the asmessee furnishes, along with
the return of income for.the assess-
ment year relevant to the previous
yenr in which the transfer of the

al amet was effected or within
further time as may be allowed
by the Income-tax ), & copy of
the declaration referred to in clause
(a) duly attested by an officer not
below the rank of sub-agent, t
or manager of such bank or an o
of corresponsding rank of such
co-operative society.

(:B) Where on the fulfilment of the condi-
tions speciid in  sub-section (1A)
the cost of the new asset referred
to in that sub-section is taken into account
for the pu of sub-section (1), the
assessee within a period of ninety
days from the expiry of the period of three
years reckoned from the date of such

1 to the L ta ficer
a certificate from the officer referred to

in clause (b) of sub-section (IA) to the

‘Muvcd with the recommendation of the l’rendent.
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foun or sdvaiice on the secority of
depmt.dudng the said period of three

‘in sub-section the following Bx-
() e mahodt o inscried at the and

namely:—
“Explanation.— the
after the ‘n'zth day of April,
1978 the full vadue of the o0
or any part received or ac-

being a it referred to in clause
(vi) of plonation  below  sub-
section (1), and such asscssee takes
any loan or sadvance on the
security of such deposit, he shall be
decmed to bhave converted (other-
wise than by transfer) such t
mto money on the date on which such
loan or advance is taken.’;

(d) after sub-section (2), the following suk-
sections shall be inserted, namely;—
(r04)

Page 17,—

after line 9, insert—

Explanation.—Where  the  ascmee
deporits after the 27th day of April,
1978 the whole or any part of the
additiona! compensation or as, the case
may be, the additional consideration
referred to in sub-section (g) if any rele-
vant asset, being a depomt reft to
in clause (vi) of Explanation 1 below sub-
section (1), and such amessee takes
any loan or advance on the security

of such deposit, he  shall

money on the date of on which such
loan or sdvance is taken.

Where the assessee deposits the whole
g’my part of the additional compensation
or, as the case may be, the additional
e ™ et being  depon

in any relevant amet, being a it
Sgt)‘aredevoinclmn (vi) of Explanation 1
below sub-soguion (1),
sub-sections (1A)
in rejation to such
m

1ats "y

provisions of
(3B) shall apply
deposit as they apply

Page 17,~line 10,~
for “(sY", substituis “(6)" (106)

Page 17, line 33—~
for “Explonation s*
substitute—
"&p)m 1 below sub-section (l)'.' (o)

"I would only make ane request. There

is a verbal change in amendment No. .

In ult:se (¢) of that amendment, 'xe

w‘ord "lg;lM"'noccm’ring in the ex-
a Hart .

Bion™, It is yonly a d.rlftingbyclt\hl;:e?rd

SHRI R. VENKATARAMAN:
to move®: ¢ 1 beg

That in the amendment proposed by Shri.
H. M. Patel, printed as % . 104 i: Li::
No. 17 of amendments,—

for clauses (a) and (b) of the
new sub-section (IA),) M:ﬁuu_#”o"d

“where the assessce furnished al ith.
the return of i for the o Thviie

year rel to the. i i
which the transfer of the on'giny:l.:ll‘::
was effected or within such further
time as may be allowed by the Inccme-
tax Officer, a certificate from the Bank
or Cooperative Society referred to in
clause (vi) with which the deposit is-
made containing the date, name, amount
:;_u‘l idc:;:iﬂ i ber or bers
such deposit duly signed by an officer
notbelowthermkofn:xyb-sgmtor
manager of the Bank or CooPerlh've
Society as the case my be.” (118)

SHRI VINODHBAI B. SHETH: The
Finance Minister has moved some amend-
ments to this clause.

But I would like that the shares of existing -
companics also should qualify for this.
exemption if it is for expansion and mo-
dernisation. I think this is the view
expressed by Mr. Pravin Chandra Gandhi,
Chairman of FICCI, also. In order to
step up production in the country, and
in view of our new industrial policy of ex-
pansion and modcrnistion such tax relief
on investment in existing e&uitiel should
also be given. That would activise the
capital market.

SHRI NARENDRA P. NATHWANI:
a dments were i

xy ) re ’“;to continue
e ezhm:g provision regarding invest-
ment in sheres with a iso that no

loan or advance or any other banking
facility is taken agminst such deposits.
during a period of three years, I think
the ance i s amendment covers-

*Moved with the vncommendsﬁon of the President.
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[Shri Narendra P. Nathwani]
¢his point. In view of thét, I am not
mk&o;l to press them.

R
SHRI R. VENKATARAMAN: The’
t

of the Fiuuwer mmm' ter

the familiar pattern of the secre-
gﬁ?‘which always thinks in a_round-
about manner. Under the Finance
Minister’s amendment, first a certificate
will have to be given by the Pﬁrlonavho

re¢ years ano
g‘; t:imm.wl want to telescope the first
two into one. If he thinks fit is an im-

provement, he may comsider it.

My amendment is _that along with the
income-tax returnl rﬁ the ne_x;l year,
the person who is liable to capital gains
may file a certificate from the bank which
will give the date, the name,
the amount and indentification numbers
.of the deposits, so that the income-tax
.officer gets one certificate and that certi-
ficate will cover both the certificates which
the Finance Minister has suggested. I
will just read out my amendment for the
Jbenefit of the other Members:

“where the asscssce furnishes along
with the return for the assessment
‘year relevant to the previous year in
which the transfer of the original asset
was ecffected or within such further
time as may be allowed by the Income-
stax Officer, a certificate from the Bank
-or Co-operative Society referred to in
clause (vi) with which the deposit is
-made coataining the date, name,
.amount and identification number or
of such dep duly si
an officer not below the rank of a sub.
agent or manager of the Bank or Co-
operative Society as the case may be.”

“This will telescope the two certificates,
.one certificate by the assessee and another
by the bank. Ifhe thinks it is an improve-
ment, he may consider it.

SHRI H. M. PATEL: I would have
very gladly idered the d

of my hon. friend, but that very idea has
‘been very carefully gone into. In fact,
I myself thought of doing it in that
way, but T was advised that it would be
necessary to do it in this way from the
-point of view of those who have to ad-
minister income-tax. Therefore, it became
necessary to do in a somewhat longer
‘manner.

MR. DEPUTY-SPEAKER: Is Mr,
Bheth pressing his amendments?

SHRI VINODBHAI B. SHAH: No.
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MR. DEPUTY-SPEAKER: Has he the
luvegfth-ﬂmtowilhduwhictmmd-
ments

SOME HON. MEMBERS: Yes.
Amendment Nos. 14 t0 16 were by teave
withdrawn

MR. DEPUTY.SPEAKER: Is Mr.
Nathwani pressing his amendments?

P s

SHRI NARENDRA P. NATHWANI:
0.

MR. DEPUTY-SPEAKER: Has he
the leave of the House to withdraw his
amendments ?

SOME HON. MEMBERS: Yes.
Amondment Nos., 83 and B4 wers by 1eave
withdrawn
MR. DEPUTY-SPEAKER: Is Mr.
Venkataraman pressing his d t?
SHRI R. VENKATARAMAN: No.

MR. DEPUTY-SPEAKER: Has he
the leave of the House to withdraw his
amendments?

SOME HON. MEMBERS: Yes.

Amendment No. 118 was, by leave, withdrawn

x5 hes.

MR. DEPUTY-SPEAKER: The
questions is:

Page 15—

Omit lines 6 to 8.” (103)
Page 15,—
For lines 21 and az substituto—

‘(b) after sub-section (1) the following
sub-sections shall be inserted, namely :—

“(1A) Where the assessee deposits after
the 27th day of April, 1978 the full
value of the consideration or any part
thereof received or accruing as a result
of the transfer of the original asset
in any new asset, beingﬂn deposit referred
to in cl (vi) of Explanation 1 below
sub-section (1), the cost of such new
asset shall not be taken into account
for the Turpo-el of that sub-section unless
the following conditions are fulfilled,
namely:—

(a) the assessce furnishes, along with the
d it, a declaration in writing,
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to the baidk orthe tive soci
veferred to in the said clause (vi
with which such deposit is maqi:.

not take any loan or advance on
the security of such deposit during a
period of three years from the date on
which the deposit is made;

(b) the assessee furnishes, along with the
return of income for the assessment
year rel to the p year in
which the transfer of the original

amet was cffected or within such
further time as may be allowed by
the Income tax Officer, a c of the
declaration referred to in clause (a)
duly attested by an officer not below
the rank of sub- t, agent or mana-
ger of such bank or an officer of
corresponding rank of such co-opera
tive society.

{1B) Where on the fulfilment of the con-
ditions ified in sub-section (1A), the
cost of the new asmet referred to in that
sub-section is aken into account for the
P of sub-section (1), the assessee
shall, within a period of ninety days from
the expiry of the period of three years
reckoned from the date of such deposit,
furnish to the Income-tax Officer a certi-
ficate from the officer referred to in clause
{b) of sub-section (1A) to the effect that
the assesscee has not taken any loan or
advance on the security of such deposit
during the said period of three years.”;

(c) in sub-section (2), the following
Explanation shall be inserted at the
end; namely:—

Explanation.—~Where the assessce
deposits after the 27th day of April,
1978 the full value of the consideration
or any part thereof received or ac-
cruing as a result of the transfer of
the original asset in any new asset,
being a deposit referred to in clause
(vi) of Explanation 1 below sub-section
(1), and such asessec takes and loan
‘or advance on the security of such
deposit, he shall be deemed to have
converted (otherwise than by transfer)
such deposit into money on the date
?n which such loan ‘or advance is

(d) after sub-section (2), the followi

. sub-sections lhlll( )be ie OI?W:::.-
mely;—* (104)

Page 17—

after line o, insert—

“*Explanation.—Where the assess d
posits after the 27th day oprril‘,x 1973:

the whole or part :I‘;ef the ldditiml:l
compemsation or, as case ma; 3
the additional consideration rel“e’rred
to in sub-section (3) in any relevant
asset, being & t referred to in
clause (vi) of Explanation 1 below sub-

section (1), and such assessec takes
any lonsznrndvanceonche security

have converted (otherwise than by
transfer) such deposit into money on
the date on which such loan or advance
is taken,

(5) Where the assemee deposits the whole
or any part of the additional compensation
or, as the case may be, the additional
consideration referred to in sub-section
Sg) in any relevant asmet, being a
lepowit ret'eﬂ'ebdd to inb-claule ((‘v)i) of
Explanation 1 ow sub-section
provisions -of sub-sections (1A) sjnd ’ ng)
shall lpplyi:n l' it to&luch ién r:-'
they apply in relation to the
ferred l:glin the said sub-lecﬁo::x (108)

Page 17, line 10,—
Jor (5)" substitute *(6)". (106)
Page 17, line 137,

Jor “Explanation 1"
substitute—

“Explanation 1 below sub.section (1)”

(ro7) .

The motion was adopied.
MR. DEPUTY-SPEAKER : The

question is :

“That clause 13, as amended, stand
part of the Bill.”

The motion was adopted.
Clause 13, as amended, was added to the
Bill.

Clause 14 was added to the Bill.
Clause x5-—(Amsndment of Section 8o A)

MR. DEPUTY-SPEAKER : Now,
we take up Clause 1s.

SHRI R. VENKATARAMAN
During the coursc of the debate, I have
brought out very clearly how the Hindu
Undivided Family according to  the
Income-tax Law is only a myth, That
does not exist in practice and that it is used
for cvading and avoiding tax. I have
been fortifiedin my view which has been
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%pw-ed by. no les a.i::“dy than the
anchoo Clommittee which had
¢ into a number of cases in which the
fiindu Undivided Family had cvaded_and
avoided tax. In fact, the Wanchoo

tion of the adu
and they found
that there were more amsesment ’3’"&'
than the number of persans in the Hindu
Undivided Family. A man who s a
member of the Hindu Undivided Family,
is also a2 an individual, And
whenever he exceeds the limit of tax, he
trnasfers assets from ome to the other and
avoids the tax. This has been fully
dealt with by the Wanchoo Committee. It
is for this reason that the ious Govern-
ment withdrew from the Hindu Undivided
r‘;:;;lyvxifhmcmwhicb have been
isted. ithout giving any explanation
h er, the Fi Minister has come
forward to restore all these concessions
to the Hindu Undivided Family and that
too at a time when we are short of funds,
when we are running a‘deficit of Rs. 1000
crores. Is it the time to give such a conces-
sion P Are they in such a dire need of the
concession ? Are they the people who
need  thiswhen you have taxon  the poor
people? Therefore, I strongly oppose
this clause,

SHRI H. M. PATEL : I can ocly say
that the intention is not to go back on the
recommendations of the Wanchoo Com-
mittee at all, We have retained whatever
has been classified in Section 80A of the
Income-tax Act. It is only sub-section (4)
that we are taking away. That does not
contain all the provisions. But I can only
say that I will certainly go into this matter
and sec whether, in fact, that gives away
more than what we thought it could be
giving away. Personally, 1 do not think
that we are conceding as such as the hon.

Member has suggested, But I am pre-

pared to go into that.

MR. DEPUTY-SPEAKER : The
qustion is :

““That clause 1§ stand part of the Bill.”

The motion was adopted.

Clause 1% was added to the Bill,

Clause 16 was added to the Bill,

Clause 17— (Insertion of new seciion
8oce.)
SHRI NARENDRA P. NATH-
ANT: I to move®:

Page 19,

omit }Jinc 17, (85)

‘.'fﬂf(‘és)ﬁv'eyenu‘ ary™* substitute **two years™

SHRI H. M. PATEL: 1 beg to
move®:

Page 18, lines 26 and 36,—
Jor “purchased™ substituts “acquired™
(s08) ‘
Page 18,—
after line 84, insert—

“Zxplanation —Where in any previous
year the assessee has acquired any shares
referred to in this sub-section and has,
within a period of six months from the
end of that previous year paid the whole
or a part of the t, if any, lining
unpaid on such shares, the amount so
paid shall be deemed to have been ﬁ"d by
the amessee towards the cost of such shares
in that previous year.” (109)

Page rg,~

JSor lines 10 to 12, substitute—

““the business of—

(i) construction, manufacture or pro-
duction of any article or thing, not being
an article or thing specified in the listin the
Eleventh Schedule; or

i) providing long-term finance for
cmntﬁ‘uctr;ln or pu::ls:ue of houses in
India for residential purposes :

Provided that in the casc of a public

pany fc d and regi d in India
with the main object of carrying on the
business referred to in sub-clawse (ii),
such company is a) ved by the Centra
Government for the purposes of this
section;” (110).

Page 20, line 13,—

Jor “;mﬂ:hne", substitute ‘‘acquisition®
(111

Page 20, line 19,—

Sor “purchased”, substitute
“acquired” (112)

SHRI NARENDRA P;'lmNAt'xl:IH-
ANI : Alre?rdlm amendment No.
‘s'g, it deals with eligible iylue of cnpm.l.. If
you look at sub-clawse (g) it SR, For
the purposes of this ssection. "cligible

*Moved with the dation of the

issuc of capital’ means an issue of equity,
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shares which th L’dlowg condi

segey TH thua;ﬂhm dium:
laid down, (a), (b) and (c), Three tests
are laid down. 8o far so good. Butin a

definition, 1 have nevar come across such a

as ‘“‘such other conditions as
may be prescribed”. That comes under
part (d). Apart from this defect indefini-
tion, my objection is that no such wide
powers uld be given to the authority.

So far a8 my amendment No. 86 is
concerned, it seeks to reduce the period of
five years to two years. If a person invests
in the first issuc of capital, he is required to
keep it invested for a period of five years.
Instead of that, I am proposing that it
should be only for two years. A period of
five ycars seems to me to be unduly long.
It should be restricted to two years.

SHRI H. M. PATEL : So far as
amendment No. 85 of Shri Nathwani is
concerned, it was after a very careful con-

ithin a period of six hs from the
end of that previous year paid the whale
or a part of the , if any, ining
unpaid on such shares, the amount so
shall be deemed to have been paid
the assessee towards the cost of such
shares in that previows year.” (109)

Page 19,—
Jor lines 10 to 12, substitute—
“the business of-—

(i) construction, manufacture or pro~
duction of any article or thing, not being
an article or thing specified in the list in
the Eleventh Schedule; or

(ii) providing long-term finance for

construction or purchase houses in
India for residential purposes :

Provided that in the case of a public

sideration that we included this pro

because it may not be possible to specify
all the conditions in the Act and it willbe
useful to take Eowen to add further condi-
tions in the light of the experience gained.
It is purely with a certsin amount of
humility that we decided to do this rather
than in order t' gain more powers.

So far as the other amendment No. 86 is
concerned, I am afraid, I cannot accept
it.

MR. DEPUTY SPEAKER 1 Arce
you pressing your amencdments ?

SHRI NARENDRA P. NATH-
WANI : I am not pressing.

MR. DEPUTY-SPEAKER : Has
he the leave of the House to withdraw his
amendment ?

SOME HON. MEMBERS : Yes.

Amendments Nos. 85, and 86 were, by leave,
withdrazon.
Mr. DEPUTY SPEAKER : The
question is :
Page 18, lines 26 and g6,—

Jor “‘purchased”, substitute
“*acquired’” (108)

Page 18,—
after line 34, insert—
“Explanation.—Where in any previous

year the assessce has acquired any shares
referred to in this sul-section and has,

pany formed and registered in India
with the main object carrying on the
business referred to in sub-calsue %i , such
company is approved by the tral
Government for the purposes of this
section;”’ (110)

Page 20, line 13,

Jor “purchase”, substitute ‘‘acquisi-
tion" (z11)

Page 20, line 19,—

Sor “}))urchascd", substitute *‘acquired ™
(112

The motion was adopted.

N MR. DEPUTY-SPEAKER : The

question is :

“That clause 17, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 17, as amended, was added to
the Bill.

Clause 18 to 23 were added to the Bill,

Clause ag—(Insertion of new sectiom
20QA).

SHRI VINODBHAI B. SHETH :
I beg to move*:
Page 25, line 22,—
Jor “June, 1978, substitute—
“September, 1978". (19)

* Moved with the recommerdation of the President.

847 1. S¢-4
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{SHRI VINODBHAI B. SHETH]
Pl[e:_!s, line 3,—
add at the end—

“ the first instalement beiginning

from Ist September of the current

year” (20)

SHRI H. M. PATEL : I beg to
move *: .

Page 25, line 24,—

& “first instalment”, insert *’, or
wherc he has n?t prrt:vl iously l:mc:ut
asscased by way of regular asscssmen
under this Act, before the t.l'ate on
which the last instalement,” (113)

SHR1I VINODBHAI B, S.HETH :
“This is about inscrtion of new Section 209A.
It will creat many complications.  In
principle, 1 agree that the responsibility
should be transferred to the asscssees for
filing the advance tax payment returns.
ThejGovernment should not depend upon
its department to issue such notices. Now,
in the month of June, the Chartered
Accountants, Advocates and others have
to file returns and there will be thousands
of returns. My humble request to the
Finance Minister is to shift the date from
15th June to 15th September. I think,
the shifting of date from 15th June to 15th
September will bencfit the Government.
Otherwise, there will be so much hotch-
potch of filing of returns within such a short
period. It will entail litigation also.
Considering this, in the interest of the
trading community and in the interest of
the tax consultants, I woulld request the
hon. Finance Minister to accept my ame-
ndment.

SHRI H. M. PATEL : I am unable to

pt the a dment because I think
perhaps Mr. Vinodbhai has not realised
that the first i nstalment of advance tax
in the case of tax-payers whose account-
ing year ends by gist December falls
due on 15th June. The effect of the
amendment would be that such tax-
payers will not be under any obligation
to pay the first instalment of advance tax
on volantary basis. So, I cannot accept it.

MR. DEPUTY-SPEAKER : Do
you want to press it ?

SHRI VINODBHAI B. SHETH :
I want to withdraw it.
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ﬁ MR. DEPUTY-SPEAKER : Has the
hon. Member leave of the House td with-
Jdraw his amendments ? .

SOME HON. MEMBERS : Yes.

Amendments Nos. 19 and 20 wers by
leave withdrawn.

MR, DEPUTY SPEAKER : The
question is :
“Page 25, line 24,

qfier ‘*‘first instalment™, insers',
or where the he has not previously
been assessed by way of regular
assessment under this Act, before
the date on which the lastinstal-
ment, *(113)

The motion was adopted.

MR. DEPUTY-SPEAKER : The
question is :

“That Clause 24, as amended,
stand part of the Bill.”

The motion was adipled.
Clause 24, as amended, was added to the Bill.
Glauses 25 to 35 were added to the Bill.

[o! 36—(Amendment of Act 1 of
1944)

SHRI G, M. BANATWALLA : Sir,

I beg to move®:

Page 36,—
omit lines 1 to 7 (3)

SHRI R, VENKATARAMAN :
Sir, I beg to move®*:

Page 36,—
after line 7, insert—

“The nct proceeds, in  any financial
year of the above said duty on
Electricity, except in so far as these
proceeds, reprecsent proceeds attri-
butable to Union territories shall
not form part of the Consoldiated
Fund of India but shall be assigned
to the States and shall be distributed
among the States on the basis of
collection from each state.” (29)

Page 37, line 18,

Jor “Five per cent.”  substitute
“Three par c2at.” (37)

*Moved with the recommsandation of the President.



Page 3%, line 12,~—
after “‘ad valorem’ insert—
“In respect of small scale industries

manufacturing various g ed
ble dities an £Xe
bl »ditics not el here

specified, clearances up to five
‘takhs of rupees shall be exempted
rovided the total clearances for
ome consumption during the
proceeding financial year of the
above named s did not exceed
fifteen lakhs of rupees.”(81)

Page g7,—
omit line 11 and 12 (47)

‘Page 37,—
-after line 12 insert—

“‘and (i) after clause (c) the follow-
ing clause shall be inserted,
namely:—

“((d) hosiery fabric and hosiery
garments.” (50)

Page 36,—
-after line 24, insert—

“(viiia) in Item No. 26A in sub-item
(2) to the entry in the second
<olumn, the words “but not in-
<luding the manufacture of such
articles exclusively from copper
.and copper-alloy scrap” shall be
added at the end.! (73)

Page 36,—

after line 24, insert—

‘(vilia) in Item 27, in sub-item
(b) in the sccond column after the
words “form or size” the words
“but not including such articles
manufactured exclusively from
aluminium scrap” shall be in-
seried.’ (74)

SHRIMATI PARVATHI KRISII-
NAN :  Sir, I beg to move*:

Page g7, line 12,~-

Jor “Five” substitute *“I'wo and a

half”. (59)

SHRI G. M. BANATWALLA :
Mr. Deptyy Speaker, Sir, the Government
proposes to levy duty on coal and electri-
city and the amendment I have sought to
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move is to exempt both the sensitive items
of coal and clectricity from the purview of
this duty. It is well-known that duty on
these items is  highly inflationary in
character and it is the people in general
will be suffering from this duty because
of the inflationary character of the duty.
I strongly oppose it and thercfore I have
d my d t. In view of the
fact that clectricity is generated by various
electricity boards, the duty is on the States
themselves and the duty is therefore not
good in any respect. I humbly plead to
this House that it is very unfortunate
that' the Government has come forward
with this duty on electrcity at a time when
the States are pleading for more  resour~
ces at their disposal. This levy is an
onslaught on the economic authority of
States. Therefore, it must be opposed with
all the power and the vchemence at the
command of this House. I am sure that
the House will risc above party considera-
tions in order to see that the Government’s
design to levy duty on_clectricity which
amounts to a tax on the States therchby
undermining their  cconomic  authority
is opposed.

Scveral States like Kerala, Tamil Nadu
and others have opposed this particular
duty. As far as Kerala is concerned, the
1cvy of two paise duty on power generated
will cost the Kerala State  Electricity
Board Rs. 8 crores, and the Board is al-
ready in deficit. If the liability is trans-
ferred to the consumers, the suffercrs will
be the common prople and the small
industrialists. It is only about two years
back that there has been a revision of
electricity rates in Kerala. Generally it
is after about five vears that the rates are
revised, This levy  will also hit the State

Plan.

1, therefore, submit that both the levies
arc a severe blow to the common people,
In view of the serious nature of hoth
these levies, 1 appeal to the Government
to reconsider and sce that coal and elec-
tricity are not brought within the purview
of the mischief of duty. Otherwise, I
have to appeal to this Flouse, as
said, to  rise above all party
considerations, to treat i it as @&
matter concerning the nation, the people
in general, and to sce to it that such a
duty is not tolerated. Il the Government
docs not sce reason, 1 am sure the House
will certainly perform its national duty.

MR. DEPUTY-SPEAKIIR : B fore
I call the hon. Member, Mr. Venkatara=~
man, I would ask Mrs. Parvathi Krishnan
to move her Amendment No. 57. Ace
you moving ?

*Moved with the recommendation of the

President.
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SHRIMATI PARVATHI KRISHN-
AN : Yes, I beg to move*

Page 36,—
omit lines 6 and 7. (37)

SHRI R. VENKATARAMAN : I
fully endorse the cloquent appeal made
by my estcemed fricnd, Mr. Banatwalla.

Electricity is really a source of revenue
for the States, and if it is taxed by the
Centre on the specious plea that it is & tax
on production,~1I still ?ecl that it cgn be
challenged in court—it will lead to the
State Eleetricity Boards becoming more
and more anaemic. The Finance Minister
will remember that the C i
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My d
of the goods not specified el . e
rate is a very stiff one and this will lead
to spiralling of prices. After all, they
first levied 19, and next year Mr. Pasel
raised it t0 29;. Well, he can raise it to-
3%, but why “should be jump to 59,
all of a sudden ? IT you want some
revenue, a better way would be to raise .
it by steps and stages rather than make
a big jump.

The next amendment I am moving is
No. 31, which is in respect of amall scalé:
industrics, There are two kinds of con-
cessions which he has given, according
to his budget speech. I respect of certain
small scale industries he has said that
clearance: up to- Rx. go lakhs will be

is in

which went into the working of the State
Electricity Boards rcgardr,§ this as a
revenue  accruing to the Electricity Boards
and that it should go to them
to make up at the first stage six per cent
of the capital-at-charge and nine per
cent at the later stage. If the Finance
Minister is not able to accept the amend-
ment that the levy should completely
removed, then I would suggest that the
amount may be made divisible among
the States.  Let it go to the States.

One of the points which the Finance
Minister made in his reply was that the
State Electricity Boards were not strong
enough to levy an appropriate charge on
electricity, that they were shirking their
responsibility 10 levy the charges for
electricity which was legitimate. If that
is 50, let the Centre take the odium or the
onecrous responsibility, let them collect
the tax and then divide it among the
States in accordance with the rule of
collection. This is my first amendment,

No. g6.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli) : you want the
Central Government to send the army
to collect ?

SHRI R. VENKATARAMAN : At the
moment they are going to collect from
the Electricity Boards. You do not
require an_army to collect from the
Electricity Boards. You will have to
send an army to collect from the con-
sumers @ I can understand that. But this
will be collected from the Electricity
Boards and the Electricity Boards are
dependent on the Central Government
for everything, Now, my point really
is that it must be regarded as a devisable
resource and made available to the
Statcs.

pt, and in respect of certain other
small scale industries, he has said.
that the first clearance up to
Rs. 5 lakhs, if the total clearance
for home consumption is less than Rs. 15
lakhs, will be cligible for exemption,
My plea to him is to make this uniform.
Either you may say that the first 5 lakhs
in respect of clearance up to Rs. 15 lakhs
for homec consumption, whether it be
specific excise goods or goods not else-
where specified or you put everything
together and say in respect of clearance
up to Rs. 30 lakhs there will be no duty.
I am only asking for uniformity in this.
Supposing in certain cases you say that
clearance up to Rs. § lakhs will be exempt
in case the clearance is less than 15 for
home exemption, the difference is, if an
industry is able to export Rs. 15 lakhs
and if its home clearance is a less than
Rs. 15 lakhs, it will become eligible to
claim decduction up to Rs. 5 lakhs, I
think this is more in tune with the Go-
vernment's policy of encouraging exports
by small scale industries which we want.--
increcase exports and take the bencfit
of it. Therefore, in my amendment
No. 31 I have said that in respect of small
scale industries manufacturing various
specified  excisable  commodities and
commoditics not elsewhcre specified—
for both these things—clearance up to
Rs. 5 lakhs should be exempt provided
that the total clcarance for home con-
sumption docs not exceed 15 lakhs. T
hope he will find it psossible to accept
this amendment.

‘Then, I have suggested omitting certain
lines, 1 would like to bring to the atten-
tion of the Finance Minister the great
hardship suffered by the small scale in-
dustries, When shects, circles etc, are
made out of virgin metal, a heavy excise
duty is levied. Then, when out of the
clippings and  scrap which fall out
of the first manufacture and out
of the used utcnsils, pots and pans,

*Moved with the recommendation of the President.
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they muake sheets -and ciscles, second
axcise duty is Jevied at the same rate at
which excise is levied on virgin metal.
Now, this causes u}tﬁtduﬂ ofhardshi'p
0 the small acale i b

buy all the old utensils étc, from the public,
melt them and make them into sheets
and circlcur -ndththm give thanof ut;:kl'.lhe small
-artisans for the purpose ing pots
and pans for domestic use. 'I‘k:8 same
thing is in respect of aluminium. Item
26A with copper and brass parti-
-cularly, Item 27 deals with aluminium
.and this is subject to.a second  excise duty
.at the same high rate as that levied on
virgin metal. Therefore, 1 want him
to consider this. And oven though, I
-do not know whether be ‘would be able
to accept it, at least if the says that he
will have it examined, ‘it will go a lo
M:re to help the development of smal
» industries,

SHRIMATI PARVATHI KRISHNAN:
1 would like to speak specially on my
-amendment No. 57. Iam totally opposed
to this excise duty that is being sought
0 be levied on electricity. The Finanoe
Minister, in his reply, tried to make a
point that since the present electricity
-‘undertakings and seon themselves are
working at a loss and working inefficiently
.and so on, he argued as though he is
through ‘this levy going to set that right.
Recently, in my State, you ‘have seen
‘what a disturbance therc'has been  because
of thedi t g the agriculturists,
“They are being asked to pay a very high
rate and on the other K:nd, they are

king for a do d revision of the rate
that is béing ¢harged ‘there. The Finance
Minister will, of course, say this and that
and then he will try 1o get away with
it by saying that he is excmpting those
agriculturists. He tried to make a point
that his budget is agricilture-oriented.

‘When 1 said, it is not a peoples® oriented
‘budget, he tried to be very demagogic about
the whole thing. But actually, this duty
that he is secking to levy, as I pointed
out when T spoke in the first reading, is
going to affect the working of the electricity
undertakings ; and is going to affect the
production also. After all, whatever
may be his debating dymnastics here,
the real thing is that it is going to come
-on the consumers, Thercfore, I oppose
this levy, and that is why, T have moved
my amendment,

I support Shri Venkataraman’s amend-
ment on hosiery and the amendment
that he has moved about the brass vessels
manufacture and to which I have already
referred. He has already said  that he
is considering hosiery, 1 ‘would ask him
‘to consider this along with that. T am

lad that 'he gave an aswurance about
osiery while spedking in reply on the
Finance Bill.

MR. DEPUTY-SPEAKER : I will now
ut amendment No. g of Shri G.M.
. twalla to vote. Now, the question

Page g6,
Omit lines 1 to 7 (3)

The Lok Sabha divided :
Division No. a}
AYES

Arunachalam, Shri M.
Banatwalla, Shri G.M.,
Barman, Shri Palas

Barua, Shri Bedabrata
Bhagat Ram, Shri
Bhattacharyya, Shri Shyamaprasanna
Dh dg Shri Kesh
Gomango, Shri Giridhar
Gotkhinde, Shri A heh
Joarder, Shri Dinesh
Kalyanasundaram, Shri M.
Krishnan, Shrimati Parvathi
Lakkappa, Shri K.
Lakshminarayanan, Shri M.R.
Mukherjee, Shri Samar
Nair, Shri M.N. Govindan
Patil, Shri Balasaheb Vikhe
Pradhani, Shri Kg

Raju, Shri P.V.G.

Rao, Shri M, Satyanarayan
Reddy, Shri S.R.

Sathe, Shri Vasant

Shanker Dev, Shri

Stephen, Shri C.M.

‘Tirkey, Shri Pius
Venkataraman, Shri R.

[15.33 hrs

Noes

Agrawal, Shri Satish
Barakataki, Shrimati Renuka Devi
Borole, Shri Yashwant
Chaudhary, Shri Motibhai R.
Chauhan, Shri Nawab Singh
Chavda, Shri K.S.

Das, Shri S.S.

Dave, Shri Anant

Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Gulshan, Shri Dhanna Singh
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Hazari, Shri Ram Sewak
Jain, Shri Kacharulal Hemraj
- Krishan Kant, Shri
Kureel, Shri R.L.
Lyngdoh, Shri Hopingstone
Machhand, Shri Raghubir Singh
Mandal, Shri B.P.
Mehta, Shri Prasannbhai
Miri, Shri Govind Ram
Mishra, Shri Shyamnandan
Mrityunjay Prasad, Shri
Nahata, Shri Amrit
Nathwani, Shri Narendra P.
Paraste, Shri Dalpat Singh
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri HM.,
Patil, Shri S.D.
Ramjiwan Singh, Shri
Rathor, Dr. Bhagwan Dass
Rodrigues, Shri Rudolph
Satapathy, Shri Devendra
Sharma, Shri Yagya Datt
Shrikrishna Singh, Shri
Singh, Dr. B.N.
Sinha, Shri H.L.P.
Surendra Bikram, Shri
Swamy, Dr. Subramaniam
Tej Pratap Singh, Shri
Tohra, Shri G.S.
Varma, Shri Ravindra
Verma, Shri R\ L.I.
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain

MR. DEPUTY-SPEAKER : The result*

of the division is

Ayes 26 3 Noes 46.

The motion was negatived.

MR. DEPUTY-SPEAKER : I will now
put the amendments of. Shri:R. Venkata
raman to vote.

Amendment Nos 2 0, 31 . 80,
and 94 Wag; 5}”'3 ' gh’ » 73

Negatived,
MR. DEPUTY-SPEAKER : I will

now put the amendments of Shrimati
Parvathi Krishnan to vote.

Amendment Nos. & Wers
Put and .NEZnJiud. 89

MR. DEPUTY-SPEAKER : Now,
the question is :

o t clause 36 stand part of the
Bill.”

The motion was adopted.

Clause 36 was added to the Bill.
Clause 37—(Special duties of excise.)

SHRI R. VENKATARAMAN : I beg

to movet :
Fage 37,—
Omit lines 13 to 18(48)

SHRIMATI PARVATHI KRISH-
NAN : I beg to movet:.

Page g7, line 18,—
Jor “five” substitute “two and a half"(61)

SHRT R. VENKATARAMAN : Al-
ready there is a specified excise duty
varying anything from 1oo to 120 per
cent in the Excis¢ Manual and over and
above that, without examining the re-
lative capacity of various items to bear
the tax the Finance Minister has suggested
an inerease of 59,—1/20th on that.

*The [ullowing Members also recorded their votes :

AYES : Shri G, Mallikarjuna Rao

MNoes : Sarvashri Morarji Desai, Larang Sai, Karia Munda, Zulfi
Vinayak Prasad Yadav, Vinodbhai B. Sheth, Chaudhary Mullltart\lums‘illlrléli‘:
Ramapati Singh, R.P. Sarangi, T.S. Negi and Pabitra Mohan Pradhan..

oxy

tMoved with the r dation of the Pr
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The Jha Committee said that most
often the Finance Ministers have been
compelled by budgetary necessities to
impose taxes with ining wheth
the commodity could bear the tax or not.

A very senior and seasoned Finance
Secretary like the Finance Minister now
should know that as far as these items are
concerned, many of them cannot bear
any additional duty, Already they are
subject to very heavy duties, yet he is
raising the duty by another 5% just
across the board without consideration of
the capacity of tho. ‘s to bear the tax.
While the existing du..cs themsclves arc
high and need a fresh examination, it is
totally inappropriate that we should now
increase the tax by 5%, on that. I move
amendment No. 48 .

SHRIMATI PARVATHI KRISH.
NAN : I have already spoken on _this
when I was speaking on the first reading.
Basically and as a matter of principle, I
oppose this increase in the allocation for
indirect taxation which this Budget is
representing. I point out that such steep
increase in indirect taxation is definitely
going to have its reaction on prices and
there  will be in flationary pressure.

refore, I have suggested that since
Government does need resources for plan,
the increase should not be more than half
a percent,  This, in a sense, is my amend-
r;llent. I hope the Minister wi{l accept
that.

SHRI H. M. PATEL : I am sorry,
I cannot accept these because that would
mean my giving up the revenue which I
desire. As I said at that time that this
excise duty, this particular one, has been
levied frankly as a revenue measure,
This is what I said in my Budget speech.
In view of the paramount need for mobi-
lising resources for development without
creating fresh distortions in the tax struc-~
ture, I propose to levy a special duty@
1/20th of the basic excise duties presently
collected on each item, which is also
excluding the various other things.

Therefore, by raising this, I am not
creating any fresh distortion. I do not
apprehend, as my friends opposite appre-
hend, much effect on price. I hope they
will concede this much that we are as
anxious as they are that the prices do
not rise. It is a question of assessment.
Assessment is being made and the view
that we take is that it will not happen.

I hope that with their co-operation we
shall ensure that.

MR. DEPUTY-SPEAKER : I shall
now put amendments of Shri R. Venkata-
raman and Shrimati Parvathi Krishnan to
the vote of the House. .

Amendment Nos. 48 and 61 were
put and negatived.

MR. DEPUTY SPEAKER : I shall
put Clause 37 to the vote of the House.

The question is :
':’I'hut clause 37 stand part of the

Bi
The motion was adopted.

Clause 37 was added to the Bill.
Cl1 38— (i of Salt duty).
SHRI R. VENKATARAMAN : I beg
to move® :

Page 37, line 35—

omit “For the year beginning on the
13t day of April, 1978,” (33) .

MR. DEPUTY-SPEAKER : Shri
Gattani is not here.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh) : I am not moving.

SHRI R. VENKATARAMAN : Every
year the levy of salt duty is discontinued
by a section in the Finance Act. Salt
Duty is one which has become something
like a sacred thing to India, The Freedom
Movement itself was started with Salt
satyagraha. There is no reason why you
should discontinue it from year to year.

My suggestion is make it permanent.
If you temovehr.hc w(;)rdl-—.:“For_:he year
beginning on the 1st day of April, 1978"
then the Clause will read—

“No duty under the Central Excises
Act or the Customs Tariff Act shall be
levied in respect of salt manufactured
in, or imported into, India.,”

Therc is no rrason why we should
go on every year suspending the provision
in respect of salt. Every year this is
being done. This has become part of
our national life. I don’t think any
Finance Minister on this side or that side
or any side will have the courage to come
and levy salt duty in this country.
Therefore, let Mr. Patel get the credit for
having removed salt Duty altogether
from the Excise Manual.

*Moved with the recommendation of the President.
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SHRI H. M. PATEL : I really &,
with my hon. friend that this could be
rosaaged differently but it has not boen
] ged. The P of the
amendment which he  proposes will
also not achieve the objective that he has
in mind because in the statute there is
& provision which says that ‘duty as
announced annually’ and until these
words are removed it cannot be done.
“The required objective can be achieved
having nil rate of duty against item
0. 5 of the Central Excise Tariff, I will
have to carry that out. That I am not
moving now. I don’t think I can do it
now, I will keep it in mind next time,

SHRI R. VENKATARAMAN : Is
it not posible for the Minister to ad-
'gninin‘t;ltively reduce it and say that it
is nil

SHRI H. M. PATEL : If it is possible
to do it, certainly I will do it. Burt it
serves no purpose and so, as I said, we
will do it next time. But it serves no
purpose at present.

MR. DEPUTY-SPEAKER : I supposc
you are not pressing the amendment,
Mr. Venkataraman.

SHRI R. VENKATARAMAN : I
am not pressing. I wish to withdraw
it.

MR. DEPUTY-SPEAKER : Has he

the leave of the House to withdraw his
amendment ?

SOME HON. MEMBERS : Yes.

Amendment No. 33 was by leave withdrawn.

MR. DEPUTY-SPEAKER : T will
mow put Clause 48 to vote.

The question js ¢

¢“That Clause 38 stand part of the
Bill.”

The motion was adopted.
Clause 38 was added to the Bill.
Clause 39— (Amendment of Act 6 of 1898)
MR. DEPUTY-SPEAKER : Now

we move to Clause 3. Mr. Banatwalla,
you have two amendments.

' APRIL 29, 1078

" aanse. Bl e
SHRI G. M. BANATWALLA ¢ I beg
move® ; a .

to

Page 39, linc 5,—

j‘or(';xo paisc.” substitute ‘5 paise.””
4

Page g9, line 12,—
Jor ‘10 paise:’” substitute *'s paise :*(5)

Sir, this Clause 3g in the Finance Bill
deals with the postal rates. In the case
of Registered Newspapers the present
position is that registered newspapers
with a weight not exceeding 100 grammes
require the postal stamp of § paise. The
Government has brought forward an
amendment and that is that the registered
newspapers havingl a weight not exceeding
50 grammes would require 2 paise stamp
and that in respect of weigh exceeding 50
gr but not ding 100 gr
they would require 5 paise. The object
is Euine Isudable. However, as you go
further in the Table, you will find that
the present position is that in the case of
registered newspapers for & weight ex-
ceeding 100 grammes and not exceeding
250 grammes the postal rate is 10 pzise.
In the present Bill this postal rate is being
changed and we are told that upto 100
grammes the postal rate will be 5 paise
and for every additional 100 grammes or
fraction thereof di 100 gr
it will be 10 paise. Now, Sir, i oppose
this increasc in postal rates for registered
newspapers.

To put it in a simpie language, the
position is that in the casc of registercd
Pap ighing 250 g for,
example, according to the present position
the postal stamp required is only 10 paisc.
But, for the samc article, according to
the present Finance Bill the postal stamp
required will be 25 paise. That is for
the same article for which originally the
stamp required was 10 paise. From 10
Paise to 2§ paise rise is rather unfortunate
specially as it hits the newspapers-—
registered newspapers—about which I
have alrezdx made claborate submissions
and 1 would not repeat them.

This particular amendment which 1
have proposcd, I hope, the Government
will consider kindly.

SHRI H. M. PATEL : It is not ac-
ceptable to me; nor is there anything to be
argucd on this point.

#Moved with the recommmcendation of

the President,
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MR. DEPUTY-SPEAKER : I shall
‘now put the gmendinents 4 and § to the
wote of the House.

Amendmants Nos. 4 and 5 wers put and

negatived.

MR. DEPUTY-SPEAKER : Now,
¥ shall put clause gg.

The question is :

“That Clause 39 stand part of the
Bill",

The motion was adopted.

Clause 39 was addsd to the Bill.

«Ct Ao~ (Amendment of Act 38 of 1974)
MR. DEPUTY-SPEAKER : There are
Government amendments to this Clause.
Ll‘:r. P_:.tel Do you want to speak on
them?

SHRI H. M. PATEL : No, Sir.
Amendments made®

Page 39,—
JSor line 18, substitute—
“(a) in section 4,—
(A) in sub-section (1),~-"* (114)
Page 39,—
after line 29, insert—

‘(B) in sub-section (g),—

(1) in clause (a), for the rtion
beginning with the words ‘‘in
a case where the Income-tax
Officer’* and ending with the
words and figures ‘‘section 212 of
that Act”, the following shall be
substituted, namely :—

“In a casc where a statement is sent
by the person under clause (a)
of sub-section (1) of section 209A
of the Income-tax Act in the
financial  yvear immediately
preceding that assessment year
or where the Income-tax Officer
has made an order under sub-
section (1) or sub-section (3)
of section 210 of that Act requiring
the person to y advance
tax during the nancial year
i diately precedi that
assessment year and the person

has not sent an estimate under

section 209A or, as the case may
be, section 212 of that Act’’;

(2) in clause (b), for the words,
.bnckets,. figures and letter
LI (l) or T, .
(2) jor sub-sscction (3) or sub-
section (3A) of section 212", the
words, and letter *‘section
209A or section 212* shall
substituted;

(b) in section 5. in clause ‘(‘n), for
the word and figures “section
211", the words, figures, brackets
and letter “‘section 211 or sub-
section (4.?)’ of section 209A"

shall be substituted;* (115)

Page 39, line 30,—
Jor **(b)*, substitute *‘(c)"” (116
(Shri H.M. Patel) @ (18

MR. DEPUTY-SPEAKER : The
question js :
‘““That Clause %o, as amended, stand
part of the Bill*.

Ths motion was adopted.
Clause 40 as amended was addsd to
the Bill.

The Schedule, Clause 3, the Enacting Formula
and the Title were added to the Bill,

SHRI H. M. PATEL : Sir, I move :

“That the Bill as amended, be
passed’.

MR. DEPUTY-SPEAKER : Motion
moved @

““That the Bill, as amended, be
passed”’,

Shri Stephen.

SHRI C. M. STEPHEN (Idukki) :
Mr. Deputy-Speaker, we are at the end of
the journey as far as budgetary
debates are concerned.

The Finance Minister took satisfaction
rom the fact that this budget generated a
lot of interest in the course of the last two
months during which period the budget
was under discussion.

It is truc that the budget generated a
lot of interest. But, in what direction
this is the only question. In my memory,
there is no other budget which had the
distinction of being adversely com-
mented upon and reacted against from one
aspect or the other, by one section of the
population or the other.

*Amendments Nos, 114, 115 and 116

of the President.

moved and made with the recommendation
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35°47 bos..
[MR, SPeaxER in the Chair)

There is no aspect of this budget about
which the nation at large and the diffe-
rent secctions of the people at large said
this is good, welldone, go ahead. No—not
one part of it. Every sccion of the popu-
lation had something bad to say about
one part of the budget or the other. There
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. Extra solititude is shown
to them. This is what is being done.
What was done further is, whatever little:
loophole there was, whatever little difficulty
there was, because of which those fortunate
fellows suffered, that was all plugged and
things are made alright. As we have
said, there is another new phasc, again,
the removing of the brick from the structure,
About the Hindu Undivided Family,
the Finance Minister said, everything was
not und His own expl M

rand will bear out that this is exactly

is one aspect of it which I want to
when 1 say I am opposing this. That is
this. e Fi Mini initated
last year, a new process of undoing certain
ings which were donc and ensuring that
interests of certain classes of ﬁcople would
be completely protected. He has taken
those aspects still further. There was a
new innovation injected into the last budget
wherc under  the industrial houses were
told that if they go into rural areas and
undertake certain - development  works
on thier own, then they will get exemp-
tion, that is 10 say, the exchequer’s paying
out under the guise of rural development
to the industrial houses for acquiring assets
in the r arcas. He has now taken
one step further in this  budget.
In the last Budgetary proposal the
Industrial houses could acquire assets in
the name of rural development and for the
money spent on that exemption was
granted. Now a new dangerous innova-
tion is injected into here viz., they need
not go and start: the development work,
there may be some organisations, which
may have some schemes, the so called
approved schemes, so to say and if they
are going to donate for that, that donation
amount will stand protect‘_e:. You ﬁare
opening up the flood gates for corruption
and bihixl:d the door dealings. Phoney
Institutions will be coming up. The ap-
vals would be forthcoming. There
1s no guarantee that the so called develop-
ment schemes will be implemented and m
the name of implementing the develop-
ment schemes, money can be given by
industrial houses to these organisations.
They say: thesc organisations will be in
force only for thrce years. May I ask one
thing ?
perngancnt character totally devoted to
the development of rural arcas, pursuing
a rural development programme, why
this three years? It is so clear that it is
only for a’ evanescent purpose that this
is being introduced.

Then again, the Capital Gains Tax and
it was cn?namented i.npsuch detail by the
Wanchoo Committee and certain provi-
sions were enacted in the Act and the
whole thing was undone in the last
year. Now he has taken particular care
that if there is a dispute and the compensa.
tion is to be given and if the compensation
is decided by the Tribunal or the Court,
then the period of reinvestment will begin

If these organisations were of .

what was done. “The Finance Act,
1976 has withdrawn the following conces-
sions in the case of Hindu Undivided Fami-
lics having one Member with independent
income ding the pted * limit."”
The entire thing is given up and he has
now taken that away. In this matter,
the Wanchoo Committee, after all investi-
gations came to the conclusion that this
should be done and this was incorporated.
By one stroke of the ’Fl?, this is now sought
to be taken away. e Hindu Undivided
Family has been identified as an area
where the evasion has taken place. The
loopholes of the arc now reopencd.
Here is another tremendously bad inno-
vation being brought in.  Ifyou are buying
a share, you have your money, you have
your income and if you put that income
to purchase a new share, that income will
be exempted. By buying a share, you
are acquiring an asset. Merely because
you buy a share that is exempted. An
entirely unheard of innovation is brought
in—~for whose purpose, 1 do not know. If
you are acquirring a capital asset incase
that is for the purpose of a new company,
then you have got the exemption, But if it
is for the purpose of sclf-employment to
start a new industry, the protection clauses
will not apply. Supposing I am un-
employed and I put my Rs. 10,000 and
start a new industry and if industrial in-
vestment is the purpose, why not give
me the protection? That one will not
get. You must put your money in a cor-
porate scctor and for that money protec-
tion is given. I am asking, for whose
interest it is being given? The purpose is
clearly to safeguard ccrtain interests
and certain companies and certain capital
floatations you have in view and for that
the whole emphasis is now being given.
This is the second aspect of it.

‘The third aspect is the most dangerous
one viz,, clectricity and advertisement, I
am speaking about their implications on
the Centre-State  relationship. Strains
will be built up. Every State Governl
ment came and represented to the Govern-
ment. Please take your hands off.
This is an arca where we can raise our
revenue by sales tax under the Consti-
tution. If you impose excise on it, to
that extent, our effort will be limited. For
Heaven's sake, do not do it. But the
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Finance Minister would not listen to that
unanimous pleafrom the States, Adver-
tistment is .an area where, ns explained
by Shri Venkataraman, the State Govern-
ments can raisc revenue. If it is coming
as a tax you will have to pay it back.
So, you do not bring it as a tax, but you
say it will not be treated as expenditure
and you convertin into an income. Ifitis
a plain tax, it should have gone to
the States. By calling it income-tax you
have put it in your pocket and you are
denying the States their rights, This
is the most dangerous thing that has been
initiated under this process, apart from
the Draconian aspect of it. Having done
all this, protecting persons who deserve no
protection, straining Centre-State rela-
tions etc., You are putting the heaviest
burden on the common man by the most
Draconian method of imposition of excise
duty of 5% on items which are falling
under item 68. Somecthing was started
2 years back - 19,. Last year you raised
it to 29,. Now you have raised it to

n:. So, merrily it goes on. The ex-
periment is fine. The fruits are sweet.
You are going further and further about
it. This is the most Draconian method
of imposition on the common man.

Then, fifthly, whatever asscts you have,
you are now frittering away. Gold has
been spoken about. I do not want to go
into it in great detail. What ever gold
you have, you are going to sell. You
say, there is nothing wrong about it. I
do not know whether this gold is going to
be replenished again. You are going
to import gold not for bringing down the
price further but for manufacturing
or ts and ding them back.
Therefore, it is not going into circulation.
If it is going into circulation the question
will arise as to at what price you will sell
it here. Itis not going to bring down the
pricc.  You are thus fruitiering away the
foreign exchange over certain things which
are not essential {for the nation. In non-
essential  areas, foreign exchange s
bring frittered away, Whatever gold you
have, you are going to fritter away.
On the onc hand, you are taking
further steps and further steps in contra-
vention and in destraction of what was

built up in line with the reccommendations -

of the Wanchoo Commission. Yecar
after year, one step after another, you
arc finishing away whatever structure
was built. Secondly, new innovations
are being injected into it, like building
up share capital at the cost of the ex-
chequer.  You can as well buy the shares
rathcr than allowing the building of
share-capital for the investors at the
cost of the exchequer. Centre-State rela-
tions being strained is the most dismal
aspect of it.
The Finance Minister says, the prices
have stabilised. Let him live in his at-
phere of pl y. I wish him

well. Let him sleep in complete come.
placency. This is not a matter about
which there is need for argument. It is
for the common man in the street who-
goes to the market to say whether prices.
have gone up or not. The common man
who goes to huy gulaes, vegetable oil and
common articles has got his own version
to say whether prices have gone up or not,
Let the Finance Minister look round and
see why therc is 30 such unrest in the
country and why a new awakening is-
coming in this country in arecas where
you did not expect, why there is restiveness
among the working class, among the com-
mon man gnd in the rural areas. There
must bc reasons for it. No body is moti-
vating it. The rcason is economical.
This is the beginning and it is going to
deccpen more  and more. Yoy pass
this budget, imposc these taxes and crcate
difficultics and you siart the nation on
its lim of journcy towards greater and
greater tension and furstration.

Therefore, Sir this moment when this
House is going to pass this Budget will
remain as the dismal hour in the history
of this nation marking the beginning of a
course of destructive march which will
end up in complete demolition of the eco-~
momy of this country and a reaction
which will not be very edifying to the na-
tion. I am sorry, I have got to be a
witness to this tragic incident. ’

With thcse words, I oppose the motion..

16 hrs,

SHRI M. KALYANASUNDARAM'
(Tiruchirapalli): Sir, we have gone
through the whole process in adopting
the Budget and now passing the Finance
Bill. I do not know what effect it is.
going to have on the Finance Minister
and the Government at this late hour.
Nevertheless, 1 want to bring to his notice
a few points. Member after Member on
this side spoke especially about the tax
on electricity, coal and coke. Sir, this
Government is not tired of saying that
they are having a ncw starategy directed
to t¥le improvement of rural economy. I
want to caution thc Finance Minister
that this going to ruin the rural economy,
especially the tax on electricity. It will
be better and useful for the Finance Mi-
nister and the Central Government to draw
lessons from the recent agitation that took.
place in Tamil Nadu. Itis not puddc‘n.
It is a containuation of the agitation that
took place in 1972. During that agitation
also all the parties supported it. Including
the latc Kamaraj all stood togcther and

pporte the  agitation. 22000 far-
mers went to the jail and 17 lives were
lost during that agitation because the
State Government tried to increase the
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tariff for pump scts by one paisa per unit.

Now it is 16 paise per-unit. Eight lakhs
of pumpsets rre there. The fties
e ienced by the farmers in the hf;
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would ‘request the Finance Ministor
<onsider this and give relief to the cigar
dustry, ‘so that it ¢an survive. T

With ard to the import of gold, I
ﬁf‘ld Mr. T. A. Pai welcoming it. He

# tion area should be sympathetical
u tood. They invest a lot of money.
“They do not get proper return and they
are not assured of remunerative prices.
"The Government does not provide help in
Tespect of Lift irrigation. It is they who
have to invest themselves without being
-sure of the return. That is why the agitas
‘tion has taken place. It is not yet settled.
It will continue and I do not know how
the State Governmentisgoing to_tackleit.
When this burden is slso added, the
‘State Government is going to be in a
miserable position. There is no usc
‘helping the State Government by 3ending
army from here. Do not use the army .for
‘the purpose of dealing with an agitation
‘by workers and peasants.  Let the army
at least remain outside the Party politics
and do not use them for suppressing mass
‘action. Learn the lessons from what is
happening in other countries. If you in-
volve military in thesc matters, then
you will be doing great harm to this
-country.

Let me come to the effect of this elec-
tricity tax on the farmers and on the State.
‘The previous speakers also have explained
about the State-Centre relations. The
'S h Fi < issi u"yel: 1
submit its ort. A decision wi ave
to be taken"g:l thosc things. The States
arc expected to get more resources as a
result of that recommendation. Now,
the Fi Minister is taking away what-
ever they have got already by intposition
of this tax. Even now it is not too late.
I would appeal to the Finance Minister
to have re-thinking, and at lcast sece
whether he can exempt that portion of
eletricity used for pumpsets and for small
and cottage industries from the cffect of
this additional tax. Something must be
done. Coke is alto brought into this.
1t is going to affect people in the far South.
They are very short of coke. Small
foundries are in great difficulties. The
additional tax on coal will affect small
foundries, and workers who are employed
in them.

I would also make an appeal, in this
tion, to the Fi Mini: e
‘should come to the rescue of cottage indus-
tries like cigar, tobacco, tanmery nr{d
others. The cigar industry in Tamil
Nadu, especially in Tiruchi—which is
my constituency— was a famous one. ¥t
is now languishing, because it is subjected
to hecavy exicse duty. The entire tobacco
industry in the South is run by the workers.
“This should b: exempt from excise duty.

d d lon:pi , ¢.g. that it 'uv:ﬂl-
give some employment to our -
smiths; but he missed the point, By
the import of gold, who will be bene-
fitted? Not that I am objecting to it.
But my point is that the goldamiths who
are working, should get the bencfit.
Goldsmiths “are languishing. They do
not get gold, and they do not get adequate
employment, because of the high cost of
gold. “Who will be benefitted by his

; e? Big ies like Surajmull
will be benefitted. 1 would suggest that
distribution system be evolved, so that
the actual buyer i.e. the actual user of a
ornaments is able to get gold; and some
quota must be fixed for the goldsmiths.
Cards should be issued to the goldsmiths.
Already they are registered with the
Government. Cards should be issued to
the actual goldsmiths, so that they can get
more employment avenues.

SHRI VINODBHAI B. SHETH
(Jamnagar) : X rise to welcome the Finance
Bill. Some impressions have been created
by the speeches of some hon. Members.
There was the very powerful speech of
Mr. Stephen. It coull not give me satis-
faction. He says that equity shares held by
small hould compulsorily be
invested in the corporate sector. If small
amonts of Rs. 5,000/« or Rs. 10,000/~ are
invested in the corporate sector, without
any hitch those persons can get dividends
from these companies. Of course I have
made a suggestion for the expansion of
equities of all companies.

Mr. Stephen has unnccesarily brought
in the Centre-State relations. Mr. Patel
is not going to take all the collections only
to the Central exchequer., Ultimately,
the benefit is going to be distributed to all
the States.

Mr. Kalyanasundaramn says that the
proposals will ruin the rural economy. I
am surprised to learn this. Nobody has
taken cognizane of our Finance Minis.
ter’s remarks made in the afternoon, i.c.,
when he said that he was earmarking 41/,
of the budget allocations for the expansion
of dairies, rural roads and irrigation.

For the first time, we have a very bold
budget. Tt is a bold Finane Bill. We
are thinking of importing gold. This
will give not only employment to gulds-
smiths, but it is anti-inflationary and em-
Eloyment-onented. Clertain features

ave not been looked into. For instance
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they have liberalised the concession to
let out residential buildings from Rs. 1,200
to Rs. 2,400. Nobody bothers from the
opposition to appreciate this.

Then, the amendment of section 32 (1)
4) i he depreciation to
cent, which will give a boost construction
of houses for employees,  The relicf
under section 35-B is welcome. It will
boost the export market. Of course, it
is & support measure; it is no privilege.

Section g5 CC(a) is now amended., It
is most welcome. " Of course, when this
amendment {s made, it should not be mis-
used. The fiscal authoritics willhave to be
very careful and quick in disposal. Be-
cause, when you apply for exemption
under sections 11 and 88G for charitable
institutions, a lot of time i8 taken by the
Government. I would request that dona-
tion in kind should also be given some
exemption.

The estate duty limit has been extended
rom Rs. 50,000 to Rs. 1 lakh. This is
one of the overdue concessions given
in the Finance Bill. After reading the
newspapers, I find that most of the sug-
gestions given by the public have been
accepted by our Finance Minister, parti-
cularly the suggestion regarding capital
gains tax for investment.

Shri Venkataraman was very scared re-
garding the omission from scction 8o0-A(4q)
of HUF. Thisis cnlargement of the benefit
to HUF, because it was available only to
the individuals so far. I think, on the

. contrary, we should welcome this amend-
' ment.

QOne of the most important aspects which
they have conveniently forgotten to men-
tion is the ption of industries upto
Ras. 5 lakhs from the Central excise duty.
This cxemption upto Rs. 5 lakhs will do
away with unnecessary formalities and will
be welcomed most by the small-scale indus-
tries in the country, This exemption was
not given till now, in spite of repeated
requests from the small-scale industries.
In fact, it fell into deaf ears.

It is good that some of the suggestions
made here were accepted. Generally,
most of the amendments to the Finance
Bill arein conformity with the manifesto
of the Janata Party. 1 would request the
hon. Members of the opposition to appre«
ciate it.

ot # a1 Teg aaw (vaog) ¢
neaer wEEa, § femw faw 1 guds

W PQ TLFIT FT A €A A9 &
X wrwfa T g § fs amar

e W T W A g w g
7 §, wfew ot aw groaw & Aifa
wez oY gE & faw & wrow fawre
wt a7 1Bw ¥ far-warr W7 fgar
o weard g off ¥ 1 9 e &
forx & qrg 7 el &, & Qo & Wi
7 farer &, 97 & fau ¢@ fa= & w0
% sy 7Y femr s @

¥ g 1 N AT S
wdlY, =it ot gAfafen & wewe #
By o @edT A W wreiyT sEr
aTEar § 1 afe gorTe ST @aw A ¥
FC G €9 Afq *T gy 5, ar
= 2w ¥ oY a9 gy FOT Fa-fuwd
JUTER S &, I w1 & R o
= wrel ATAfew & 9777 aE wY qw
®: gy wiww foar §, fag & ax &
I F1 Wedz e e gfean, 22
i, FFE AT QT ST & | I HI
ATy & —

‘‘Job reservation for all socially and
edueationally weaker sections and
for women, Sixty-five per
cent of the jobs must be reserved,
including the existing reservation
for Harijans and Adivasis.”

o qg FeEdl w9 @r § fw
greav gmvites WY dfaw gfe ¥
g ar grwfaw gftie & g1 1 o
wERw, 99 W afeew, g FR ],
Y wyN g wfaw fear ar fs 9 anrey
" gudmast dvad ¥
THHITTE HTyrT &1 arw T& T -
sifews (15) 4 ¥ wgar g
I FT EF § ¢ AT XTI gEH wE
¥ qg wfaw ag & :—

3q ¥ ¥ wfeew o uwo FNE,
wfeew W< M Ffezq wg 9

M ptaker of whe Lok SEna) sttt
along with Mr. Justice J.C. Shah
and Mr, Justice AN. Grover,

upholding the aforesaid view
observed :



w23  Finance Bill, 1978

[»ft & a7% §7g urea]

“The classification of backward classes
on the basis of castes is within
the purview of Article 155;1;) i
-those castes as shown to be so-
.cially and educationally back-
ward. ... There is no gainsay-
ing the fact that there are nu-
merous castes in this country
which are socially and educatio-
nally backward. To ignore
their existence is to ignore the
facts of life.* **

7w & figay serigae frare & wic
F frarc g ¥w ol agfenr &
goFrTaTargier & gim F1E F1 Forde
g qF gIH FIE 94 7T g FE gane
q WL ¥ ag aq 9T IEfew &, aww
gT WY ®YT AATCE 9 WY 1 a7 fagre
¥ HZT O I AEN ¥ S gIRT Y W
g fear &y @ & =it wmae
¥ @ wralaat A s T4t v fady
w&r ¥ SUFA A, BT FI GAMF FE &
fag & =g T g w9d¥E T4 a7
sigdfr s * TwaT w7 g sdy
& qg7 uw Thasr giw FE FT AL
Fre e S q2ez wfea & fag &
gETT 9T S wAtfEs awes gw
< & 6 65 wigna frwdors & 1 ag
g #$1& 1971 F §aq 3% 1770
G242
“that in adjusting the claim of both
the wcaker and the stronger
clements, the reservation for the
former should be ordinarily less
than 50%, although no flexible
percentage should be fixed and
the actual reservation must de-

pend upon the relevent prevailing
circumstances in each case.”

€H %1 wawq 9g gl {5 50 ¥ mims
oY Y whar & WYL T ¥ A 1 Fwar
£ 1 %9 3w # 39 AEy # 9 A3
o aY oo wfana gfora  wifzara
MIfeH wfaiFaw g d ANwd
¥ o fana w=dy oft faex s a9l
& WXL ¥AE A9, WG € AT
YR afimc g 1gfoaFatas
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wfrwe go & afew faodr ot &
fraga fOF FARIY 1 T H U
31w § 1 g sfa ¥ &, g
T # wfqT ¥ ¥ ore aer ot &
i) F far gur §, o ze § @t
B W & ? ¥ qORTTH AT e
g fr so oo WY gig  @op W frar
S | gfeam Y g 15(4) W
T 16(4) T & fag wrmer
MamsH wEE 1 IF F wqAT
6 0 wiara €2 frad aqf & fag wrchma
& & wfge 1 adt 36 g AT
Y A KA § T HT AW I AV
st fadae FI60 77 TR FH AT oAMY
¥ qF U F AW IIEH, IE F
Few gdt  WT Tl wIE
Twleai & fag swdd | gafrg §
A9 & ATEAA ¥ TOIT F MIT w1TAT
wrgar € 5 ag st wmx dfa &
staqr 7iEf & Afad<t ¥ oma oW
TowrT faar fipdT 37 % =mp we 7

TR A T WA G AV CF ST
stz mg § 1 F wH EHAFL
wEm wy e SwgE Fda
F gdg ¥ ¢ 94 F1 oww ¥ ghyw w1
Fofadsrdaiiam g #2
i faaz sar

““The coatention is that the list of
the social and educational back-
ward classes for which reserva-
tion is made within rule 5 is no-
thing but a list of certain castes.
‘Therefore, reservation in favour
of certain caste based on  caste
consideration  violates  article
15{(1) which prohibits discrimi-
nation on the basis of
caste. But it must not be for-
gotton that caste is also a class of
citizen and if the caste as a whole
is socially and educationally
backward reservation can be
made in favour of such caste on
the ground of it being socially
and educationally backward
within the mcaning of article

15(4)."
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‘Therefore, through you I request the
hon. Finance Minister to give a definite
reply to this question of urgeat public
importance. )

ot ey v  fQ (sTNE) ¢
wRA WETE, WI R waT qw ¥
T wfom T gdw gy w§ &
fipr—

gaw G weAw a1
. ATy e frre )

waar id & afager § W wfy w2
warar AW A ara wgfr wE §
o ) WY weEEy "W aiErEdy
foeafaar o wrear wY @
it ara aft w7 & | femg smagfor
w9 ¥ @A § WA g § By owdel
& fog fadly w7 & T4 § #1§ Oga adl
fow @y & 1 &w 0w AT B e
§, wiat # qud & o qed § v w
1 e fray € f5 o ¥ fag
TAR AN,  HIEE gAR, T
fasei, ag ssawerm ? v & A
grar g e A amw w5 faast
g% Ad-mFeqr W7 uF AWM H
B AL FATA & TG SAFY AR
& s oA frarg 3 @ §—aar W
wyaT 74 g1 Tgr & 1 F SeAaT HY wrary,
At 99 Fa 7 @Y, W9 aF ggAr T
| W AT wEIAAET g9 &, i ¥
gfq a§ 75 § 90 gwrT AW wATA-
N F fay saT g2w ¥ fafer € &
oAt ® @iy § ¥ifs gAr awt
g% far w8 savraeg wd & ok
TFATT &F 1 o FoaT ITereq 481 § |
IATAIT T SATT W T TFIL
gian & fir o aww oY sy ag-afeai
wHT q3 ST @ Wk gm0 aw
IAHT §8T O ot sirar § 1 gore 93w
¥ dlaw-rty, 4, OgElEr W € &
WEET 9T ¥ FT W@ TG W7 Pty
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WZE 9T FQq-HOT 11,714 TIT T
9T E W JH AR FTFTCHFT R T
affrar ) afegmida § o -
ary ot fa¥ s vt go faeiiw wex
¥ Y ST A TA AW BT GEA-HATA F
ford argR W T 9ET ) e da §
AMAT 17 6T FAFTAIIT ETE |

gAY ¥ AT §W wwder | ¥
anl ¥ geuT FAT-FA7 23 FAT G,
sfr go swwear &1 F0a 35 stfowa
B gHEE 9Ty FE oA §
fr 2w @7 g gaet =i o
wga & fod arsgramr g fE gAwy
gfa ¢ sdrT &) Wt &, SR W
T qT &5 fzat sitar &, afedr € st
2, afer =smagfer =7 & ag wREt
IF g% TEF ugwar g, ¥uw 55 wEEr
o g BITET TEHAT &, STHT qaT AH¢ FET
sATSraTE ? Taansd 24, 05FF
sqq1 faed st & Feamor ¥ fal @ @t
& wife g9 awe Hy gavfw &7 1
sfama raw g ag @ & qE A
ST F FAT E ) W9 anm oA g e
az 3q it arEt & Frowr gur 9 gar
gar <1 8, Sif wriaw o & A
& 9% seam F (@ aar qg qar e
2 ? mwfay & foa @4 o & faas
& e & T as & FeaTor ¥ fad wfas
gATar ®) sreredT £ ) §F Y F F=ATT
¥ fair woft a= 1 garga sfufus a@v,
foa  “mrg-gear-safac wfafws"
¥ A § gza foar mar &, waw gEAl-
Judm & g A=W 15 Wr|w ¥y T
qrEgr 59 avwe ¥ ot war g, shfw
IART AT TN AW g wgd & IW
21 @ Fad—agr s wwufe
& IEHT AR g gANT P gAIR
afggrr ¥ wyedy 46 F Wagr T
fe wroa & wRaT aat, e T 9Y-
gfa sorfaat & dafrs wte sias
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feat ¢ fasig  sqrvr Ty o A
sfoe WOy 73X wg ® wor
¥ T Ty frar STET |l SwTC
¥ TR o F o ey 1
§ | wx g THT Y gardy Aify §, fax
wrr gorg & T ¥ 9 o WY 93
oS WY oY ag T g ¥ ) W iy
| wgard & ®roor A € w2 7T
2 fafre Rl YRS T w2
1T 5T T & 1 &% wr ATA-WTA X oy
AT gaT & 1 R A sgm
oI & gz o feofor ofy, ged
ot w1 g feafa &, 1 A are, N aw
¥ &t w9 Wiy § v fofea
LT FT W AT g T WA T
war &, Al o oot Y frer &0 &
fraes wew e sg T AT A1 WEET
W FApSorT wreft AT &, qg A WY A,
afer §%i %1 92 o fe o fr gt
STAAEY & Wor  Sqeed  fwaT 9Td |
gfcem, sfemnfadi ®r =ror ¥ &7 @
are @, gus fagat w1 fofaer Pwar ord
o 59 W feaifd) wd @I g,
AT AT AT AR | WIS F AT
# aff o wed, S Awgdr FIW FT
1o 7€) & fr 7 wifew wq & foeE
g &, armfss = ¥ fradgu § St
FEIHT AT Felsq g1 AT § | 577 & S
ot wraa § urd @, ST A gserd
o WFAT agy 5¢ 7 § | TEfay
¥ fadgs Foa Tgar g & oy 39 ove
# o wfgs waar €

AT F T # { g TUT W FHAT
ARAE ¢ FAR ;AT F A g IR~
g i §, & WA q, I g
FRTATN &, ATHRFIE, ITHT 918
TR A H AT E, A g AW prrI g
W, W qET FATT F0Or G, IAG HH B
Fra W TP AT g AE F——KT SRt

AFPBIL 29, 1878

. Finance Bill, 1978 ;a;

wt gaeifae ok ¥ fadr afyw ondw
Nyew 1 & ggt ac ag wiw W
st g fr ¥ wowre wsw gowdy
Y N GqT T §, 2y Wt ¥4 P forg g
¥ foar dur fagr mar &, o wa¥ o
QW a W AT ow faw W
wTré & qrae farar srar .fgd o

T & peive #) o wifee § 7

‘gfee e wifemifeat & fodr Qi

fafaer #Y wrg | Fore W1 & Yo gHo
o Y ohmr § SR o whww
SEi AT gE O W g, s aw ¥
TeHw 29, Fr2ry aqT AwT F oY vl
geT g, vu¥ oY gfeAt A sfe-
aifast 1 g & iy

waae-faae & fay s
@% g foar s wifgd afr wos
¥ SefT gf weauedT gRETEF  wag¥l
& a9 | WIS W) HGATAAT & OF
o g9 ¥ga & % 4 wqur ar @@ w7
Toar fear st wfigdy, Sfea gedr
W dto T=o Fo, wiftww  wnfz
fawrii & 2 gwar 704% & 2. 90 AT
QS gL T &0 F § AT ZqFT F7007
ag g § fv wosw AE) §

efrrale sifzafeat 1o sfim
& wrdY §, %g S} g §, HA-SUWS
st wefaa QY 8, fomdt § & =&Y
s gwg § K wgar g Or owd fad
omET M & dwi g ARlw mew
fada fad o arfs ST AASTON &
foaer a®

ot frgaud T v ow e
98T WA 5w Ho 4230,
are 16 fawFay, 1977——%H oW %
IaaT s T frar & AW 99T 97
f& 1962 ¥ JwTHRTY, 1977 aF
fra® wotwre swrfaa g & auT SR
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P & A 0T poewm ¥
o fmy & owr vefrdur &
Ry GEr-§ W Wl T oA R §
wopwna & P Xbew sl aw gw

weer rarw At e & wrw o

wrPy et &, 9% Fogfeflus
& Fad ek e . gor &1 g¥ W
38 W Tgw 7 Frer W R ) ww ATy
¥ e #Y aXE & A
kgt d

weg & far wely ot & & ag frdew
WA WTEAY f——FAR  §ET @Il W)
WrwaT W war frr sar 8, g wgw
& &7 & &% vl ¥ agr & savaw
aeag A gfraw €Y st § 1 gw S
FT WY 500 &IAT FAT WIT QAT &
faerar &, <a¥ ¥ 2NEm, gETA AT
ferar, wrX X FIer XEWET HT GH
TH Wi &1 A g F Ay qrg W
gfgar g, « wo-a=<1 & fa@ =g
gfar §, 537 &q7 ¥ § v gW @
YT R AT FY AT F | IATNRAH
TF Qo TFo Lo WITTHo Go o #
1 R 74T A4 furqar § AT goat
W Fhr-FOw g B g ¥
faa dalsit & wdAT & v & T8 AR
vqrer & o wfow ww &, fogw @@
TaeTar WYX SHTARTLY ¥ W w4 |

7w Wt % qra, 1F W & ey
ot g7 ga@T A W ewA &, § 5w
fawr & @adT FETE )

SHRI H. M. PATEL : Wec have dis-
cussed the budget now fairly, fully, tho-
roughly and exhaustively. I am sorry
to say that the first spoaker in the third
reading the Leader of the Opposition, is
not here. I had haped that he would
have been here because he said a number
of things to which at lcast he should
havewaited to listen to what L had tasay
in amswer to his observations. Some of
them were ly. provocative, becat
he attributed motives. I do not mind

criticism. If he had begun by sayin
that this is & useleas budget or uomcdgng
to that cffect, I woud not mind. But to
sky that various poisions have been in-
cluded in the budget, in the Finance Bill
which have some ulterior motives to assist
ls:)l'!.\e pecial organisions, some busi
auses, some industrial housey, what ri
had he to make such an insinuan’g:.t
There was nothing in it. He lives in
an atmosphere of intrigue, suspicion and
casting motives, Thatis how he has been
bmught_ here; that his party’s motive.
Otherwise, where is the necessity *or say-
ing, what was the need for saying thatifin
the capital gains certain changes are made
then thl;y are made only to benefit some
people 7 What is that particular pro-
vision that those who make investmeni in
new venturs, in now companies com-
ing foward for investment and those who
invest in it, will be allowed certain tax
concessions ? Is this for the bencfit of
any industrial house? My hon. friends
anumber of them, sitting opposite woulci
say, no.  Itis definitely in he intercst of
any b:.xd.y or smaller people who would
investin this. They get tax benefit.

Now, in any casc, even that is not so.
Hc had no business, whatsoever, 1o make
any auc}: suggestioyy,  But that is not the
only thing. He sajd on other things also
similarly. Butsince heis not here, it wonld
prrhaps not be proper for me to say more
in that_pa.rticular context. He said that
the entire budget scheme now and the
last year’s was designed to help industrial
houses. He said ; the industrial houses
could go to rural acas. I am glad to see
that Mr. Stephen has come in. He said
that we suggested—last  year's budget—
that industrial houses may be given a
certain concegsions in order that they may
do rural development work., That he
thought was very dangerous. But now
he said that we had gonc a step further.,
We have said that they may maze some
contribution to autherised  institutions
which work for rural development. For
that also, they would get concession.  He
thknks that this is the most monstrous
thing that could have been done.  He i«
apprehensive of all manner of things.
‘T'his is a door opening to a vast amount of
corruption. am afraid he is a2 very
wrongly informed und he has not taken
the trouble to study the scheme. Ob-
viously, again he is unfortunately so
steeped in this particular atmosphere of
corruption that he cannot get out of it.
Otherwise, he would not have said that.
Otherwise, he would have scen that the
industrial houses going into the rural
arca for rural development work or the
specialised organisations which are going
to do this rural development work are
going to be approved by a prescrived au-
thority. Of cousse, then he says thatthe
prescribed authority might be approach-
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able. Why does he ‘suggest this ? Whg
does he think that it is going to be s0
Has he any reason to think 0 ? Has he
any regson to go into the question of who
is the prescribed authortiy, if he bas taken
the trouble to see this ? Then what he
says is that all the highest officers of the
Government of India are going to be
approachable. So, was I wrong when
1 said that only jaundiced eyes could see
these things ? Nobody else could-do it
because there is nothing in it, there isno
such thing. It is not for the benefit of
industrial houses; it is for the benefit of
rural areas and rural development  work.
The rural devclopment work is going to be
stimulated by this. Merely because you
g0 on insinuating in this manner, it will
not go in any different dircction.

He then proceeds to say that all this
business is solicitude for the rich, not for
the common man. Coming from Kecrala,
perhaps, he docs not  understand the
meaning of the word ‘Janata’. The very
party itscifis meant for the common man,
My friend comes from the area where the
word ‘Janata’ is not knowm But I would
enlighten him  on this that ‘Janata’
means the ordinary man, the people.

SHRI C. M. STEPHEN : I know the
mceaning. (inferruptions).

SHRI H.M. PATEL: I am very
glad he has made this great discovery,
If you know that, then you should
know that the party which standsfor people
also gocs on  working for the pcople and is
interested only in the welfare of the people.
But being interested in the welfare of the
ordinary man docs not mean that you do
injustice to those who arc rich, That
does not mean that. You may say that
the rich should not be favoured. But 1
would like him to show  where we have
shown any special favour., None at all.
We go on the basis of the main objective.
The objecive, as 1 said, in this particular
matter was rural development what was,
the objective in the matter when he talked
about capital gains concessions P It was
not for the purpose of benefittting only
the rich. The objective was that those
who are less rich, those who have some
assets which are tied up and immobilised,
could release them, so that the immobiliscd
moncy comes into circulation for the pur-
pose of investment.  what is our greatest
need today ? Itis investment which is the
greatest need.

He proceeded again to insinuate that
the entirc concept of electricity duty was
to encroach on the States’ rights, I
think he might have given the Janata
Govcrnnuf:_nt some credit !'oIr a rea.lonabjle

t of farsighted ¢ und
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-perfectly well what the States’ rights are .

and what the Centre's’ rights * are

‘You may take a different view of-the law..

on the bagis of which I have said that the
eleotricity duty is perfectly justifid the:
Centre has the right to levy it on ac~
tion. But his 'ﬁoint is that this is Pre-
rogative of the State Governments and
that this is encroaching on their preserves
I would like to ask this of my hon. friend.
Ultimately are the State Governments’ de-
vclopmpmjglm “?,f g:toject.n én any wa;?r

Have they been constrained in the last
two years? - Has not the Ceatral Govern. -
ment gone out of its way in order to see
that financial facilities are given to see
that their development plans are not
curtailed in any manner whatsoever in
spite of the fact.. . .

SHRI M. KALYANASUNDARAM:
What did you do in the case of cyclonc
relief? Was thé amount paid towards

clonc relief not accounted against Plan
:Ilocatiom?

SHRI H. M. PATEL: I am sorry to
say that Mr. Kalyanasundaram does not
understand. Althouﬁh it is true that
was also the result of the particular
scheme of financial relief in the event of
calamities beyond which we could not go.
Nevertheless we did this we gave ' the -
money and said that it was an advance
it was against subsequent Plan contribu-
tions. But he forgets what I said in this
House that we would not allow this fact
that the large finances will have - been
drawn and utilised for purposes of naturatl
calamities to come in the way of develop~
ment plans of any of those States. What-~
ever are the development plans we
will sec to it that they are made possible
to the fullest extent.

We do not indulge in this kind of sub-
terfuges as my Hon. friend used to . We
meant what we said. When we said we
will assist the State Governments so that
their development plans do not suffer,
we did exactly what those words meant,
and the development plans were approved
to the fullest extent.

SHRI C. M. STEPHEN: Now that
he asked me a question about the State. ..

SHRI H. M. PATEL: No, I did not
ask any question. I do not yield.

SHRI G. M. STEPHEN: If you
will permit me...

SHRI H. M. PATEL: There is no
necessity. I have not mis-underst
him. I understand him perfectly. - He
spoke distinctly as is nsually the case with
him. He :pe{k'a in a most forceful

g wihch T am rarely
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able to do. I think, therciore, that he

not need to whatever he has
before, he can only repeat

it: there is no additi t that
can advance,

‘SHRI C.' M, STEPHEN: If you do
net yield, I cannot say anything.

'SHRI H. M. PATEL: I do not yield
because I do not wish to give you more
trouble.

And this is the most odd thing. When
I maintained that these budget provi-
sions will not result in inflationary tenden-
cies, that we will be able to contain
inflation, that we shall not allow prices
to rise and that prices are in fact stabilised
today, he said ‘let the Finance Minister
and the Janata Government live in the
illusion of price stability’. We, 8ir, live
in no illusion. Unfortunately, perhaps
the Hon. Member was not present when
I replied to the debate and when
I pointed out how the two indices® the
two criteria by which you judge the
movement and trends of prices—the whole-
scale index and the consumer index—
both these indices show clearly what the
price position is. And both these indices
form a method which not only this country
but which the world recognises. Also,
these indices were developed and formu-
lated by the previous Government and the
commodities and items that go into the
working out of these indices were also
determined by that Government. It
is not a new thing that we formulated.
It is on the basis of this that I maintained
there is price stability and I would request
my Hon. friend and the Opposition to
bear in mind what I said in my budget
specch: et them not create a price
psychosis quite unnccessarily and let
them not keep on saying the prices are
rising when they are not rising. There
is no need and end. in matters such as
this, to try and gain any political advan-
tage because it d the country.
In the natipnal interest;, I would request
my Hon. friends opposite to keep away
from y propaganda, It is a
sad thing.

( KSAHRI M.)SAT\S:NARPYAN RAO
rimnagar) : e o r own
Members raised the point. you

SHRI H. M. PATEL : -My advice will
be the same to him also. There is no
necessity to indulge in such talks, when
it is not so. My Hon. friend had said
‘go to the market and sec whether the
prices of pulses have gone down’. Of
course they have not gone down because
this is one commodity where there is
shor! and there is no way of making
good for the simple reason that it is not
grown in other countrics whence we can
import : it can only be from within this
country.

etc, etc. Bill
Shri Kalyanasundaramn had a few
points to make. But he has d ed and
80 I think I will not say on that.

With these remarks I would ucst
that the Housc may now pass the Bill.

MR. SPEAKER : Thc question is :
“That the Bill as amended, bepassed.”
The motion was adopied.

X6. 45 hrs.

DEPOSIT INSURANCE CORPORA-
TION (AMENDMENT AND MIS-
CELLANEOUS PROVISIONS) BILL.

THE FINANCE MINISTER (SHRI
H.M.PATEL) : I beg to move :

“That the Bill to provide for the ac-
quisition and transfer of the undertaking
of the Credit Guarantee Corporation of
India Limited in order to serve better the
need for providing credit guarantee to
commercial banks, and further to amend
the Deposit Insurance Corporation Act,
1961 and the Reserve Bank of India Act,
1934 and for matters connected there_wu:h
or incidental thereto, be taken into
o013 deration”.

Sir, this Bill secks to provide for the ac-
uisition by the transfer to the Dcposit
nsurance Corporation of the undcr_taku#

of the Credit Guaranter Corporation O
India Ltd. in order to serve betler the no
for providing credit guarantee to commer=
cial banks,

The Depotit Insurance Corporation
deals with ensuring the safety of bank dc-
posits, It was established on 1st January,
5 by an Act of Parliament, with the
object of giving a measure of protection
to depositors, particularly smail dePO'.')}
tors, from the risk of loss
their deposits in the cvent of 2
bank’s inability to meet its liabilities.
When the Gorporation was set up, & major
part of banking in India was in the pri-
vate sector. The State Bank _Group was
also brought within the purview of the
Corporation so that its membership and
consequential support, by way of in-
surance premia, of the Deposit Insurance
Corporation would ensure the stability
of the private sector of the banking system.
Insured banks are required to pay to the
Corporation premium at the existing rate
of 4 paise per annum for every hundred
rupees of their assessable deposits. The.
present limit of insurance cover is Rs.20,000
to a depositor in respect of all dep held
by him in an insured bank.
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The ‘Credit G Corporation of
India Ltd. was set up in January, 1971
under the Companies Act, 1956-to transact
the busirntess of guaranteeing and indemni-
fying of loans and advances granted by the
commercial banks, cooperative banks and
other financial institutions. Onc of the
objechvu of nationalization of the 14
major private commercial banks was that
bank credit should be available to the
weaker sections of the ‘socicty, c.g. small
farmers, small industrialists, self-employed
persons and small transport owners an
workers, in a much greater degree than
hitherto, “While the s¢heme operated by
the Gredit Guarantoe Corporation of Tndia
is_optional, a bank wishing to join this
scheme is required to bring its entire
lendmg to the lpecxﬁc sectors within the

1 cial banks have joined
the scheme in view of its advantages.

As the objectives of the two.cogporations
are cognate, in that both seek to protect
banks and depaositor and since the resources
of the Depesit Insuranaee Corpovation are
relatively largcr as compared to the risk
carried by it, while those of the Credit
Guarantee Corperation of India Ltd.
are relatively smaller, it is considered
advantageous to transfer the undertaking
of the Credit Guarantee Corporation of
India Ltd. to the Deposit Insurance Cor-
poration which will be renamed as the De-
posit Insurance and Credit Guarantee
Corporation.

At this stage, whilc commending the Bill
for consideration, I shall confine myself to
the relatively more important provisions.
For the take over of the undertaking of the
Credit Guarantee Corporation of India
Ltd., by the Deposit Insurance Corpora-
tmn, it is proposed to provide for the
payment by the Corporation lothe Cc.G.CI
by way of of
Rs. 2 crores (wl'nch is equal to the total

id 1 of the y). The
mpomt Insurance Corporation will take
over all the uleu, liabilities and business
of the company. Provision has also
been made for the winding up of the
C.G.C.I. by the Ceatral Government in
course of time. The it Insurance
Corporation will carry e business of

and i ifying loans and
advances grated by the credit institutions
on t of preacribed fees. The
Crmnxmm Scheme for small scale
industries which is administered by the
Reserve Bank of India on behalf of the
Central Government, will continue to_be
so administered. However, an enablin
provision has been included in the Bi
that the enlarged Corporation mey act
as the agent for the Central Government
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in guarantocing the oredit facilities gramved
to the small-scale industvies-concemed
by the ‘Credit institutions at a. later
stage. The authorised capital of du
Dcposit Insurance Corporation:
posed to be increased ﬁom Ra. -d":i
to Rs. 15 crores in view of the itional
business which the Corporation would
have to undertake after the transfer of
the undertnhnog of the Credit. Guarantee
India. The Bill also
mcludcs certain  amendments to  the
Deposit Insurance Corporation Act. which
are considered necessary in the light of
the experience gained in the administra-
tion of the Act.

Without taking more time, I commend
it to the Howe and I move.

MR. SPEAKER : The question is :

“That thc Bill to provide for the
acquisition and .transfer of the undertaking
of the Credit Guarantec Corporation of
India Limited in order to serve better
the need for providing credit guarantec
to commercmlp banks, and further to
amend the Deposit Insurance Corporation
Act, 1961, and the Reserve Bank of India
Act, 1934, and for matters connected
therewith or incidental thereto, be taken
into consideration.’

The motion was adopied.

MR. SPEAKER : Now, we take up
clause by clause consideration.

There are no amendments.
So, the question is :

m;{'l"hm clauses 2 to g stand part of the

The mwotion was udopad.'
Clauses 2 to 9 weres added to the Bill,

MR. SPEAKER : Now, the question is:

“That clause 1, .the Enacting Formula
and the title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enachng Formula and the title
were added to the Bill.

SHRI H.M. PATEL : I move :
“That the Bill be passed.”
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MR. SPEAKER : The question is 1
“That the Bill be passed.”

The motion wus adopted.

SHRI B, SHANKARANAND
(Ghikkndx) £, Jtshould be “The  Bill, as

MR. SPEAKER : No, no, there are no
amendments to the Biil,

SHRI CM. STEPHEN (Idukki) :
Now, Mr. Patel is satsficd that we are very
co-operative.
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MR. SPEAKER : Yes, you are very co-
operative.

SHRI H.M. PATEL : I thank you.

MR. SPEAKER : Now, we have finished
the day’s business and for the first time we
az urning much carlicr than the
scheducd time. Now, the House stands
adjourned till 11 a.m. on 2nd May.

16. 82 hre.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, May 2, 1978/ Vairakha
12, 1900 (Saka).





